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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 22, 1990, Sravana
31, 1912 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
[English)

Statutory Warning on Pan Masala
Packages

*183. SHRI SHIKIHO SEMA: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government are aware that
the Statutory warning ‘consumption of pan
masala is injurious to human health’ is not
being carried prominently on the packets
and advertisements of pan masala;

{b) if so, what steps have been taken in
this regard;

(c) whether any notification has been
issued; and

(d) if so, when and if not, the reasons for
not issuing such notification?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):

(a) to (d). A notification has been issued
under the Prevention of Food Adulteration
Act, 1954 laying down standards of pan
masala and labelling provisions, stipulating
that every packet and advertisement of pan
masala shall carry a warning stating ‘Chew-
ing of pan masala my be injurious to health'.
The notification has been published on 8th
March, 1990 and willcome into force after six
months from the date of population.

SHR! SHIKIHO SEMA: Mr. Speaker,
Sir, you had informed the House that our of
255 samples that were tested 93 samples
were found to be adulterated because of the
presence synthetic colours, Saccharin, Alu-
minium leaves and Grit. You also informed
the House that because of the present of
Areca nut and Catechu, chewing pan masala
is causing oral cancer.

| would like to know whether the Gov-
ernment has taken any action on this; if so
when and on how many people.

SHRI RASHEED MASOOD: Sir, the
question asked by the hon. Member is not
quite clear and it does not-arise out of the
original question.

SHRi SHIKIHO SEMA: Sir, he has
evaded my original question also and now
again this is the reply which he has given. Sir,
he is very clever to reply like that but it is a
question of Cancer with which our people will
suffer.

My second supplementary is this. You
have also inforced the House that chewing
pan masala more than 4 gms. per day may
prove harmful to health. Who Is the authority
of this statement? May | know whather such
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an experiment had been conducted and if so
by whom and when?

[ Translation)

SHRI RASHEED MASOOD: R was
decided at a meeting of the C.C.F.A., the
manufacturers had pleaded that consump-
tion of less than 4 grams of Pan Masala daily
would not be injurious to health in anyway,
but subsequently the National Institute of
Nutrition, Hyderabad contested this claim
and said that no study conducted by it has
proved that chewing of less than 4 grams of
Pan Masala is not injurious to health and,
therefore, this portion should be deleted. it
was on the basis of this recommendation
that this was done.

[English}

SHRI SONTOSH MOHAN DEV: Sir, if |
remember aright, when the present Prime
Minister was the Finance Minister, he levied
tax on pan masala. The objection was raised
by the wife of the then Finance Minister
against the ievy of tax on pan masala. May |
know from the Minister whether because of
the objection from the Prime Minister's wife,
you are not protecting people from the haz-
ards of pan masala. | ask this question
because | come from a State, i.e. Assam,
which has got the largest number of cancer
_ patients in the country. One of the main

reasons for cancer given by the Medical
Association of Eastern India in its Report is
the adulteration in pan masala and other
masala. | am not asking you to say ‘yes' or
‘no’ categorically. Has any indepth study
made to see whether it is really creating
cancerous growth because there is a report
fromthe regional Medical Association. I think
you have beatter instruments to verify and
examine it and then take a decision. My hon.
friend has rightly said that the number of
cancer patients is large in the North-Eastern
Region mainly because of the adulteration of
panmasala. However, pan masala available
in other parts of the country may not be
supplied here.
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[ Translation)

SHRI RASHEED MASOOD: Gone are
the days when individuais could stay in the
way of making and unmaking of laws. Now,
it is a people’s Government that is at the
helm of affairs and here opinion of a particu-
lar individual does not carry so much weight
which could influenees our policy. We shall
strictly go b the medical advice and in order
to make the carrying of the statutory warning
on every packet and advertisement of the
Pan Masala obligatory, as per the recom-
mendation of the C.C.F.A., aNotification has
been issued on 8th March, 1990 and it will
come into force from 8th December, 1990.

SHRISANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, | would like 1o get a small
clarification from the hon. Minister. In the
answer, it was mentioned that it has been
made obligatory, that every packet and
advertisement of Pan Masala should carry a
waming stating that

[English]

“chewing of pan masala may be injuri-
ous to health.”

[Translation)

Now, | would like to know the reasons
for including the word 'May be’ in the warn-
ing. Is there still any doubt about the harm
that chewing of pan masala cancause?......
(Interruptions) ......

SHRI RASHEED MASOOD: A study
group was constituted to carry out studies on
this panticular subject. Inits findings, it stated
that Betelnut and Catechu could be carrying
carcinogenic elements but an in depth study
is required to confirm the presence of such
elements in both betelnut and catechu. it
was because of this that the word ‘May be’
was included in the warning. The study group
has been instructed to carry out an indepth
study on this and it is expected to present its
report by September, 1991.

SHRI PYARELAL KHANDELWAL: Mr,
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Speaker, Sir, | also chew Pan Masala, but |
have not been affected by cancer. | would
like to know whether substandard material is
used in the production of the Pan Masala
sold in the market. Will the Government
consider steps to reduce the existing price of
Pan Masala?

SHRI RASHEED MASOOD: Mr.
Speaker, Sir, | request my hon. friend not to
chew Pan Masala anymore as no one knows
when its adverse effects will make its pres-
ence felt. Secondly, the Prevention of Food
Adulteration Act is there to check adultera-
tion of pan masala. As far as the question of
reducing prices is concerned, | would like to
state that my Ministry does not deal with it.

SHRI BHABANI SHANKAR HOTA: Mr.
Speaker, Sir, the very idea of carrying a
statutory warning on the packets and adver-
tisements of Pan Masala, that its consump-
tion “May be injurious to health”goes beyond
my understanding. It more or less locks like
a sign board outside a tall tower, which
states that one rupee is required to be paid
if one wishes to go up the tower . Thus, even
a person who wishes to commit suicide by
jumping from the top of the tower has to pay
one rupee before fulfilling his last wish. What
sort of a law is this? What do you mean by a
‘Statutory Warning’? If the product is indeed
injurious to health, then you should impose a
ban on it.

SHRI RASHEED MASOOD: Studies
conducted so far have come to the conclu-
sion that it may be injurious to health but the
extent of damage it can cause to the human
body has not yet been determined. Once itis
determined and proved, the Government
would impose a ban on it. As soon as we
cametoknowthatitsconsumptioncancause
harm to the human body, we immediately
made the carrying of statutory warning on
packets and advertisements obligatory.

[English]
SHR! BALGOPAL MISHRA: Sir, you

know that a lot of people are chewing this
pan masalainthis country. So, | would like to
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know from the Minister through you as to
what are the carcinogenic slements and
whether or not they have been identified in
this country. Are these carcinogenic ele-
ments found in lime and tobacoo? | would
also like to know whether any research has
been done in this regard or not and if it is not
done, when will it be started and what will be
the results of it? If these things are found to
be carcinogenic, then will the Government
decide to ban their chewing them totally?

[ Translation]

SHRI RASHEED MASOOD: Mr.
Speaker, Sir, so far as Pan Masala is con-
cerned, lwould like to say that it contains two
carcinagenic elements viz.,, Areca nut and
Catechu...... (Interruptions) ......

SHRI DILEEP SINGH BHURIA: Mr.
Speaker, Sir, | would like to know from the
hon. Minister as to whether he has visited
any Pan Masala manufacturing unit after
assuming charge of the Ministry of Health
and Family Welfare? Once a person pays a
visitto such a unit, lam sure that even people
like Shri Khandelwal will stop taking Pan
Masala.

SHRISPEAKER:Haveyoueverchewed
it?

SHRI DILEEP SINGH BHURIA: | don’t
chew it... (Interruptions) ... but | would like
the hon Minister to visit a pan masala manu-
facturing unit... (Interruptions) ...

Now ‘Pan Masala’ is being supplied on
the domestic and international flights at both
indian Airlines and Air-india. This is a very
contradictory thing, particularly on the one
hand, you are talking in terms of imposing a
banon it, on the other Public Sector orgnisa-
tions like Air India and Indian Air lines are
serving it to their passengers. lf you are very
particular about manufacturing it, then you
carry out research afresi in this field and
manufacture better and harmless products
and then supply it.

SHRI

RASHEED MAZCOD: Wi,
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Speaker, Sir, | have nevar been to a Pan
Masala manufacturing unit. ¥ it is really
produced in such unhygienic conditions that
a single visit to itwould force one toget rid of
the habit of chewing pan masala, then in
order to make things easier, | shall surely
make a request to the hon. Minister of infor-
mation and Broadcasting to telecast a pro-
gramme on the television on this issue.
Regarding the hon. Member's reference to
the Pan Masala being served by Govern-
mentdepartments and organisations | would
like to say that the Ministry of Health and
Family Welfare shall endeavour to write to
the departments concerned.

SHRI GABHAJI MANGAJI THAKORE:

Mr. Speaker, Sir, | would like to know from
the hon. Minister whether tobacco comes
under the category of ‘Food'? If it is so, when
was it included under that category?

SHR! RASHEED MASOOD: Pan
Masala does not contain tobacoo.

SHR! RAM KRISHAN YADAV: Despite
being aware of the damage it can cause to
the human body, does the Government is-
sue licences to sell them just to earn some
revenue? It is a recognised fact that intoxi-
cants like ‘Ganja’, ‘Bhaang’, liquor, etc., are
injurious to health yet the Government is-
sues licences fortheir manufacture and sale.
pan masala doesn't come under the defini-
tion of ‘Food’. Then, how is it possible to find
out whether it is adulterated or not?

SHR! RASHEED MASOOD: Mr.
Speaker Sir, first of all, | would like to say that
the matter whichthe hon. Member has raised
her is related to another Ministry. Perhaps,
he is not aware of the exact definition of
‘Food'. In this regard, | would like to mention
here for his information that

[English]
Foods means any a:ticle used as food
or drink for human consumption other than

drug and water and includes:

(a) any article which ordinarily en-
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ters into or is used in the compo-
sition or preparation of human
food

(b) any flavouring matter of condi-
ments,

(c) any other article which the Cen-
tral Government, may, having
regard to its use, nature, sub-
stance or quality declare, by
Natification inthe official Gazette,
as food for the purpose of this
Act.

[ Translation)

From this definition, it becomes clear
that pan comes underthe definition of ‘Food’,
but the question which has been raised here
is not about Pan’ but it is ‘pan masala.’

SHRI THAN SINGH JATAV: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether all those items often
adulterated, come under the definition of
‘Food'? #f pan masala is not considered a
'Food item’, how is it possible to check its
adulteration?

SHR!I RASHEED MASQOOD: Pan
Masala does not contain tobacco.

[English)

SHRI ANBARASU ERA: The Minister
has assured that the statutory warning will
be there on the pan masala packets. !l is a
very funny thing. It is just like allowing a man
and a woman to marry and then to cut the
male organ of the man and allow them to
sleep together. Instead of doing such a ta-
masha, why can't you ban the manufacture
of pan masala?

MR. SPEAKER: It had been answered.
You are repeating it. You should have heard
the answer; you should be attentive in the
House.

) SHRI ERA ANBARASU: Will the Minis-
ter give advertisements in the papers and
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also on the Doordarshan saying that the
manufacture of pan masala should be
banned.

SHR! RASHEED MASOOD: 1 do not
have any experience of cutting the male
organ. But | can assure the House that we
will take action on the Report of the Nutrition
Committee. (/nterruptions)

Gastro-Entaritis Cases

*184. DR. GOLAM YAZDANI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the number of persons who suffered
from gastro-enteritis in the country during
1989 and 1990, State-wise;

(b) the number of deaths due to this
disease during the above period, State-wise;
and

(c) the assistance given/proposed to be
given to State Governments to fight the
disease?

[Trans/ation}

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I RASHEED MASOQD):
(a) to (c). A statement is laid on the Table of
the Sabha.

Gastro-enteritis is mainly a water-borne
disease which shows a marked increase
during the rainy season due to water con-
tamination. The incidence of the disease is
high in areas having insanitary conditions
and when water supply is not protected. The
long term measures include:—
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~— Safe drinking water

- Proper excreta disposal and
personal hygiene.

— Environmental sanitation
-— Health Education

., The short-term measures include the
following:—

— Health Educationto enable early
detaction and prompt treatment
using home based remedies.

~— providing facilities for treatment
of more serious cases at com-
munity health centres/dispensa-
ries hospitals.

— protection of water supply
through chlorination.

— improving environmental sanita-
tion.

— prevention of dehydration and
loss of essential salts through
Oral Rehydration Therapy.

— Involvement of the family in pre-
vention, detection and manage-
ment of the disease;

— investigation of outbreaks and
suggesting containment meas-
ures.

According to the information furnished
by the State Governments to the National
Institute of Communicable Diseases, Delhi,
the number of cases and deaths during 1989
and 1990 was as under.—



STATEMENT

Sl No. StatelUT 1989 1990
Cases Deaths Cases Deaths Period of Report

1 2 3 4 5 -} 7

1. Dethi 43,959 67 28,501 7 July
2. Gujarat 2,48,188 383 1,24,486 122 July
3. Madhya Pradesh 9,30,653 590 2,91,003 211 May
4 Orissa 5,663 671 1519 124 June
5. Tamil Nadu 23,662 332 10,364 178 June
6. Uttar Pradesh 2,900 228 1,607 80 July

43
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in Bihar, there was a focal outbreak in
Patna city during tha period from 27.6.1990
10 20.7.19980 resulting in 1456 cases and 70
deaths. in West Bengal, thare was a focal
outbreak in the Districts of Burdwan, Birbham,
Murshadabad, Bankura and Hooghly resutt-
ing In 21,345 cases and 550 deaths upto
6.8.1990.

The Central Government provides as-
sistance in the following areas:—

— sending Epidemiological teams
to investigate focal outbreaks.

— providing assistance tothe State/
UT Governments for supply of
oral rehydration salts.

— training of Health personnel.

— production of Health Education
material.

Undarthe Centrally Sponsored Scheme
of Management of Diarrohceal diseases,
fund are provided to the State Governments'/
UT Administrations for health education
activities, contingencies and purchase of
Oral Rehydration Salt packets.

{English)

DR. GOLAM YAZDANI: The answer
which the hon. Minister has given is not what
| wanted. | wanted to know how many cases
of gastro-enteritis had occurred throughout
the country? But he has left out so many
provinces; he has given information only
with regardto seven places. The information
given is incomplete. Due to the gravity of the
situation, it has been admitied that it is a
water-borne disease. In this disease, a pa-
tient passes stool frequently and ultimately
succumbs to dehydration. (Interruptions)

MR. SPEAKER: | think you are giving
information. Please come to the question.

DR.GOLAM YAZDANI: Unless and until
| give the background | cannot put a ques-
tion.
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MR. SPEAKER: But you cannot take a
long time to put your question.

DR. GOLAM YAZDAN!: Sir, this dis-
ease is caused by three virus germs namely
rota virus, cholar vibrio, bacteria.

MR. SPEAKER: Please come to the
question,

DR.GOLAMYAZDANI: Sir, let himknow
what | am going to ask.

This is a very dangerous disease. Eve-
rybody has got the experience how danger-
ous this gastro-enteritis is. It iscaused due to
lack of treatment for dehydration. This dis-
ease generally occurs in the lower age group
of people. The Government can easily get
laboratory analysis to find out which variety
of these organisms are responsible for dif-
ferent kinds of gastroenteritis. | would like to
know whether the Government has under-
taken any step in this regard to find out the
preventive and

[Translation)

SHRI RASHEED MASOOD: It is true
that the hon. Member has sought informa-
tion with regard to all States. However we
have placed before you the information in
respect of States which furnished it and no
information has been given in respect of
States which have not furnished any report.
His second question relates to skin diseases
in respect of which preventive measures
both long term as well as short term are
taken. The short term measures include
providing clean drinking water, health edu-
cation to the people and providing facilities
for treatment of the disease and prevention
of dehydration. Long term measures include
making provisions for drincing water. These
steps are taken.

[English)

DR. GOLAM YAZDANI: Sir, my first
question has notbeen adequately answered.
My second question is this. A Committee
was constituted by the Surpreme Court to
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probe into the cause of cholera in Delhi
during 1988. It has submitted its report dur-
ing this month and has suggested certain
remedial measures to combat cholers, etc. |
want to know whether the Government has
taken any action to implement these reme-
dial measures.

Secondly, Action Committee for Citi-
Zens' Rights in a petition alleged that pol-
luted drinking water had killed 1,500 people
in Dethidue to cholera epidemic and it blamed
the Municipal Corporation and DDA for this.
They wanted the colonies—authorised and
unauthorised—to be provided with pure drink-
ing water. | want to know whether this has
been done.

SHRI RASHEED MASOOD: As a mat-
ter of fact, the question put by the hon.
Member does not arise from the original
question. As regard supply of water to other
colonies, it is supplied through watertankers
and every effort has been made in this re-
gard. As regard the later part of his question,
a separate notice is required for it.

[English]

SHRI MANORANJAN BHAKATA: Mr.
Speaker, Sir, from the Statement, | have
seen that the Andaman & Nicobar islands
have been left out. There are a large number
of diarrhoeal cases because 91.7 per cent of
- the area is covered by forests and also
because of incessant rains. People in the
Island are always suffering from the diar-
rohoeal diseases, because of these rea-
sons. Andaman.& Nicobear Islands being a
Union Territory, if the Union Temitory Ad-
ministration is not sending the report to the
CentralGovernment in time, you shoulid take
action against them. My pertinent questionis
this—thatthere are two kinds of water supply
systems. One is that in the city areas where
fitered water is being supplied to the people
and the other is that in the rural areas where
unfiltered water is being supplied to them.
People are much more affected by the diar-
hoeal diseases, particularly in those rural
areas So, | would like to know from the
Minister whether the Government is going to
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end this discrimination with the rural people
and he will provide filtered water in the rural
areas also, like in the cities.

[T ranshation)

SHRI RASHEED MASOOD: Mr.
Speaker, Sir, itis notthe responsibility of the
Ministry of Health to provide drinking water
to the people in the States. However, we do
provide tablets of Chlorine so that the people
living in villages may make use of them. No
report has been received from the Union
Territory.

[English}

SHRI RAMESH CHENNITHALA: Sir, in
the Statement, it has been mentioned, funds
are providedtothe State Governments/Union
Territory Administrations for health. educa-
tion activities, contingencies and'projects of
oral rehydration salt packets'. | would like to
know whether the Government is aware that
the funds which are allotted are not ade-
quate; and if so, whether the Govermnment
will take adequate steps to provide more
funds for this purpose.

[Translation]

SHR! RASHEED MASOOD: Mr.
Speaker, Sir, we have to work with limited
resources. It is a fact that we do not have
sufficient funds for health activities and we
can distribute whatever funds are available
with us.

[English]

DR. THAMBI DURAI: Mr. Speaker, Sir,
just now, the Minister has quoted, in his
statement, different figures. He has also
accepted that he could not get ali the neces-
sary information and therefore he could not
furnish all the details. For example, in
Tamilnadu, for 1989 and 1990, he has
mentioned about the number of cases they
have come across and the number of deaths.
in Uttar Pradesh, he has mentioned a very
low tigure, despite UP being a big State,
which has only 2900 cases. | do not know
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whether that is the correct figure or not. But,
| want to know this from the hon. Minister.
This is a dreadful disease, which is being
caused due to the contamination of water, he
has said. Contamination of water Is taking
place notonly because of floods, but it is also
due 1o the affluents of the industries. For
example, you take the case of Tamilnadu
and especially North Arcot Ambedkar Dis-
trict, as we call it, where a lot of tannieias are
existing. Most of the affiuents ara coming out
ofthese tanneries and it is contaminating the
drinking water in most of the places. Even
the chemicals ara also effecting it like that.
But the factory people are some how escap-
ing from the Government—whether itis State
Government or Central Government. There-
fora, | would like to know from the hon.
Minister as to what direction the Minister is
going to give the State Govermnment authori-
ties to control this kind of contamination of
watar, because ‘prevention is better than
cure’. This is the most important thing.

[ Transiation)

SHR! RASHEED MASOOD: Mr.
Speaker, Sir, 1ssuing directions 1o the States
is beyond the jurisdiction of the Health Min-
istry. However, we can make adirect request
that the clean drinking water be ensured to
the people living there and supply should be
maintained... ... (Interruptions) ......

[{English)

DR. THAMBI DURAI: Sir, this regarding
tanneries. This very grave in Tamiinadu...

(Interruptions) ...

MR. SPEAKER: Shri Vijay Kumar
Maihotra.

[ Translation)

PROF. VWWAY KUMAR MALHOTRA: Mr.
Speaker, Sir, the hon. Minister does not
have powers in respact of Madras buthe has
powaers in respect of Delhi. No other rivers in
the country receive as much contaminated
water as is received by river Yamuna in
Delhi. It receives contaminated water from
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service drains as a result of which large
numbaer of fish in the river die. No steps are
being taken to stop this contamination.
Despite arrangements of filteration of con-
taminated water flowing into the river, con-
taminated water is still flowing into it. What
has been done to stopit? As many as sixteen
lakh people dwell in Jhuggi and Jhonpris in
those colonies and cholera has aiso broken
out in those colonies and a number of per-
sons died of it. Hon. Minister has stated that
arrangements have been made for providing
safe drinking water but no such arrange-
ments have been made. There is no agency
to undertake cleaning work. Neither the
D.D.A. nor the M.C.D. has any authority to
undertake this work. If cholera breaks out in
those colonigs again the responsibility shall
squarely rest on the hon. Minister. | would
like to know what steps are being taken by
him in this regard?

SHR! RASHEED MASOOD: Mr.
Speaker, Sir, cholera epidemic broke out in
Delhi in March, 1988. | went round many
colonies with a view 1o ensuring supply of
safe water and chiorine tablats. In this con-
nection, | would like to submit that at most of
the places water is being supplied direct
from hand pumps and at the rest of places
water is being supplied through 80 water
tankers provided for this purpose. These
tankers go around at every place carrying
water and chiorine tablets have also been
distributed. Hon. Member has asked about
cleaning of water of Yamuna river. This is not
the job of our Ministry. However, to provide
clean water is our responsibility.

SHRIMOHD. HASSAN COMMANDER:
Mr. Speaker, Sir, | met the hon. Minister five
orsix days agoand he is also aware of it. The
hon. Minister has given figures of incidents
of gastro enteritis with regard to seven States
only. No figure with regard to Jammu and
Kashmir has been given in the statement.
About ten days ago, in the month of August,
Cholera broke out in Kargil district and torty
five persons died of it and 1100 persons
suffering from R were admitted to the hospi-
tal. Shortage of medicines and injections
were foll for which | contacted the Governor
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of Jammu and Kashmir and the Union Health
Minister. Despite that no medicines have so
far reached there nor has any doctor gone.
The condition has still not improved there. A
team of doctors and medicines should to be
sent there urgently from here. Despite my
efforts, no attention has so far been paid
towards it. A report was expected from the
State Government but fifteen days have
passed since then and no report has been
received fromthe State Government despite
the fact that number of causalities there is
too high. | am pained at this sorry state of
atfairs.

SHRI RASHEED MASOOD: We have
called for a report from the State Govern-
ment about the requirement of various
medicines for different diseases.

[English]

PROF SAIFUDDIN SOZ: Sir, itis some-
thing very important and | would like 1o
supplement my colieague's question. He
had raised a very important issue.

MR. SPEAKER: | am not minimising the
issue, but you are not permitted to ask sup-
plementary. Let Mr. Choudhury ask ques-
tion.

(Interryptions)

SHRI LOKNATH CHOUDHURY: Sir,
the Statement given by the Minister shows
that the number of deaths dueto this disease
is the highest in Orissa. | would like to know
from the Minister what are the special rea-
sons for it and whether Government of Inaia
proposaes to take any special measures in
this area. Moreover, Sir, there are specific
pockets in the State where this disease
occurs frequently. Whether the Government
of India is aware of it? What help they are
reserving to the Government of Orissa to
controf it?

[Translation)

SHRIRASHEED MASOOD: We render
all sorts of heip expe~ted from the Central
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Govemmaent. We send ourteam to make on-
the-spot study of the place where an epi-
demic breaks out. We also provide packets
of oral rehyderation salts and issue guide-
lines in regard to measures to be taken to
control the epidemic. So we give all sorts of
help to the states.

SHRIRAMPRASAD SINGH: Sir, please
pursue thig list in which data in respect of
only Patna has been given. It you go through
it, you will find that out of a total of 1456
persons suffered from it in Patna city, 70
persons died. | would like to say that ths fatal
disease has spread in the rural areas. But
you take of note of towns only, not of the
villages where mostly the poor people live.
No arrangement is made by the Government
for the poor living in villages. Even their
names have notbeen included in this list. Sir,
through you, | would like to know from the
Govermment whether any steps have been
taken for the poor living in the rural areas of
Bihar, if so, what is the result thereof?

SHRI RASHEED MASOOD: As | have
already stated that there is no separate
scheme for Bihar and it is a scheme for the
whole of the country. | want to make the hon.
Member clear that the figures in respect of
Bihar have been given in it because it has
spread for the first time in Bihar otherwise
similar steps have been taken everywhere.

[English]

DR. VENKATESH KABDE: Sir, in spite
of the efforts of the Government the inci-
dence of mortality and morbidity have not
fallen. You may have to take very drastic
action. in China the whole question of diar-
hoeal disease is eliminated by promoting
drinking of hot water as a duty by every
citizen. Nobody drinks cold water in China. In
india we should bring about a change in the
attitude of the people about drinking water
and encourage them 1o use hot water as a
national duty. if all the peopie start drinking
hot water, then the question of gastro-enteri-
tis and cholera will be solved. Therefore, my
question to the Minister is whether he will
take up this for solving the problem.
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SHRI RASHEED MASOOD: Mr.
Speaker, Sir, | have already said that the
Govemment educate the masses also about
the preventive measures to be taken and
use of safe water.

[English}

MR. SPEAKER: Next question—Shri
Ganga Charan Lodhi.

SHRIAJIT PANJA: Sir, lhave an impor-
tant question... (Interruptions).

MR. SPEAKER: Please sit down. S/ ar
Ganga Charan Lodhi is absent. Next qu gs-
tion—Shri Balasaheb Vikhe Patil.

(Interruptions)

MR. SPEAKER: Plese take yo or seat.
Now, Mr. Balasaheb Vikhe Patil.

(Interruptions)

SHRI RASHEED MASOOD : piease oo
through the precedent in 198/ 3 {interrup-
tions)

MR. SPEAKER: Mr. Panj 5, you were a

Minister. That is not the ws iy. Please sit
down,

Sugar Expor ¢
186. SHRIBALASAH zB VIKHEPATI L
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Wili the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the quantity of sugar likely to be
exported in the current year and the quantity
envisaged for the next year;.

(b) whether in view of high consumption
rate of sugar in the country, how Govern-
ment propose 10 meet the demand of the
consumers;

{c) the estimated production sugar for
the year 1989 and 1990;

(d) the carry-over stock by the end of
year; and

(@) whether this is sufficientto meetthe
domestic demands and keep the supply
position smooth?

{ Translation)

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
&) During the™ 989-90 Sugar Yeer (Ist Octo-
ber, 1989 10:30th September, 1890), export
of 52,676 metric tonnes of sugar is envis-
aged.

(b) ® (d). A statemartt ts laid on the
Table of %he Sabha.

(@) “The year-end camry-over stock will
be adaguate to meet the domastic demand.

S’ TATEMENT

During the 1989-90  gugar year Ik aly sugar prodluction is 109.00 #kh tonnes which s
substantlal higher thant' ne production ¢ iuring any of e preceding years®uring the 198889
season, ltwas 87.52la} ¢h tonnes. Tote | availability ofsugar during the $989-90 sugar yearss
likely to be 122.70 lakt 1 tonnes, consis sting of—

Estimated production 1989-90

Casry-overfromthe previous year
imported sugar

$8D.00 lakh tonnes
111,30 *
240 *

Total

‘12270 -




23 Oral Answers

Consumption, including exports, would
be around 104.75 lakh tonnes and there
would thus be a stock of 17.95 lakh tonnes
ontheIstOctober, 1990. This is substantially
higher than the carry-over stock of 11.30
lakhtonnes on Ist October, 1989. This stock,
together with new season’s production, will
be sufficient to meet the domestic demand
during October, 1990 and subsequent
months.

SHRI BALASAHEB VIKHE PATIL: My
question was about the quantity of sugar
likely to be exported during the current year
and the quantity envisaged for the next year.
The hon. Minister has mentioned that about

52 lakh tonnes of sugar were exported dur- ,

ing the last year. But he has not mentioned
the quantity envisaged for the next year. |
would like to have further elucidation as my
question has not been answered fully. |
asked about the production of sugar in the
coming year but he gave information in re-
spect of last year. Therefore, | would like to
know the quantity of sugar likely to be ex-
ported keeping in view the scarcity of foreign
exchange as it is often said that we will have
to export sugar so as to import oils. Why are
you not exporting sugar keeping in view the
huge stock of 17 lakh tonnes as against 11.5
lakh tones last year and it is expected to be
higher in the next year due to its bumper
production? In this regard a thing is always
mentioned that the price of sugar in this
country has been artificially fixed lower than
the price obtaining in other countries, due to
whichfarmersdo not getremunerative prices
of sugarcanes andthe sugar mills also suffer
losses. The arrears of farmers amounting to
rupees 300 crores are stilloutstanding against
the sugar mills. Why are you not exporting
sugar? Why do you not raise the price of levy
sugar?

SHRI RAM PUJAN PATEL: Mr.
Speaker, Sir, the hon. Member has asked
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whether sugar would be exported next year
or not? This time, we have stock of 17.95
lakh metric tonnes of sugar which certainly
more than that of the last year stock. Before
doing anything in this regard, we have to
watch the production of sugarcanes in the
coming year. If we decide the price of sugar-
canes right now, a problem as to where from
we shall bring foreign exchange may arisein
case its production falls short in the coming
year. Therefore, it is very difficult to say
about the quantity of sugar we shall be able
to export during the next year. Any decision
will be taken only after observing the coming
crops. Similarly production of sugar during
the coming year also depends upon the
nature. If there is good rain and the crop is
not affected by any disease, we will be able
to produce more sugar. So it cannot be
decided now as to how much sugar we shall
be able to export.

SHRI BALASAHEB VIKHE PATIL: You
did not reply to my question. The Govern-
ment makes an estimate for everything. |
assure you that likely production of sugar will
be not less than 120 lakh metric tonnes,
rather it would be higher than this. Further |
am to submit that statements made by some
of the Ministers’ have been reported in the
press few days also that sugar would be
exported to earn foreign exchange to import
edible oils in the country. The Minister of
Finance also has made a statement that the
import of the edible oils will be counter-
balanced through the export of sugar. One
does not know the correct position. | would
like to submit that the prices of sugar have
beendeliberately reduced by releasing more
sugar in the market. Farmers are suffering
losses due to it and an amount of Rs. 300
crore of farmers is outstanding against sugar
milis. | would like to know by when this
amount willbe paid to frames as also whether
there is any proposalto raise the price of levy
sugar so as to provide remunerative prices
to farmers?
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THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
This year there has been a good production
of sugar in the country and the stock refarred
to by the hon. Mamber Is sufficient to meet
our requirements. This year 120 lakhs ton-
nes of sugaer is estimated to be produced. |
think it would be about 110 to 115 lakhs
metric tonnes inthe next year. Now itis to be
decided by the Ministry of Commerce as to
how much sugar woulid be exported by them?
Woe have already informed that Ministry that
they may export sugar as we have sufficient
stock of it. We have mova potentials for the
nextyear, so it can be easily exported. As far
as the matter of keeping the price of sugar
lower is concerned, we monitor the economy
as a whole so that sugar price may not fall
down to that level at which the Mills may be
unable to make payment to the farmers.
Therefore, we maintain a balance between
the levy sugar and free sale sugar released
in the market so that the public may not feel
any trouble due to non-availability of sugar
and the Mills also do not suffer losses.

[English)
Wae are trying to evoive all balances.
[ Transiation)

From that point of view everything is
running smoothly and it shall be upright
further aiso.

SHRIBHAJAN LAL: Iwould like to know
from the hon. Minister as to how much quan-
tity of sugar was produced in pursuance of
the present Governmaent's policy inthe coun-
try during the year 1989-90 as the previous
Government had initiated a special produc-
tion strategy for different crops including that
of the oil seeds and the sugarcane. Sir,
almost all the Sugar Mills in the country are
generally closed by the 31st May and there-
after all the figures about tha suger produc-
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tion in the country are made available to the
Governmaent. | would like to know about the
total quantity of sugar produced in the coun-
try against the total land area under the
sugarcane cultivation and also the total
average under the cultivation of sugarcane
during the year 1990-91 and the estimated
production of sugar in the country.

SHRI NATHU RAM MIRDHA: These
figures are not readily available with me but
our estimate in respect of production of
sugarcane is a big higher in comparison to
that of the last year and the condition of the
crop is also good. So the production of
sugarcane is expected to be near about 210
miilion tonnes during the current year and it
is expected to be good even in the ensuring
year. As far as the matter of policy is con-
cemed during the year 1988-89, the shift of
stress under the policy from export to the
import has created a great confusion. There-
fore, here your palicy matters alittie because
these are the farmers themseives who are
trying to give the maximum production of
sugarcane. Hencae the policy is immaterial in
this case. In fact, sugar-cane production has
increased and that aiso on account of the
mercy of rains, particularly the grace of God
Who has been helpful for us.

(Interruptions)

SHRI BHAJAN LAL: But | would like to
say that it is on account of our policy that the
production has increased.

(Interruptions)

[English]

SHRI AJIT PANJA: Sugar is an essen-
tial commodity and so far as Indian consum-
ers are conoerned, sugar has become a part
of our dally food. However, the difficulty is
this.
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Although the price index is mentioned
by the Minister, the price of sugar inthe open
market at Delhi is different to that of the price
prevailing either in Calcutta or Bangalore or
in Madras or Bombay. At random, the prices
are charged at the shop level to the common
consumers.

With the hon. Minister through proper
publication in newspapers let the common
people know notthe price of sugar pertonne,
but the price of sugar per kg. in the main
cities inthe open market so that the consum-
ers could know it and be able to get the
benefit?

[ Translation)

SHRI NATHU RAM MIRDHA: There
are two differenttypes of sugar available and
one of them is fevy sugar in the country.
Which sells at a price of rupees 5.25 per kg.
at all the places in the country. Quantity of
levy sugarissued in Delhi is bit higher. | have
figures for all the states. On this basis, the
Government allots to the states this sugar at
a rate of 425 gm. per unit. In Delhi they
provide a higher quantity of it as to other
states. Another one is the open market price
over which the Government has no control
as it does not form the part of the controlled
* economy. Butwe should seethatifinthefree
sale market, sugar is available at Rs. 9.00
per kg. After paying an amount of rupees
four per kilogram to the farmers the remain-
ing amount is shared by whole sellers, the
Retailers and the Millers. | think this rate is
very reasonable for one and all.

SHRIMATI JAYWANT! NAVINCHAN-
DRA MEHTA: Mr. Speaker, Sir, through you,
lwant to ask a serious question from the hon.
Minister. He has stated in the last para of his
answer to the question that sugar is avail-
able in abundance for giving to the people as
there has been a large production of sugar
this year in the country. But | would like to
bring it to the notice of the hon. Minister that
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since the Prime Minister's speech of 15th
August to this date the Mill-owners have not
released any sugar in the market as they
have withheld the entire stock of sugar in
their godowns. They, through their deliber-
ate lobbying efforts, are pressurising gov-
emment the increase the price of free sale
sugar in the open market. For the last eight
days none of the Mill-Owners either from
Maharashtra, Uttar-Pradesh or Madhya
Pradesh has released any sugar. As a result
of it, there has been a price rise of Rs. 80 to
Rs. 100 per quintal in case of sugar withinthe
last six days. Therefore, | would like to know
from the hon. Minister whether he proposes
to take steps to check the increasing prices
of sugar as the days of festivals approach-
ing? | would also like to know whether he
proposes to get all the sugar in stock with the
mills released for sale in the open market.
There is a proverb in Marathi—"Bhauramma
Uitaya Bomba®. My question is related to the
main question. (Interruptions)

SHRI NATHU RAM MIRDHA: Mr.
Speaker, Sir, | understand her feeling, but it
is not afactthat sugar has notbeen released
by the Mills. but there is a restriction on the
Mill-owners inthis regard. Forthe next month
aquotaof six and a quarter lakh... (Interrup-
tions) they have to release 20 per cent of
their stock in the first week otherwise we
shall bring them to book and take action
against them... (Interruptions) whatever |
have said is a fact and whatever you have
said, is incorrect... (Interruptions)

SHRIMATI JAYWANTI NAVINCHAN-
DRA MEHTA: Mr. Speaker, Sir, not a single
sugar bag has been released for sale in the
market...... (Interruptions)

SHRI NATHU RAM MIRDHA: There
has been a regular supply of sugar in the
market as the Government has ordered that
the entire stock of sugar of those who do not
abide by these orders, will be treated as levy
sugar... (Interruptions)
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MR. SPEAKER: Please takeyourseat...
(Interruptions)

SHRI NATHU RAM MIRDHA: Mr.
Speaker Sir, the hon. Members allegation
that sugar has not been released for sale in
the market is wrong. There are rules for the
release of sugar in the market fromthe sugar
Mills. it is in pursuance ofthese rules, that 20
per cent sugar is released in the first week
and thereafter it is released at the rate of 20
per cent per wesk and in the last week...
(Interruptions) In this way, sugar is being
released regularly and the Mills have no
option in this regard. i they do not release
the stock in that way, we shall take stiict
action against them.... (Interruptions)

MR. SPEAKER: Please take your seat.
(Interruptions)

SHRIMATI JAYWANT! NAVINCHAN-
DRA MEHTA: Mr. Speaker, Sir, | seek your
protection Throughyou, | had asked the hon.
Minister whether sugar would be released
for sale in the open market from the next day
or not? So the hon. Minister should reply to
it.

SHR! NATHU RAM MIRDHA: To this
day the price of sugar varies from rupees
eight to Rs. nine per kg. (/nterruptions)

(English)

SHRI NIRMAL KANTI CHATTERJEE:
The policy which was adopted in October
lastyear by the earlier Governmentseemsto
be still continuing. (Interruptions)

[ Transiation)

SHR! KALKA DAS: Mr. Speaker, Sir,
sugar is now an essential commodity for the
genaeral public and its price is rising continu-
ously. Therefore, | would ke to know from
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the hon. Minister as to what steps are being
taken by the Government to increase the
production of sugar? Besides, | wouid also
like to know the production cost per kilogram
of sugar and its selling price. What steps are
being taken by the present Government to
reduce the prices of sugar which have regis-
tered an increase on account of the wrong
policies of the previous Government?

SHRI NATHU RAM MIRDHA: Mr.
Speaker, Sir, | have an up-to-date report that
the price of sugar has come down to rupees
8 or 9 from rupees 14 per kg. every where
exceptin Agartalawhere itis selling at rupees
10 per kg. (Interruptions) Mr. Speaker, Sir,
what can | do as they are making frequent
in.erruptions. They are not allowing me to
give reply. (Interruptions)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, the hon. Minister does not know that the
situation is very bad in our area. The sugar
mills owners are purchasing sugarcane from
the farmers but they are not making their
paymaent in time. Large amount of arrears of
the farmers is outstanding against the sugar
mills. What to say of getting the supply of
sugar at the rate of 425 grams per head as
perthe Government orders not even asingle
gram of sugar is being supplied in rural
areas. The entire sugar is being sold in the
black market. (Interruptions)

MR. SPEAKER: Hon. Minister, please
look into it as the people all over the country
are worried about it.

(Interruptions)

SHRI KALKA DAS: Sir, the hon. Minis-
ter has not replied to my question. Please
ask him to reply to my question, Sir. (Inter-
ruptions)

MR. SPEAKER: Question hour over.
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WRITTEN ANSWERS TO QUESTIONS

[English}
G.T.B. Hospital and College

*185. SHRI GANGA CHARAN LODH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware of
the complaints about malfunctioning of the
Guru Teg Bahadur Hospital-cum-Medical
College, Delhi;

(b) # so, the nature of complaints re-
ceived; and

(c) the steps being taken to ensure
smoth functioning of the Hospital in full
coordination with Medica! College?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOQOD):
(a) to {c). The Government have seen the
Press reports highlighting the problems
concerning coordination between the G.T.B
Hospital and the University College of Medi-
cal Sciences and also problems of recogni-
sation of UCMS Degrees.

In order to sort out the day to day prob-
lems concerning G.T.B Hospital and
U.C.MS., a Campus Committee exists
consisling of the Principal, U.C.M.S. , Medi-
cal Superintendent, G.T.B. Hospital and
Project Manager, .G.T.B. Hospital. In addi-
tion to the Campus Committee, a Coordina-
tion Committee under the Chairmanship of
Secretary (Medical), Dethi Administration has
also been constituted to coordinate the vari-
ous matters partaining to the over-all devel-
opment of the Hospital and the College.
There is an Apex Committee under the
Chairmanship of Lt. Governr of Dethi with
Executive Counsellor (Health), Delhi Ad-
ministration, Vice-Chancaetior, Delhi Univer-
sity, Secretary (Medical), Delhi Administra-
tion, Principal. U.C.M.S., Direclor of Health
Services, Director General of Health Serv-
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ices, Joint Secretary in the Union Ministry of
Health and Family Welfare and the Chief
Engineer PWD (Delhi Administration) as
members for reviewing and monitoring the
working of the G.T.B. Hospital and College
complex and to take decisions on over-all
policy issues and to lay down guidelines or
efficient working of both the Hospital and the
College.

The University College of Medical Sci-
ences (UCMS) is afiliated to the Delhi Uni-
versity and the MBBS Degree awarded by
the University of Delhi to the students ot
UCMS is a recognised medical qualification
for the purpose of indian Medical Council
Act, 1858.

New Textile Policy

*187. SHRI SHANTILAL PU-
RUSHOTTAMDAS
PATEL:

SHRI P, NARSA REDDY:

Wilithe Ministerof TEXTILES be pleased
to state:

(a) whether new textiles policy of 1985
envisaged reduction in excise duties in a
phased manner with a view to give relief 1o
the consumers;

(b) whether a beginning was made in
this direction during the budget of 1988-89
but the current budget made a reversal of
this policy resulting in the suffering to com-
mon man;

(c) whether there is any relationship
between the prices of the textile fibres and
yarns and the retail prices of the synthetic/
synthetic blanded textile fabrics; and

(d) whether Government propose to
review the Policy; if so, when?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): {a)
The textile policy of 1985 envisaged reduc-
tion of fiscal levies on man-made ffibres/yarn
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and on the intermediates used as inputs for
the production of such fibres/yarn os that the
consumer gets the benefit in the form of
lower prices of synthetic and blended fab-
rics.

(b) The duties on man-made textiles
were substantially reduced in 1985 and 1988,
While the incidence of taxes was lowered,
there have been complaints that the con-
sumer did not get the corresponding benefit.
in the budget of 1880-91 the duty structure
for man-made fibres/yarn/intermediates has
been revised keeping in mind the ability of
different sectors to bear the additional bur-
den. This wouid aiso help the competitive-
ness of the Handloom Sector where the
dominant fibre is cotton.

(c) Normally the prices of the textile
fibres and yarns should have an influence on
the retail prices of synthetic/syntheticblended
fabrics. However, there are other factors
also like cost of various inputs, demand and
supply position, consumer preferences and
distribution channels which influence the
retall prices of synthetic/synthetic blended
fabrics.

(d) The Commitee which was appointed
by the Government under the Chairmanship
of Shri Abid Hussain to review the progress
of implementation of the Textile Policy of
1985 submitted its report. This report is
under consideration of the Government.

uled Castes and
Tribes

Programmes for Sch
Schedul

*188. SHRIMAT!I VASUNDHARA
RAJE: Will the Minister of WELFARE be
pleased to state:

(a) whether Union Government have
asked all State Governments to identify
programmes , such as housing and educa-
tion, for the benefit of Scheduled Castas and
Scheduled Tribes;

(b) if so, the steps taken by different
State Govemments in that regard;
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(c) whether there Is a need to draw a
scheme to provide speedy social justice and
economic benefits to Scheduled Castes and
Scheduled Tribes; and

(d) if so, the steps proposed to be taken
by Union Government in this regard?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). The Prime Minister wrote on
12.1.90 to all the State Governments, Union
Territory Administrations and Union Minis-
ters emphasising the need for making the
programmes more selective and relevant to
the requirements of Scheduled Castes and
Scheduled Tribes and making the outlays-
overall as well as sectoral-adequate for
meeting the objectives. He stressed that
deficiencies in implementation of the pro-
gramme experienced during Vil and VI Plan
periods be corrected during VIl Pain and
only need based programmes be drawn up.

2. The steps that have been suggested
in this regard are outlined below:

(i) Outofthetotal Planoutlay of each
State/UT, a proportion equal to the
percentage of SC and St popula-
tion in the State/UT should be set
apart for the SCP and TSP;

(i) There should be no division of the
total plan outlay into so-called di-
visible and non-divisible compo-
nents, with the SCP and TSP being
confined to the divisible outlay
alone. The Sc and ST people are
entitied to share in the total plan
size ofthe State, equivalent to that
of their population in the State/UT,
and no less. In fact, they need
justifiably more, considering the
extent of their part and present
deprivations, and the magnitude of
the problems before them;

(i) The development needs of the SC
and ST people should be identifled
aocording to the order of priorities.
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3. Among the immediate developmen-

tal needs, top priority should go to:

— Provision of minimum needs in-

cluding drinking water, electricity,
schools, health centres and link
roads in SC colonies/concentra-
tions and tribal areas.

a vigorous drive to implement the
land ceiling acts eamestly, physi-
cally take possession of the sur-
plus and cther lands, and ensure
the actualdistribution so such lands
taken overorearmarked/allotted to
SC/ST beneficiaries by the State
Government;

a substantially stepped—up educa-
tional programme for SC and ST
people, as there are growing evi-
dences that the gap in the Iteracy
leveis between them and the rest of
the population is widening, with
appropriate schemes to provide
adequate incentives, including
scholarships at all levels and spe-
cial programmes for girls’ educa-
tion;

a massive and quick programme -

for appropriate small, minor and
medium irrigation projects for the
benefits of SCs and STs, to im-
prove the productivity of their unir-
rigated lands so that job oppportu-
nities are generated, their living
standards are improved,and total
national fod production is aiso
pushed up;

preventing land alienation, and
restoration of alienated lands be-
longingtothe ST people, and proper
recording of all the land owned and
traditionally used otherwise by
them;

appropriate income generating
schemaes of dairying, animal hus-
bandry, horticulture, sericulture,
weaving, handicrafts etc.;
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ensureing a remunerative prices
for surplus produce, both agricui-
tural as well as minor forest, of the

ST people;

programmes for occupational di-
versification of those sections of
the SCs who are engaged in so-
called "Unclean” occupations like
scavenging, flaying and tanning of
skins, and imparting altemative
skills to them for their rehabilitation;

a ban on dry laterines and expedi-
tious rehabilitation of dispiaced
scavengers and their dependents,
with improvements in the tools,
other aids and equipments, and
technology used for cleaning wet
laterines and sewage system;

programmes and schemes in the
above areas should be specifically
drawn, to suit the needs of the
individual SC and ST familles. They
should not be more extensions of
the programmes otherwise meant
for the general population;

The total outlays under the SCP
and TSP should be arrived at first
and then distributed among differ-
ent sectors according to the needs.
They should not be allocated as a
more arithmetic propottion of the
outlays in each sector.

The Special Central Assistance
provided by the Governmentof India
should be properly utilised in the
role it was designed for; it should be
used to supplement the efforts of
the State and used for specific
programmes where there are gaps
in the State Plan;

Personnel policies conceming |
those in-charge of the programmes
for SCs and STs should be such as
to motivate them strongly, getthem
committed and work real sincerity.

Asanior Officer of proven efficiency



a7 Written Answers

and commitment for the casue of
the SCs and STs should be given
adequate authority and proper
support for the successfull imple-
mentation of the plans meant for
the development of SCs and STs,
so as to achieve the goals, His
tenure should be for a minimum
period of 4 years to enable him to
carry out innovations and make an
impact on SC and ST Develop-
ment. it is equally important to se-
lect carefully the right type of field
officers and staff required to work
in the SC/ST areas, and to moti-

vate them properly;

(viii) The SCand STbeneficlaries should
be assoicated in all stages of the
developmental effort undertaken for
them. This should include the trein-
ing of these persons in the use and
maintenance of the assets and
facitities set up under various pro-
grammes.;

(ix) Sincere and dedicated public
workers and voluntary organisa-
tions engaged in the SC and ST
development should be associated
in the formulation and implementa-
tion of various programmes, espe-
cially in the field of education,
employment nutrition, and also the
removal of the evil practices of
untouchability.

4. The State Governments/Union Ter-
ritory Administrations have agreed to follow
the guidelines suggested by the Prime Min-
ister.

5. Approach to the Vil five year Plan
(1990-95) entitled “Towards Social Trans-
formation” has been accepted by the Na-
tional Development Council and Union and
State Governments are finalising their Vill
Five Year Plan keeping in view the approach
accepted by the National Development
Council.

The above approach outlines the fol-
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lowing forthe Scheduled Castes and Sched-
uled Tribes:

Among the most seriously affected
sections of the population as a result of
development polices pursued so far is that of
the Scheduled Castes, the Dalits. This has
compunded the problmes and difficulties
faced by them ( along with Scheduled Tribes)
through the centuries. A large proportion of
them are still landless. The littie iand they
have is mostly unirrigated and poorly devel-
oped. The owners are compelled as a result
fo resort to whole-time or part-time agricul-
tural wage labour. The minimum wages
prescribed for them are themselves low and
even the low statutory wages are seldom
honoured. The bonded labour systemis one
acute manifestation of this phe-nomenon. It
is not suprising that two-thirds of the bonded
labours is the country belong to the Sched-
uled Castes.

Other Scheduled Castes families are
engaged in artisanal and other self-em-
ployed work such as flaying, tanning, weav-
ing, fishing and quarrying. But middiement
often snaich away a good part of the market
value of their produce. A sizeable section of
the Scheduled Castes has been traditionally
engaged in keeping the environment of town
and cities clean or in transporting the dead
Animals and human waste.

A strategy for the development of
Scheduled Castes should take note of these
elements and lead to a programmes that
effectively liberates them from these disabili-
ties. Among programme that call for priority
attention, one would relate to conversion of
irrigable dry land owned by them as wet
lands through provision of bore wells, etc.
This would pave the way for these families to
earn their livelihhod with dignity on their own
lands through intensive agriculture. For ar-
tisens, the provision of local infrastructure
including upgradation of skills and direct
links with credit institutins and markets is
essential. Scavanging has to be put an end
to while protecting the incomas and employ-
ment of those presently engaged in this
activity through other occupations. A major
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programme of education and public heaith
for Dalit women and girls needs to be

launched.

The resource base and the social and
cultural heritage of our Scheduled Tribes
population is getting eroded through a com-
bination of development interventions,
commercial exploitation and ineffective le-
gal and administrative systems. The trend
needs to be arrested as it can undermine the
very survival of these communities. There is
growing articulation and recognition of the
fact that mega projects in irrigation, power
and transport often disrupt the life and envi-
ronment of a large number of Scheduled
Tribes families, while the benefit of these
projects mainly accrue to the population in
the plains. Measures for relief and rehabifita-
tion in such cases have been neither imagi-
natively conceived nor wholeheartedly im-
plemented. it is necessary that the planning
and administrative machinery at different
levels show greater awareness and sensitiv-
ity to this dimension of development and
take steps to ensure that the lives of Sched-
uled Tribes are not disrupted in the name of
national progress. More positively, pro-
grammes need to be devised with the in-
volvement of the Scheduled Tribes them-
selves as per the priorities perceived by
" them in order to remove economic, educa-
tional and social disparities to which they are
subject. The lines of action here would in-
clude, besides access to minimum social
services, assistance in scientific resource
conservation, construction of small water
harvesting and storage systems, restoration
of their tradinational rights to forest produce
and direct links with market and strengthen-
ing of their traditional community organisa-
tions.

[Transiation }
Allotment of Kerosene Depot and Fair
Price Shops

*189. SHR! GOVINDA CHANDRA
MUNDA: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:
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(a) the total number of licences for fair
prices shops and kerosen oll depots given
during the last three years in Delhi;

(b) whether it is a fact that underhand
transactions are rampantin grantof licences;

(c) if so, whether Government propose
to get the matter investigated; and

(d) the time by which it is likely to be
done?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Delhi Administration issued licences for
595 Fair Price Shops and 90 Kerosen Ol
Depots, during the period.

(®) No, Sir.
(c) and (d). Do not arise.
{English)
Ratlonalisation Plan for NTC Mills
SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

SHRI PRAKASH KOKO
BRAHMBHATT:

*190.

Willthe ministerof TEXTILES be pleased
to state:

(a) whather National Textile Corpora-
tion has decided to resort to labour rationali-
sation on amass scale and propose to resort
fo mass retrenchments during the Eighth
Plan period;

(o) it so, the details of the Plan for
rationalisation as well as retrenchment; and

(c) the steps Government propose to
take to provide employment to retrenched
employes?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAYV): (a)
No, Sir.
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(b) NTC has a Special Voluntary Retire-
ment Scheme for Labour Rationalisation.
This does not invoiva retrenchment. There is
no specific target under this scheme as it is
operated on a voluntary basis.

(c) Governmant have no specialscheme
for providing employment to retrenched
employees.

Homoeopath Pharmaciste in Central
Government Heaelth Services

*‘191. DR. KHUSHAL PARASHRAM
BOPCHE: Will the minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Homoepathic Pharmacists
working in the Central Government Health-
Services are holding the status at par with
their counterparts in other system of Medi-
cine;

(b) it so, what are the recruitment rules
framed for the selection of a Phermacist of
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Allopathic/Ayurvedic/Unani system of Medi-
cine under the C.G.H.S;

(c) whether there is any institutional
Training Progremme recognised by Govern-
ment for Homoeopathic Pharmacist working
in various Homoeopathic Dispensaries and
Hospltals in the country with implementation
of the pattern of registration under Phar-
macy Act; and

(d) it not, whether Government are
considering to set up an expert committee in
this regard; if so, the details thereof and if not
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b) The qualifiacton and eligibility con-
dition prescribed for post of Pharmacist under
the Allopathic, Ayurvedic and Unani Sys-
tems of Medicine is as under:



STATEMENT

Educational Qualification Training Experience
1 2 3 4
Allopathy.
Matriculation or Equivalent Registration as a Pharmacist under One year experience as Pharmacist
Pharmacy Act, 1948 or Compounder
Ayurvedic.
Matriculation or Equivalent Training in Updavaidya (Kaipad) Al least 2 years experience as

course, duration of which should
not be less than 2 years from a
Government Organisation or
recognised/private institution

like All India Ayurvedic Congress
or its equivalent

OR

Training in Vaidya Visharad/
Ayurvedic Vishak/Ayurved
Ratna awarded by All India
Ayurvedic Congress or Awarded
by Hindi Sahitya Sammelan

Ayurvedic Pharmacist in a
recognised Ayurvedic dispensary
Hospital or Pharmacy
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Educational Qualificati Traini Experi
2 3 4

Matriculation with proficiency A certificate/diploma or a minimum of Three years’ experience as a

in Urdu or an equivalent one year duration in Unani Phamacist in Unani Pharmacy/

oriental qualification in Urdu/ Pharmacy awarded by a State board dispensary/hospital.

Arabic/Persion. or an Institution of repute followed by

one year practical experience as a
Pharmacist in a reputed Unani
Hospital/dispensary/Pharmacy.
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(¢) There is no Centrally recognised
college/institution conducting Diploma
Course in Homoeopathy Pharmacy.

(d) Government had received a request
for introducing initially Diploma in Pharmacy
Course for Homoeopathic Pharmacists from
the Homoeopathic Pharmaceutical Science
Mission of India. The matter was considered
in consultation wth Central Council of Ho-
moepathy who agreed with the requirement
and demand for institutionally trained Ho-
moeopathic Pharmacists all over the coun-
try. They also suggested that till the forma-
tion of Homoeopathy Pharmacy Council, the
Pharmacy Council of India be entrusted with
the work and 5 members from the Central
Council of Homoeopathy can be nomined to
the Pharmacy Council of india.

Dutch Assistance for Sium Develop-
ment in Karnataka

*192. SHRI H.C. SRIKANTAIAH: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether a delegation of Holland
Government visited Banglore in connection
with extending assistance for slum develop-
ment in Karnataka;

(b) whether any plan has been pre-
pared and submitted by Karnataka Govern-
ment for financial assistance from Holland
for slum development in the State; and

(c) it so, the details thereof and action
taken by Union Government thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No official delegation from the Government
of Netherlands visited Bangalore.

(b) No, Sir.
(c) Does not arise.

Beneflts for Siik and Tasar Farmers

*193. SHRI SUKHENDU KHAN: Will
the Minister of TEXTILES be pleased to
stalg:
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(a) whether Government are consider-
ing to bring legisiation for protection of sik
and tasar farmers;

(b) if so, the details thereof;

(c) the quantity of disease free laying
that Government propose to suply to farm-
ers state-wise;

(d) whether farmers get the disease
free laying according to their demands;

(e) the amount of money sanctioned
underthe Intensive Sericulture Development
Project Scheme, State-wise;

(f) whether Government propose to set
up reeling and weaving center in West
Bengal; and

(g) it so, when and if not, the reasons
therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): (a)
No, Sir.

(b) Does not arise.

(c) In 1990-91, a total of 40 crore
Disease Free Layings (DELs)is estimatedto
be required by sericulture farmers. Out of
this, the Central and State Governments
propose to supply about 25 crore DELs. The
balance of 15 crore DELs will come licensed
and private seed producers. The State-wise
break-up is as under:

State DELs (Crores)
1 2

Andhra Pradesh 3.01

Jammu & Kashmir 0.35

Karnataka 26.84

Tamil Nadu 2.08
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1 2
West Bengal 6.92
Others 0.84
Total 40.04

(d) Yes, Sir.

(e) The intensive Sericulture Develop-
ment Project is being implemented only in
West Bengal with an outlay of Rs. 9.66
Crores for the years 1985-86 to 1990-91.

(f) No, Sir.

(g) The State Government of West
Bengal is already providing the necessary
development support and there are at pres-
ent 6,530 reeling units and 13,000 sitk hand-
looms in the state. Further, a Weavers Serv-
ice Centre is already functioning inthe State.

List of Scheduled Castes and Sched-
uled Tribers

*194. DR. BENGALI SINGH:
SHRI SHEO SHARAN
VERMA:

Will the minister of WELFARE be
pleased to state:

(a) whether Government propose to
include some more Castes in the list of
Scheduled Castes/Schaeduled Tribas;

(b) i so, whether all people belonging to
onecasteiribe would be declared as Sched-
uled Caste/Tribe in all States/Union Territo-
ries as a result thereof;

(c) whether the percentage of reserva-
tionfor Scheduled Castes/Scheduled Tribes
is likely to be increased subsequently; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
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(a) This is under the consideration of the
Government.

(b) According to the provisions of Ar-
ticles 341 (1) and 342 (1) of the Constitution,
the Scheduled Castes and Scheduled Tribes
have to be specified in relation to a particular
State/Union Territory separately.

(c) and (d). The question of any change
in the percentage of reservation will arise
only after the revision of the lists is com-
pleted.

Developmant of Food Processing
industries

*195. SHRIKAILASH MEGHWAL.: Will
the minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether Government have chalked
out a strategy for export of processed food
encompassing production of agricultural
produces and cereal preparations as also
their marketing to the ultimate consumer, if
80, the details thereof;

(b) whether any scheme has been
evolve for efficient production technology,
innovative packaging, commercial advertise-
ment and strengthening of apprpriate distri-
bution network; and

(c) it so, the details of the initiatives
taken in this direction?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAYV): (a) to
(c). The Ministry of Food Processing Indus-
tries has formulated developmental plan
schemes for implementation during 1990-
91. The Agricultural and Processed Food
Products Export Development Authority
under the Ministry of Commerce also pre-
pares schemes for encouraging exports
improving of packaging and improving of
marketing etc., of agricultural and processed .
foods. The plan schemes of the Ministry of
Food Processing Industries include those
for assistance to State Governments’ corpo-
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rations/cooperative undertakings for setting
up new integrated fruit and vegetable proc-
essing units as also assistance for moderni-
sation, diversification and expansion etc. of
the existing units, schemes of marketing
assistance to cottage and small scale units
in fruit and vegetable processing, scheme
for development of infrastructure schemes
for research and development and technol-
ogy upgradation, schemes for modernisa-
tion ingrain milling secter etc. These schemes
are expectedto providethe necessary growth
to the food processing industries.

Apart from the developmental plan
schemes, the Government provide certain
incentives for the growth and development
of the food processing industry, through fis-
cal measures from time to time.

Assistance for Bhangi Kasht Mukti and
removal ofUntouchabiliity Schemes

*196. SHRI VASANT SATHE: Will the
minister of WELFARE be pleased to state:

(a) whether any assistance is provided
by Governmentfor schemes for Bhangi Kasht
Mukti and Removal of Untouchability being
implemented by Harijan Sewak Sangh;

(b) whether any decision has been
taken to stop the assistance for these
schemes and if so, the reasons therefor;

(c) whether there is any demand for
reconsideration of the decision taken by
Government in this regard; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). Grants of Voluntary Organisations
forthe Schemes of Bhangi Kasht Mukti Work
and Removal of Untouchability have been
stopped fromthe year 1990-91. The reasons
for this decision i8 that the Government of
India is implementing the centrally Spon-
sored Schemes on a Large Scale for Libera-
tion of Scavengers as well as the implemen-
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tation of the Protection of Civil Rights Act,
1965.

it was felt that the above two schemas
for which grants have been stopped were of
an educative nature in a very general way
and had not made any concerete and clear
impact and on the prevention of the prob-
lems.

The Harijan Sevak Sangh, Delhi
alongwith other voluntary organisations has
been in receipt of grants for both the above
schemes upto the year 1989-90.

Suggestions were received for recon-
sideration of the above decision, but after
reconsideration, no change in the decision
has been found necessary.

Completion of Irrigation Projects In
States
*197. SHRI MAHENDRA SINGH

MEWAR: Will the Minister of WATER

RESOURCES be pleasad to state:

(a) whether Union Government are
tacing some difficulties with concerned State
Governments in regard to timely execution
of certain irrigation projects viz. Pipaida Lift
lrrigation (Kota) Major Project, Parwaii Canal
Modernisation (Kota) Major Project, Jaisa-
mand Modernisation (Udaipur) Major Proj-
ect, Gambhiri Modernisation (Chittorgarh)
Medium Project, Rajsamand (Udaipur)
Medium Project, Chambal-issues involving
Rajasthan, Madhya Pradesh and Mabhi is-
sues involving Rajasthan and Gujarat Gov-
ernments;

(b) i so, the detalls thereof; and

(c) the time by which these projects are
likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). After
completion of techno-economic appraisal
Gambhiri Modernisation Project has been
recommended to the Planning Commission
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in June, 1980. While State Government is to
sort out technical issues on Jaisamand
Modernisation Project, they have to submit
modified reports on Pipalda Lift Irrigation,
Pawati Canal Modernisation and Rajsamand

Projects.

On inter-State issues of Chambal and
Mahi Central Government has taken up the
matter with the concerned States.

(c) Completion of a Project will depend
upon the priority given by the State Govern-
ment to a project in the 8th Plan and/or
thereafter.

inter-State Movement of Foodgrains
*198. SHRI YADVENDRA DUTT:

SHRI DALPAT SINGH PAR-
ASTE:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government are consider-
ing to make the whole country as onetrading
zone so as to allow free inter-state move-
ment of foodgrains and other essential
commodities with a view to bring down prices;

(b) it so, the details thereof, if not, the
reasons therefor;

(c) whether Government are consider-
ing to deliver stocks of foodgrains and other
essential commodities from the warehouses
of Food Corporation of India and other
Government storage agencies into the open
market with a view to bring down prices;

(d) i so, the details thereof; and
(o) if not, the reasons thereof?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The entire country is treated as
one zone for the movement of wheat, levy-
free rice and coarsegrains since 13th April,
1977, 30th Spetember, 1977 and 7th March,
1974 respectively. No inter-state movement
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restrictions on paddy have been imposed by
the Central Government. In view of the need
to maximise procurement of rice, the State
Governments of Andhra Pradesh, Karna-
taka, Punjab, Uttar Pradesh (in certain divi-
sions) and the Union Territory of Chandigarh
have imposed inter-state movement restric-
tions on paddy. Rajasthan and Pondicherry
have imposed 25% and 30% export levy on
paddy respectively. No restrictions on inter-
state movement of puises, edible oils -seeds
have been imposed by the Central Govern-
ment.

(c) 1o {e). The stocks lying with Food
Corporation of India in the Central Pool are
essentially meant for Public Distribution
System. However, small quantities of wheat
which may either be not sultable for distribu-
tion to PDS or spareable from the central
pool, are sometimes sold by the FCl to the
Rolier Flour Mills. FCI has recently been
allowed to sell some such wheat stocks
through auction but actual auction sale is yet
to take place.

Paddy Procurement in Orissa

*199. SHRIBALGOPAL MISHRA: Wil
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether the Food Corporation of
india is procuring paddy at support prices in
all the districts of Orissa;

(b) if so, the detials thereof;

(c) whether Government propsoe to
make arrangements for procurement of
paddy in all the districts of the state; and

(d) if not, the reasons therefor?

THE MINISTER OF FOOD AND CiviL
SUPPLIES (SHR! NATHU RAM MIRDHA):
(a) and (b). During 1989-90 kharif marketing
season, the Food Corporation of india have
operated 23 purchase centres decided by
the Orissa Government in addtion to the 20
FCI's depots delceared as pruchase centres
in the six districts of Balasore, Ganjam,
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Koraput, Sambalpur, Kalahandiand Bolangir
for the purchase of paddy. During the previ-
ous kharif marketing season 1988-89, only
36 purchase centres were operated. In
addition, two mobile procurement centres
were also operated by F.C.l. in Balasore
District on pre-determined day to cater to the
interest of farmers in interior areas.

(c) and (d). The procurement opera-
tions are undertaken by the Food Corpora-
tion of India and the State Government and
their agencies in the areas mutually agreed
upon. The Government undertakes to pur-
chase all paddy of prescribed specifications
offered for sale by thefarmers atthe support/
procurement prices. The strategy for pro-
curement of paddy/rice in Orissa during the
forth coming marketing seasons has been
discussed with representative of the Gov-
ernment of Orissa in a meeting held on
10.8.1990,

Medical Council of India

*200. DR. VENKATESH KABDE: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased {0 state:

(a) whetherthe Medical Council of India
has become defunct and the office is practi-
cally non-functioning;

(b) if so, the reasons therefor and the
$teps taken by Union Government to correct
the problem;

(c) the date by whichthe office isto start
functioning normally; and

(d) when the posts of President and
Secretary lying vacant are to be filled up?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir. An Administrator has been ap-
pointed by the Hon'able High Court of Delhi
to perform the normal functions of the Medi-
cal Coucil of India till the disposal of the writ
petition pending in the Court.

(b) The question does not arise.

AUGUST 22, 1990

Written Answers 58

(c) The office of the Councll is already
functioning normally.

(d) This depends on the outcome of the
writ petition No. 1003/90 panding in the High
Court of Delhi.

Distress Sale of Paddy

*201. SHRIJ. CHOKKA RAO: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government are aware that
paddy was sold at prices lower than the
support price in some States;

(b) i so, the names of States and dis-
tricts; and

(c) the remedial measures taken by
Government to ensure support price to farm-
ers?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). Government of india have not
received any report of distress sale of paddy
conforming to the prescribed specifications
at prices lower than the support prices fixed
for paddy.

(c) AK necessary steps were taken to
avoid distress sale of paddy by opening
larger number of procurement centres to
cover more areas. Even mobile centres were
in operation in States like Orissa to cater to
interior areas. TRIFED was engaged by FCI
for the first time to procure paddy in Tribal
areas of Uttar Pradesh, Orissa, Madhya
Pradesh and Bihar. Wide publicity is also
given through press, T.V. and Radio about
FCr's price support operations.

[Translation ) ,

Weavers Training Centres in Madhya
Pradesh

*202. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of TEXTILES be
pleased to state:
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(a) whether Government have set up
some training Centres for weavers;

(b) it so, the details, State-wise;

(c) The number of persons receiving
training at these centres, every year; and

(d) The number of persons trained in
the art of dyeing the last two years and the
number of persons provided employment?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
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DUSTRIES (SHRiI SHARAD YADAV): (a)to
(d). There are no separate training centres
forthe Weavers functioning under the Office
of the Development Commisioner for Hand-
looms. However, the Office of the Develop-
ment Commissioner for Handlooms is run-
ning a total of 23 Weavers’ Service Centres
whichinter-alia, conducttraining programmes
for upgrading the technical skills of hand-
loom weavers in weaving, dyeing, printing
and for providing better designs as part of
service to the weavers engaged in the hand-
loom sector. The location of these Weavers'
Service Centres is give below.

STATEMENT

S. No. State Location

1 2 3
1. Assam Guwahati
2. Andhra Pradesh Hyderabad
3. —do — Vijayawada
4, Bihar Bhagalpur
5. Delhi (UT) Delhi
6. Gujarat Ahmedabad
7. Haryana Panipat
8. Kamataka Bangalore
8. Kerala Cannanore
10. Manipur imphal
11. Madhya Pradesh indore
12. —do — Raighar
13. Maharashtra Bombay
14, —do ~ Nagpur
18. Orissa Bhiubaneswar
16. Rajasthan Jaipur
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1 2 3
17. Tamil Nadu Madras
18. —do — Kancheepuram
19. Tripura Agartala
20. Uttar Pradesh Varanasi
21. —~—do — Chamoli
22. —do — Meerut
23. West Bengal Calcutta

However, there is no specific quota or
training scheduled given to the Weavers'
Service Centres. Improvement in techno-
logical skills of the weavers is taken up as per
the requirement placed by State level hand-
loom agencies in the cooperative/corporate
sectors. Training is also undertaken for
specific schemes like the training pro-
grammes for polyester weaving, training
programmes for weavers belonging to Sched-
uled Castes/Scheduled Tribes under the
special package scheme etc.

The number of persons trained by the
Weavers'’ Service Centres in the art of dye-
ing during the last two years is 374. The
training programme of the Weavers' Service
Centres are focused towards upgrading the
skills of existing weavers who are aiready
employed in the art of weaving and whose
earning capacity will improve further by this
training.

Action Against Employer of Bonded
Labour

2115. SHRIRAMESHWAR PRASAD:
Will the Minister of LABOUR be pleased to
state:

(a) whether there is any provision for
taking legal acton against the employers of

bonded labourers and to penalise them;

(b) it so, the number of cases registered
against the employers of bonded labourers
under the Bonded Labour System (Eradica-
tion) Act, 1976 till date and the period of time
for which such cases have been pending in
courts, statewise; and the number of per-
sons found guilty and punished so far, state-
wise; and

(c) whether Government propose to
make this legislation more stringent and
effective and i 80, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The responsibility for identification,
release and rehabilitation of bonded labour
under the Bonded Labour System (Aboli-
tion) Act, 1976 is that of the State Govern-
ment concerned. The enforcement of the
provisions of the Act are reviewed from time
to time by the Ministry of Labour and State
Governments are advised to take various
steps in the matter of identification, release
and rehabilitation of bonded labour. The
information regarding number of cases reg-
istered against the employers of bonded
labourers and the number of persons found
guilty and punished has been called fromthe
State Governments and the same will be lald
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on the Table of the House whan received.
[English ]

Piots to Socleties Opposite Jawaharial
Nehru University

SHR! R.L.P. VERMA:

SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

2116.

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether some of the societies which
were allotted plots of land in the Institutional
Area opposite Jawahar Lal Nehru Univer-
sity, New Delhi are indulging in profit-mak-
ing activities;

(b) whether such activities are violative
of the principal condition of allotment and if
80, the action Government propose to take
against such societies;

(c) whether Government have any
system to check infringement of the condi-
tion laid downfor allotment of such plots; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
Government are not aware of any suchcases.

(b) Does not arise in view of reply to part
(a).

(c) and (d). Lease deed is liable to be
determined in the event of violation of the
terms and conditions of allotment.

Rice Production and Consumption

2117. SHRI RAJAMOHANA REDDY:
Will the Minister of FOOD AND CIViL
SUPPLIES be pleased to state:

(a) the estimated quantity of rice pro-
duction and consumption inthe country during
1990-91;
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(b) whaether Government propsoe to
keep a buffer stock of rice after meeting its
domestic requirements during the period;
and

(c) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHR! RAM PUJAN PATEL): (a) 1t is too
early to assess the production in the country
during 1980-01 at this point of time, How-
ever, on account of good behaviour of
monsoon so far during 1990, Kharif rice
production can be stated to be good this
$0asons as a qualitative assessment.

Consumption depends upon population,
production, availability, changes in stocks,
price levels, income distribution and con-
sumption pattern. The detaiis for 1990-91
production are not available and hence it is
not possible to estimate consumption.

(b) and (c). Yes, Sir. As per decision
taken by the Government in March, 1984,
the size of the buffer stock of rice including
operational stocks should range between
the lowest figure of 6.5 million tonnes as on
1st October to the highest figure of 10.9
million tonnes on 1st January of ayear. The
present rice stocks are about 6.94 million
tonne as on 1st July, 1990 as against 8.0
million be available on that date as per the
buffer stocking policy. Efforts are made to
build up the rice stocks by maximising pro-
curement.

National Councll for Safety in Mines,
Dhanbad

2118. SHRIA.K. ROY: Wilithe Minister
of LABOUR be pleased to state:

(a) whether his Ministry has stoppped
releasing the grants-in-aid to the_ National
Council for Safety in Mines, Dhanbad as its
employees have not been paid salary since
May, 1990;

(b) i so, the facts in this regard;
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(c) whether many representations from
M.Ps have have received in favour of this
organisation;

(d) whether the Labour Ministry has
also been approached for release of funds
for the payment of salary of the employees
till the fate of the organisation now under re-
consideration is finally decided; and

(e) Iif so, steps taken thereon?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) and (b). Due to financial constraints, the
National Council for Safety in Mines (NCSM)
was not able to make payment of salary to its
staft for the months of May, June and July,
1990. An amount of Rs. Five lakhs was
sanctioned by the Ministry of Labour as
grants-in-aid to the NCSM on 23.7.1990.
The salary for the above period has since
been disbursed.

(c) to (e). Yes, Sir. The matter is under
review.

import of Sugar

2119, SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) the Government's present policy on
the import of sugar;

(b) whether Government have received
any representations against the import of
sugar; and

(c) it so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) to (c). With
the increased level of sugar production dur-
ing the current season aiong with the carry
over stocks, there would be sufficient avalla-
bility of sugar to meet the domestic require-
ment and no imports are envisaged during
the current season.
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Loan Licence to Pharmacy Graduates

2120. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of students passing
D.Pharma, B. Pharma M. Pharma every
year on a averege, from various Universities
in the country;

(b) whether Pharmacy Graduates
mainly take up a job in small companies or
start theirown Pharmaceuticalbusiness after
initial experience with small compaffies;

(c) whether Government have dis-
pensed with loan licence system;

(d) whether any arrangement has been
worked out to find out an alternative job
potential for Pharmacy graduates;

(e) whether discontinuation of this
system of Loan Licence is likely to create
surplus technical manpower in the country
leading to rise in unemployment problem in
the country; and

(f) i so, the corrective steps taken
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) As per available information, the number
of students passing every year on an aver-
age from various Pharmacy training Centres
and Institutes in the country are as under:—

(i) D.Pharmacy 11000
(i) B. Phammacy 2300
@) M. Pharmacy : 350

(b) The Government have no details in
this regerd.

(c) Yes, Sir.
(d) No, Sir.
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(@) No, Sir.
(f) Does not arise.

Modamisation of Rice Mills of Paighat,
Kerala

2121. SHRI A. VUAYARAGHAVAN:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pieased to state:

(a) whether Union Government have
received the proposal from Government of
Kerala to modemise rice mills in Palighat
district, with the help of technology mission;
and

(b) 1 so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Ministry of Food Processing Industries
has not received any proposal from Govern-
ment of Kerala for modernisation of rice mills
in Paighat.

(b) Question does not arise.
Chambal cad Phase Il Project

2122, SHRI MAHENDRA SINGH
MEWAR: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Chambal Catchment
Area Development Phase !l Project submit-
ted by Government of Rajasthan to the
Ministry of Water Resources in 1987 has
been forwarded to the World Bank;

(b) it so, whether since 1974 lined water
coursas are stated to have been constructed
in the Chambal area, on behalf of cultivators
and in some cases loans also said to have
been advanced directly to the cultivators by
commercial banks;

(c) whether in Haryana and Punjab in
similar cases in stage Il area of Indira Gandhi
Nehar Pariyojana the cost of such courses
have been borne by the State Government
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and the total liabilities in the Chambal con-
text area stated to be about Rs. 125 crores,
which alongwith three consecutive severe
droughts since 1984-85 have added o the
common farmers’ burdens; and

(d) if so, how does Union Government
in conjuction with Rajasthan Government
and the banks propose to alleviate the poor
cultivators burdens?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir.

(b)to (d). Lined watercourses are being
constructed inthe IGNP and Chambal areas
since 1976. These works were undertaken
on behalf of the cultivators for which institu-
tional finance was provided. However, from
1.4.1986, the cost of construction of water
courses below the outlet upto 5-8 hectare
blocks is being borne by Government of
India and the State Government on match-
ing basis. The question of providing relief to
the farmers in respect of loans already
advanced for construction of water courses
is to be decided by the State Government in
consultation with the financial institutions.

[ Transiation )
Sugar Mills in Bihar

2123. SHRI SHIBU SOREN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the number of sugar milis in Bihar
lying closed so far;

(b) the reasons therefor;

(c) the number of employees working in
these mills rendered unemployed thereby;
and

(d) the number of new sugar milis to be
set up in the State and location thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CiVIL SUPPLIES
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(SHRI RAM PUJAN PATEL): (a) Two sguar
mills in Bihar are lying closed so far.

(b) The sugar factories have remained
closed for various reasons as inadequate
cane availability, size, age and condition of
plant and machinery, technical and manage-
rial competence, etc.

(c) Sincethese factories have remained
closed for a long time, it is not possiblg to
assess the number of employees rendered
jobless.

(d) Ason 31.7.1990, 10 applications for
setting up new sugar mills in Bihar State
have been teceived. Details cf location are
given at the statement below. These appli-
cations will be considered by the Govern-
ment in the light of the licensing policy guide-
lines announced recently.

STATEMENT

Names and Location of Proposed New
Sugar Factories to be set up in Bihar (As
on 31.7.1990)

BIHAR

1. Government of Bihar Sugar Cane
Department
Pirp-aiti, Tal. Pirpaiti,
Distt. Bhagalpur.
\
2. Government of Bihar Sugar Cane
Department
Jamui, Tal. Jamwi, distt. Monghyr.

3. Ms. Radhakrishna Export indus-
tries Ltd.,
Proposed At Dhanaha, Teh./Tal/
Dhanaha,
Distt. West Champaran.

4. Ms. Spencer & Company Ltd.,
AtDhkanha, Distt. West Champaran.

§. Mys. Harrisons Malayalam Ltd.,
At East Champaran,

6. M/s. Win Medicare Limetee!
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At Sitalpur, Tehsil Chapra,
Distt. Saran.

7. M/s. Bihar Cooperative Sugar
Factory
Federation Ltd., At —Sapaul,
Distt. Saharsa. N

8. Mss. Bihar Cooperative Sugar
Factories
Federation Ltd., At —Shitalpur,
Distt. Saran (Chapra).

9. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd., At —Amarpur,
Distt. Bhagalpur.

10. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd., At —Dtanaha
Distt. West Champaran.

(English )
Vegetable and Grain Processing in
Peps! Foods
2124. SHRIRAMASHRAYPRASAD

SINGH:
PROF. MALINI BHAT-
TACHARYA:

SHRIMATISUBHASHINIALL

Wil the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) the quantity of tomatoes and other
fruits processed by the Pepsi Food Project in
Zahara plant so far; and

() the quantity of ptoatoes and corn
processed in the potato and grain process-
ing plant at Channo so far?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): (a)
and (b). Mss. Pepsi Food Private Limited
have been granted a Letter of Intent for the
manutacture of Processed potato/grain foods
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for an annual capacity of 8000 MTs and
Processed fruit/vegetable products for an
annual capacity of 12000 MTs. Details of the
raw materials used from time to time in tha
manufacture of the above mentioned items
relates to the day-to-day functioning of the
Company and the information is not main-
tained by Government.

lems Classed as Essential Commodi-
tiea

2125. SHRI SUDAM DESHMUKH: Will
the Minister of FOOD AND CIVilL. SUP-
PLIES be pleased to state:

(a) whether Government propose to
include more items in the definition of essen-
tial commodities;

(b) the commodities presently included
and proposed to be included in the definition
of essential commodities;

(c) the cost of production of the com-
modities covered in the essential commodi-
tiss; and

(d) whether Government propose to
pubhish the cost of production of essential
commodities on packages/packets with a
view to check the profitearing inthese items?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Newitems are included inthe list of essential
commodities as and when circumstances
warrant such inclusion. A list of Commodi-
ties declared as essential is given in the
statement below.

(c) Cost of production of these com-
modities is not maintained by the Depart-
ment.

(d) Under the provisions of the Stan-
dards of Weights and Measures (Packaged
Commodities) Rules, 1977, it is compulsory
to stamp on each bag/package of packaged
commodities the following information:—
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i) Name of the commodity;

i) Name and address ofthe manufao-
turer/packer;

ili) Month and year of manufacturing/
packing

iv) Net quantity;
v) Sale price.

However, declaration of cost of produc-
tion on such bags/packages is outside the
scope of the above Rules.

STATEMENT

List of Commodities Declared Essential
Under the Essential Commodites Act,
1955

Delcared Under Clause (a) of Section 2 of
the Act:

1. Cattle Fodder, including
oilcakes and other con-
centrates.

2. Coal, including coke and
other derivatives.

3. Component parts and
accessories of automo-
biles.

4, Cotton and wollentextiles.

5. Drugs.

6. Foodstuffs, including ed-
ible oilseeds and oils.

7. Iron and Steel, including

manufactured products of
Iron & Steel.

8. Paper, including news-
print, paperboard and
straw board.
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10.

11.
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Petroleum and Petroleum
products.

Raw cotton, whether
ginned or unginned and
cotion seeds.

Raw jute.

Declared under sub-clause (xi) of clause
(a) of Section 2 of the Act.

12.

13.

14,
15.

16.

17.
18.
19.

20.

21.
22.

23.

Jute textiles.

Fertilisers, whether inor-
ganic, organic or mixed.

Non-ferrous metals.

Organic heavy chemicals.

Inorganic heavy chemi-
cals.

Cinema fimis (raw).
Press Mud.

Cement.

Manufactures and semi-
manufactures of non-fer-
rous metals.

Soap.

Cinema Carbon.

Textile machinery:

Blow room machinery.
Carding engines.

Draw frames.

Speed frames.

Ring frames.

Winding machines.
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viii)
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xi)
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Xii)
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i)

ii)

xvi)®

xvii)
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Doubling machines.
Reeling machines.
Bundling machines.
Power looms

Bailing machines.

Side frames of power
looms.

Spare parts of power
looms and ring frames.

Woolcombing machinery.
Woollen:

reg washing machines.
rag tearing machines.
rag cutting machine and
garnoting machine.

Warp knitting machines
including Rashel knitting
machines worked by
power;

embroidery machines,
other than sewing type
embroidery machines
worked by power and
used for decorating the
textile fabrics with designs
formed with any type of
thread by the help of
needles;

lace making machines
worked by power and
used for production of
fabrics of open mesh or
net formed by crossing
and intertwisting thread;
and

machines worked by
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26.

27.
28.
29,
30.
31.

32.

8

35.
36.

37.
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i)

ili)

power and used for print-
ing of cloth by means of
engraved rollers or
screens.

Textiles made from silk
Textiles made wholly orin
part from man-made cel-
lulosic and non-cellulosic
spun fibre.

Textiles made wholly orin
part from cellulosic and
non-cellulosic filament
yarn.

Matches.

Ferro-silicon.
Silico-manganese.
Ferro-chrome.
Ferro-silicon.
Ferro-tungsten.
Ferro-manganese.
Ferro-vanadium.
Ferro-phosphorus.

Ferro-titandium.

Ferrous scrap/containing
more than.

0.50 Per cent Nickel or

0.20 Percent Molybde-
num, or

1,00 per cent Tungsten,
or

0.20 Percent Vanadium,
or

1.00 percent Cobalt.

38.

38.
40.
41.

42.

43.
44,

45,

46.

47.

49,

50.

51.

52.

53.

54,

55.

i)
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General Lighting Service
Lamps.

Soda Ash.

Dry cells for torches.
Hurricane Lanterns.
Household appliances
such as electric irons,
heater and the like.
Synthetic Rubbar.
Carbon black

Polyvinyl chloride (P.V.C.)
resins and compounds.

Polystyrene and polyeth-
lene moulding powder.

Polyethylene and polyeth-
ylene moulding powder.

Coconut husk (Raw or
retted).

Tyres andtubes of buses,
and trucks.

Dry cells and Batteries for
Transistor Radios.

Tyres and Tubes of Ani-
mal Drawn Vehicle.

Electric cables and wires.

Man-made cellulosic and
non-cellulosic staplefibre.

Crude Oil.

Yarn made wholly or in
part from any of the fol-
lowing materials,

namely:~

Cotton,
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i) wool,
iii) man-made cellulosic spun
fibre,
tv) man-made non-cellulosic
spun fibre,
v) sikk.

Man-made cellulosic and
non-cellulosic filament
yam,

§6. 1)

il) Nylon Tryre/Cord/Fabric.

57. Exercise Books.

58. Coir fibre extracted from
coconut husks.

59. Insecticides Fungicides,
Waeedicides and the like.

60. Tea.

61. Power Threshers.

62. i) seeds of food-crops and
seads of fruit and vege-
tables,

it) seeds of cattle fodder and
iii) jute seeds.

To be used for sowing or
planting (including seed-
lings and tubers, bulbs,
rhizomes, roots, cuttings
and alitypes of grants and
other vegetatively propa-
gated material of food
crops or cattle fodder).

€3. Surgical Implants.
64. Natural Gas.

6€5. Hydraulic Brake Fluid.
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River Water as National Asset
2126. SHRIC.K. KUPPUSWAMY: Will

. the Minister of WATER RESOURCES be

pleased to state whether Government pro-
pose to declare water as national asset and
nationalize these water resources to speed
upirrigation works in the country as also help
inland navigation?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): At present, there is
no proposal to nationalize the water resources
of the country. However, the National Water
Policy adopted by the Government in Sep-
tember, 1987, recognises water as a scarce
and precious national resource to be planned,
developed and conserved with a national
perspective.

Within this broad framework, individual
projects are to be detailed out and imple-
mented by the concerned State/Central
agencies.

Benithora Project in Karnataka

2127. SHRIJANARDHAN POOJARY:
Will the Minister of WATER RESQURCES
be pleased to siate:

(a) whether the work of Benithora
Project in Karnataka has started; if so, the
progress so far made in this regard;

(b) the details of the project and the
amount of Central assistance proposed to
be given for this project; and

(c) the time by which it is likely to be
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) As reported by
the State Government Rs. 17.12 crores
have been spent on this project upto the end
of Seventh Pian as a plan scheme.

(b) The modified project report for a
cost of Rs. 60 crores to benefit about 20240
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hectares has been received for techno-eco-
nomic appraisal in December, 1988. The
State Government has to comply with the
observations of the appraising agenices and
also to obtain environmental clearance.

(c) The State Government has a pro-
gramme to completa tha project during the
Ninth Plan.

Allotment of Land for Buddha Vihar

2128. SHRI LOKANATH CH-
OUDHARY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Buddha Tri Ratna Mis-
slon has been sanctioned land in Chittaranjan
Park, New Delhifor construction of aBuddha
Vihar;

(b) if so, when it was sanctioned;

(c) whehterthere has been unduedelay
jn the actual allotment of the said land in the
Mission;

(d) ff so, the reasons therefor; and

(e) what steps are being taken to expe-
dite the allotment?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). No sanction for allotment of land to
the Buddha Tri Ratna Mision, has been
issued

(c)to (e). Do not arise in view of reply to
(a) and (b) above.

Forelgn Exchange for Import/Export by

Pepsl Foods
2129, SHR!I PHOOL CHAND
VERMA:
PROF. MALINI BHAT-
TACHARYA:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:
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(a) tha amount of foreign exchange
spent by Peps! Foods to import machinery,
knowhow and raw materiats;

(b) the foreign exchange earned by
Pepsi Foods from exports?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): (a)
and (b). The requisite information is being
collected and to the extent available will be
laid on the Table of the House.

Compulisory Blood Test of Blood
Donors

2130. SHRI AMAL DATTA: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government have made it
mandatory for donors of blood to blood banks,
to be compulsorily tested for AIDS infection;

(b) i so, since when it has been done
and what is the scope of the measures
taken;

(c) whether any deivce for monitoring
the rigorousness of blood checks has been
set up; if so, the details of such monitoring
device and the results/effectiveness thereof;
and

(d) whether Government propose to
ensure effective measures for compulsory
blood test of blood donors?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). The Drugs and Cosmetics Rules
have been amended vide GSR No. 370
dated 11.7.89 making it mandatory for the
blood banks to get sampls of every blood
unit tested for freedom from HIV anti-bodies.
The date of performing of such test shall be
recorded on the labe!l of tha container aiso,
This would help in elimination of contami-
nated blood supplied by the Binod Banks.
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The following are the effective meas-
ures for compulsory blood test of blood
donors:-

i) Drugs and Cosmetics Rules have
been amended.

ii) Standards for blood transfusion
service and Administrative guide-
lines for blood banks have been
circulated to all blood banks.

iii) AScheme is being implementedto
establish testing facilities for HIV,
provision of trained manpower and
upgradation of existing blood banks
to ensure safety in blood transfu-
sion services.

Vacant Posts of Doctors in Central
Heatth Service

2131. SHRI PRAKASH V. PATIL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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tors in the Central Health Service;

{b) the break-up of such vacant posts,
category-wise;

(c) whether the list of vacant posts is
circulated among the doctors of Central
Health Service as and when vacancies arise,
if not, what are the reasons therefor; and

{(d) the number of posts of doctors in
Central Health Service which are vacant for
more than one year?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) 597 as on data.

(b) The break-up of vacant posts, cate-
gory-wise is given at the statement below.

(c) No, Sir, as itis notrequired under the
rules.

(a) the number of vacant posts of doc- (d) 478.
STATEMENT
Sl. No. Category of the Post Number of posts vacant
1 2 3

1.~ Medical Officer/Senior Medical Otficer 294
2. Chief Medical Officer 34
3. Specialist Grade |l 209
4. Specialist Grade | 53
5. Supertime Grade 7

Total 597

Development of Old Delhi Areas

2132. SHRI J.P. AGARWAL.: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government have any
proposal for planned development of old
Delhi areas; '

(b) it so, the details thersof;
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(c) whether Government have received
represantations from the public requesting
for development of areas around Chandni
Chowk, LalQuila, Old Delhi Railway Station,
etc.; and

(d) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The re-development of the walled
city has the following 5 major components:~

i) Commercial de-congestion;

ity Upgrading of Physical and social
infrastructure;

i) Traffic and transport management
and regulation;

iv) Conservation and restoration of
historical buildings; and

v) Revitalisation of residential areas.

(c) Government Is not aware of any
such representations.

(d) Does not arise.
[Transiation )
incentives to Food inspectors

2134. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether itis afactthat inspectors of
Prevention of Food Adulteration Department
of Delhi Administration are deployed on VIP
duty on Sundays and Govermment Holldays
to test the food to be served to foreign
guests;

(b) whether overtime/compensatory
leave is granted to these Inspectors for per-
forming such duty;

(c) i not, the reasons therefor; and
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(d) the details of the powers of such
inspectors in case the food is found there not
to be of standard quality?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (¢). The Food Inspectors of the Depart-
ment of Prevention of Food Adulteration,
Delhi Administration are deployed for in-
spection of food to be served to the foreign
guests/VIP's even on Sundays and Govern-
ment holidays but no overtime or compensa-
tory leave is granted to these Inspectors for
performing such duties, in the public inter-
est.

(d) The food, if found unsatisfactory, is
rejected and not allowed to be served.

[English )

Expenditure on Hospital Services
Consultancy Corporation

2135. SHRID. AMAT: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the role of the Hospital Service
Consultancy Corporation Limited;

(b) the expenditure on this corporation
since its inception till date year-wise;

(c) whether there was a proposal to
wind up this corporation; and

(d) it so, the details thereof and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). Hospital Service Consultancy
Corporation offers consultancy services re-
lating to Health care sector. These services
include preparation of project repont, archi-
tectural and engineering design and plan-
ning, project managemaent and coordination
as well as supply, installation and commis-
sioning of medical equipment, maintenance
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of back-up services and also providing train-
ing to the medical and para-medical person-
nel.

The year-wise expenditure on the Cor-
poration is as under:

Year Amount
1 2

1883-84 Rs. 4.87 Lakhs
1984-85 Rs.14.77 Lakhs
1985-86 Rs.20.18 Lakhs
1986-87 Rs.25.23 Lakhs
1987-88 Rs.26.54 Lakhs
1988-89 Rs.29.32 Lakhs
1989-90 Rs.35.60 Lakhs

(Provisional, accounts
are under compilation)

On the recommendations of the Com-
mittee of Secretaries, the Government in-
dentified in 1985 that HSCCIL should be
wound up. The Ministry of Health pressed for
reconsideration of the orders in view of the
excellent performance of the Corporation.

- The working of the Corporation was
reviewed by Government in March, 1990
and it was decided that the Corporation may
be allowed to continue its activities indefi-
nitely.

Long Term Projects to Save the Flood
Prone Areas of Andhra Pradesh

2136. SHRI B. N. REDDY: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether Government are consider-
ing some long term projects to save the flood
prone areas of Andhra Pradesh; and

(b) it so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAIKOTADIA): (a)and (b). Govern-
ment of Andhra Pradesh have prepared a
Master Plan for raising flood banks of Go-
davari river system in 1986. They have been
asked in November, 1987, to prepare a
detailed Project Report for the new schemes
envisaged under the Master Plan.

Private Buliders to Raise Foreign Loans

SHRI MANORANJAN
BHAKATA:
SHRI P. NARSA REDDY:

2137.

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have permit-
ted private builders to raise foreign loans,
construct houses and collect payments from
purchasers;

(b) whether there is any proposal to
allot land to private builders to take up such
projects in Delhi; and

(c) it so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
to (c). No such decisions have been taken.

Sites for Hotel Industry in Chandigarh

2138. BABA SUCHA SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of sites earmarked for
hotel industry in Chandigarh;

(b) the details of sites sold through
public auction with rate per acre;

(c) whether any such sites were allotted
on reserved price or nominal price;

(d) I so, the particulars of aliottees and
the price per acre charged from them;
and
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(e) the reasons for allotment on conces-
sional rates and not through public auction?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (e). The information is being collected and
will be laid on the Table of the House.

[Transiation )
Saryu Cenal and Drainage Composite
Project
2139. SHR!I RUDRASEN

CHAUDHARY: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the target date of completion of the
Saryu Canal and Drainage Composite Proj-
ect in Uttar Pradesh,

(b) the area of land likely to be irrigated
by the said project with names of districts;
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from submerging by the said drainage proj-
ect in all the said districts; and

(d) the percentage of work in the project
completed sofarandthe time taken thereof?

THE MINISTER OF STATE OF THE
MINISTRYOF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) As per the re-
vised Project Report (1985) target date of
completion of Satyu Nahar Pariyojana is
1993.

(b) With an irrigation potential of 14.04
lakh hectares the project will benefit Behra-
ich, Gonda, Basti and Gorakhpur districts.

(c) 9000 Km. of surface drains and
3600 tubewell are provided in the project
report to maintain the underground water
table at safe limits in the command area.

(d) The percentage of work of various
components completed since 1976 is given

(c) the area of land likely to be saved  in the statement below.
STATEMENT
Si. No. Rkem of Work Percentage of completion as on 3/90
1 2 3
1. Land acquisition 30
2. Saryu Link Channel
Earthwork 100
Masonry work 34
3. Saryu Main Canal
Earth Work 100
Masonry Works 66
4 Rapti Link Channel
Earth Work 30
Masonry Work 30
5. Rapti Main Canal
Earth Work 7
Masonry Work -
6. Branches
Earth Work :;

Masonry Work
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Sl. No. ftem of Work Percentage of completion as on 3/90
1 2 3
7. Distribution system
Earth Work 4
Masonry Work 3
8. Pumps Canal (4 Nos.) 36

Amount Cotlected for Beedl Workers
Welfare Fund in Blhar

2140. SHRI RADHA MOHAN SINGH:
Will the Minister of LABOUR be pleased to
state:

(a) the amount collected for Beedi
Workers Welfare Fund in Bihar during the
last three years, year-wise;

(b) the total amount alloecated for
implementing the various welfare schemes
for beedi workers in Bihar during the above
period and the amount utilised therefrom;

(c) whether the amount allocated to
Bihar has fully been utilised and i not, the
reasons therefor; and

(d) the steps taken by Government fgr
making full utilisation of this amount?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):

(a) Total amount of Cess collected under
Beedi Workers Weltare Cess Act, 1978, in
Bihar duringthe years 1987-88,1988-89 and
1989-90 is given in the statement-| below.

(b) Details of allocation and Expendi-
ture under the Heads-Administration, Health,
Education, Recreation and Housing of Beedi
Workers Weltare Fund duringthe years 1987-
88, 1988-89 and 1989-90 in Bihar are given
in the statement-ii below.

(c) Against an allocation of Rs. 1.14
crores under the Heads stated above, ex-
penditure during three years was Rs. 99
lakhs. Provisions in the Budget are based on
estimated requirements only which result in
variations between allocation and actual
expenditure. In the instant case, variation is
not too large. Also some gap is because of
budgetary cuts imposed to effect saving in
Government expenditure.

(d) Efforts are made at various levels for
full utilisation of the allocated amount.



STATEMENT-

(Rs. in thousands)
Sl No. Region/State 1987-88 1988-89 1989-90
1 2 3 4 5
1. Bihar 6001 5930 5713
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STATEMENT-A

(In thousands)
St No. 1987-88 1988-89 1989-90
B.E. Actual Expenditure B.E. Actual Expenditure B.E. Actual Expenditure

1 2 3 4 5 6 7
1. Administration 202 172 268 238 343 $03
2. Health 1280 1371 1835 1584 3174 3746
3. Education 426 596 580 765 1075 903
4. Recreation 30 1 50 5 345 10
5. Housing 50 — 500 —_ 500 —
6. Water Supply —_ —_ —_ —_ 40 —

Total 1988 2140 3231 2592 5477 5162
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1987-88 1968-89 1989-90

B.E. Actual Expenditure BE. Actual Expendiure BE. Actual Expenditure

2 3 4 5 6 7 8
3601-Grants-in-aid - - 400 -— 50 -—
to State Governments
4250-Financial assistance — - -_— -_ 100 —
% Cooperatives 6250
Loans o Housing - —_ 140 —_ 25 —

1988 2140 37N 2592 5652 5162
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Shopping Complex by Property Dealers
in Trans-Yamuna Delhl

2141, SHRI RAM SINGH SHAKYA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are aware that
centain property-dealers have constructed
shopping complex in the trans-Yamuna
residential areas of Kailash Nagar, Krishna
Nagar and GandhiNagar in Delhi and selling
these shops at a very high rate;

(b) if so, whether the permission to
these property dealers 10 convert the resi-
dential area into commercial area has been
given by Municipal Corporation of Delhi or
Delhi Administration;

(c) if not, the steps taken so far to stop
the illegal construction; and

(d) the number of property-dealers
against whom action has been taken sofar?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
to (d). Municipal Corporation of Delhi (MCD)
has reported that about 98 shopping com-
plexes have been constructed in the resi-
dential areas of Kailash Nagar, Krishna Nagar

“and Gandhi Nagar butthey have no informa-
tion as to how many of these have been
constructed by property dealers and whether
these shops are being sold at a high pre-
mium. The MCD has not granted permission
for the conversion of the residential area into
commercial area. The MCD taken action in
cases of illegal construction under the provi-
sions of the Delhi Municipal Corporation Act
from time to time.

Vacancies Reserved for SC/ST in
Government Hospltals

2142, SHRICHHAVIRAM ARGAL.: Wilt
the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o refer to the reply
given on 27th December, 1989 to Unstarred
Question No. 122 regarding filling up of
posts reserved for Scheduled Castes and
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Scheduled Tribes in various hospitals under
Delhi Administration and state;

(a) whether the vacant posts of Senior
Photographers reserved for Scheduled
Castes in Lok Nayak Jai Prakash Hospital
has since been filled;

(b) ¥ not, the reasons for inordinate
delay in this regard;

(o) since when the reserved posts are
lying vacant; and

(d) when the posts are likely to be filled?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I RASHEED MASOOD):
(a) to (d). One post of Senior Photographer
reserved for SC/ST is lying vacant in Lok
Nayak Jai Para kash Narain Hospital, New
Delhi and this has not been filied up due to
non-availability of eligible SC candidates.
This posts of Senior Photographer has been
lying vacant since 31.1.89. Delhi Administra-
tion has reported that the post was notified to
the employment exchange and after obtain-
ing the non-availability certificate of the
Employment Exchange, the said vacancy
was advertised inthe Newspapers. Aslo, the
vacancy was circulated amongst the hospi-
tals/institutions under Delhi Administation
inviting names of SC/ST departmental can-
didates. Against this, application of two SC
candidates have been received out of which
only one is eligible. A meeting of the Staff
Selection Board (SSB)is being held to judge
the suitability of the candidates for appoint-
ment to this post.

[English
Financial Ald/}.oan for Housing to
Plantation Labour
2143. SHRIPALAIK.M. MATHEW: Wilt
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the names of the Central agencies
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providing financial aids/loans for housing to
plantation labour;

(b) the amount of such Central aids/
loans given to Kerala during the last year;
and

(c) whether Government propose to
doubie the housing loans to such labourers
living below the poverty line?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). There is at present no Central sector
or centrally sponsored housing scheme for
plantation workers State sector plan provi-
sions are made for various social housing
schemes as per state priorities. It is open to
the State agencies and the plantation own-
ors to obtain loan assistance for housing
from specialised housing finance institutions
like HUDCO, HDFC, etc.

Plots for Hotels in New Delhl

2145. SHRIA.N. SINGH DEO: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Govement propose to aliot
some plots at Windsor Place in New Delhifor
construction of Five Star Hotels;

(b) i so, the detalils thereof;
(c) the policy for allotment of the plots;

(d) whether applications for allotment of
plots have been received; and

(@) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (8). Two hotel sites ere earmarked in
Zonal Plan at Windsor Place, New Delhi for
construction of 5-star hotels. 26 applications
have been received in response to a pre-
qualffication notice published in newspapers
for participation in auction In respect of one
cf the sites measuring 4.5 acres.
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Hyglenic Conditions of People In Trans-
Yamuna, Delhi

2146. SHRI KIRPAL SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government have taken
any decision to improve the hygienic condi-
tions of the people living in rehabilitation
colonies in Trans-Yamuna area, Delhi; and

(b) the reasons for not providing sewaer-
age system to the residents of these colo-
nies so far?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The information is being collected
and will be laid on the Table of the Sabha.

Supply of Rice and Edible Oil to West
Bengai

2147. SHRIPALAS BARMAN: Wilithe
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the monthly requirement of rice and
edible oils of West Bengal during the last
three years and actual quantity released
during those periods;

(b) the requirements of West Bengal for
the year 1990-91;

{c) whether there is any proposal to
increase the rice and edible oils quota of
West Bengal dunng 1990-91;

(d) if so, the details thereof; and

(@) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAMPUJAN PATEL): (a) Statement-
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| giving the required information is given
below.

(b) As regards rice, the requirements
are called for from the States/UTs every
month before deciding the aliocation for the
month. Therefore, the requirements for West
Bengal from October, 1990 to March, 1991
are not avallable. However, the demand,
allotment and off take of rice and edible oilin
respect of West Bengal for the months from
April 90 to September, 90 is given in the
Statement-li below.

As regards edible oil, the State Govem-
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ment has demanded a quantity of 1.80 lakh
tonnes forthe oil year 1889-90 (November—
October).

(c)to (e). As regards rice, the allocation
to West Bengal under P.D.S. has been in-
creased from 69,000 tonnes in July, 80 to
74,000 tonnes from the month of August, 90.
The State Government has also been allo-
cated extra 10,000 tonnes of rice for Punja
festival for the month of September, 1990.

As regards edible ofl, the aliocation to
Waest Bengal has been increased from 6,000
tonnes in July, 1990 % 10,000 tonnes in

August, 1990.



Statement indicating demand, allotment and offtake of Rice and Edible Oi for P.D.S. in respect of West Bengal during the years 1987-88, 1988-

STATEMENTH

89 and 1989-90
(In 1000 tonnes)
Month 1987-88 1988-89
Rice Edile Of Rice Edible O¥l
Demand Affotment Offtake Demand Allotment Omake Demand Alotment Oftake Demand Alotment Offtake

1 2 3 4 7 9 10 11 12 13
April 1500 1250 648 800 15000  85.0 79.8 .- 6.40 9.18
May 1500 1250 633 743 1505 85.0 79.8 640 1048
June 1500 1250  56.6 851  150.0 80.0 76.0 8.00 9.90
July 1500 1250 689 992  150.0 80.0 83.1 9.00 8.28
August 1500 1250 794 1384 1500 80.0 724 10.00 7.64
Sep- 2000 1250 1012 1612  150.0 80.0 70.9 10.00 6.40
tember
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Month 1987-88 1988-89

Rice Edible Oil Rice Edivle Ol

Demand Allotment Offiake Demand Abotment Offtake Demand Aliotment Offlake Demand Allotment Offiake

1 2 3 4 5 6 7 8 9 10 11 12 13
October 200.0 125.0 75.6 22.00 10.73 150.0 80.0 70.4 10.00 744
Novem- 200.0 125.0 61.2 22.00 17.50 150.0 85.0 58.4 9.00 423
ber
Decem- 150.0 125.0 57.8 22.00 17.64 150.0 80.0 61.3 3.60 762
ber
January 150.0 125.0 66.8 15.50 17.86 150.0 80.0 56.6 5.60 441
February  160.0 110.0 721 10.40 12.54 150.0 64.0 52.8 7.60 478
March 150.0 100.00 854 7.80 7.65 150.0 64.0 524 7.60 5.58
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(/n 1000 tonnes)
Month 1989-90
Rice Edile OF
Demand Allotment Offtake Demand Allotrment Offtako
1 14 15 16 17 18 19

April 150.0 64.0 45 b 7.60 3.08
May 150.0 64.0 443 5.60 414
June 150.0 64.0 48.5 410 264
July 150.0 64.0 44.6 4.10 11.30
August 150.0 64.0 416 4.50 228
September 150.0 64.0 41.6 5.20 218
October 170.0 740 484 5.50 5.97
November 150.0 80.0 473 5.00 5.16
December 150.0 64.0 45.1 2.30 297

Soi
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Month 1989-90
Rice Edible Oil
Demand Allotment Offiake Demand Allotment Offtake
1 14 15 16 17 18 19

January 150.0 69.0 494 3.30 1
February 150.0 69.0 50.0 3.30 1.45
March 150.0 69.0 498 4.00 1.27
Annual: (November-October) *186.00 ** 220.00 *4220.00

Average Monthly: 15.50 18.33 18.33
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WMMMWMMR&“WO‘UPD.& in respect of West Bengal for the year 1990-91

STATEMENT-A

(In ‘000 tonnes)
Month Rice Edile Oil
Demand Allotment Offiake Allotment Offtake

1 2 3 4 6 7
April 150.0 69.0 44.9 4.00 0.99
May 150.0 69.0 475 4.50 2.89
June 150.0 69.0 428 §.00 221
July 150.0 69.0 NA 6.00 1.77
August 150.0 740 NA 10.00 NA
September 150.0 84.0 NA

*  The total demand for the Oil year (November, 1989 to October, 1990) is 180.0 thousand tonnes.

NA Not available
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Unauthorised Encroachment in South
Delhl Markets

2148. SHRISARJU PRASAD SAROJ:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on 10
May, 1989 to Unstarred Question No. 8841
regarding unauthorised encroachment in
South Delhi and state:

(a) whether Government have taken
any action against the shopkeepers in vari-
ous markets of South Delhi including R.K.
Puram, who have extended their shops on
the front side, converted two shops into one,
encroached upon the entire land in the
markets and constructed godowns thereon;

(b) it so, the details thereof; and

(c) if not, the reasons for delay and the
details of action taken or proposed to be
taken against the defaulting authorities?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
1o (c). Information is being collected and will
be laid on the Table of the Sabha.

Pension Scheme for industrial Workers

2149. SHRI C.M. NEGI: Will the Minis-
ter-of LABOUR be pleased to state:

(a) whether Government propose to
introduce a statutory pension scheme for
industrial workers presently covered under
the Employees Provident Fund Scheme;

(b) if so, the salient feafures of the
scheme and when it is likely to be imple-
mented; and

(c) the number of Public Sector Under-

takings presently having Employees Deposit
Insurance linked Scheme in the country?

THE MINISTER OF LABOUR AND
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WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The Government is examining
the possibility of introducing a statutory
pension scheme for industrial workers cov-
ered under the Employees’ Provident Fund
Scheme. The proposals worked out in this
context on actuarial basis are on the follow-
ing lines:—

(i) Paymentofretiring pensienrang-
ing between Rs. 200/- to Rs.
400/- p.m. subject to payment of
contribution of 5% of wages per
month.

(i) Paymentoftetiring pensionrang-
ing between Rs. 825/- p.m. sub-
ject to payment of contribution of
8.33% of wages per month.

(k) Paymentofretiring pensionrang-
ing between Rs. 200/- to Rs.
1500 p.m. subject to payment of
contribution of 9.50% of of wages
per month.

All the above proposais are presently
being considered by the Central Board of
Trustees of the Employees Provident Fund
and further action will be taken on receipt of
their recommendations.

(c) Almost all the Public Sector Under-
takings to which the EPF Act applies are
covered under the Employeés’ Deposit
Linked Insurance Scheme, 1976. Afewhave,
however, been exempted on their taking a
Group Insurance policy with the Life Insur-
ance Corporation of India, which provides
for comparable benefits.

European Economic Community
Experts in Kerala for Food Processing
Industries

2150, SHRI P.A. ANTONY: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased fo state:
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(a) whether the Kerala Government
have sought central assistance for starting a
fruit processing unit in the State;

(b) ¥ s0, the action taken in this regard;

(c) whether exparts from the Eurcpean
Economic Community have visited Kerala in
this connections; and

(d) i so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). The Government of Kerala have
sought equity participation by the Central
Government in the Kerala State Horticulture
Products Development Corporation Lid.
Certain clarifications have been sought from
the State Government.

(c) and (d). In connection with the
Project entitled “Horticultural Development
in Kerala” which was posed to EEC for
funding, a three member technical mission
was fielded by the Commission of European
Communities in March 1990. The delegation
has submitied its report. The European
Commission now proposaes 1o field a second
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Ald to Madhya Pradesh for Famity
Planning

2151. SHRISUKHENDRA SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the average birth-rate at present
and the States where it is lowest and the
highest respectively;

(b) the target fixed in the current yearfor
Madhya Pradesh for health and family wel-
fare; and

(c) the total financial assistance pro-
vided by Union Govermnment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I RASHEED MASOOD):
(a) The estimate of Birth Rate atthe National
levelforthe latest available year 1988i831.5
per 1000 popuplation From among the States
and Union Terrilories, those with the lowest
and highest birth rate recorded for the year
1988 are Goa and Arunachal Pradesh re-

spectively.

{b) Method-wise targets in respect of
tamily planning and Maternal Child Health
Activities fixed for Madhya Pradesh for 1990-

mission for project formulation. 91 are as follows:

Family Planning Methods/ Targets

MCH-Activities

| Family Planning Methods
1.  Sterifisation 350,000
2. LU.D. insertions 370,000
3. Eq.C.C.Usens 11,00,000

220,000

4. Eq.O.P.Users
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Family Planning Methods/ Targets
MCH-Activities
#  Material Child Health Activities
A. Immunisation:
1. Tetanus iImmunisation for expectant mothers 21,59,962
2. DPT immunisation for children 18,35.422
3. Polio 18,35,422
4. BCG. 18,35,422
S. Measles 18,35,422
6. DT Immunisation for Children 13,50,535
7. T.J. (10 Years) 12,42,492
8. T.T.(16 Years) 11,88,471
B. Prophylaxis against Nutritional anaimia
1. Total Women 17,28,000
2. Children 27,33,300
C. Prophylaxis against blindness
due to vitamin ‘A’ deficiency 24,72,700

(c) Against an allocation of Rs. 3922.96
lakhs made for Madhya Pradesh for the
implementation of Family Waelfare Pro-
gramme during 1990-91, Rs. 1960.66 lakhs
has already been released in two instal-
ments.

Levy Sugar to States

2152. SHRIRAGHAVJI: Willthe Minis-
ter of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the monthly quota of levy sugar
being released to each State, State-wise;

(b) whether Government propose to
increase monthly alfocation; if s0, the details
thereof; and

(¢) whether Madhya Pradesh has
demanded an increase in its quota of sugar,
if so, the time by which the increased quota
is likely to be made?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a)to (c). The
levy sugar aliocations to States/Unions Ter-
ritories are not made on demand or request
but on uniform norms of ensuring minimum
425 grams per capital monthly availability for
projected populationason 1.10.1988. These
norms are effective from Ist February, 1987.
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Accordingly, monthly levy quota of Madhya
Pradesh is 25031.0 tonnes. A statement
indicating state wise monthly levy quota is
given below.

Keeping in view the present availability
of levy sugar, it will not be possible to revise
these norms at present.

STATEMENT

(Figures in Tonnes)

Sl No. States/Union Territories Monthly quota from February, 1987 on
1 2 3
1. Andhra Pradesh 25281
2. Andaman & Nicobar Islands 247
3. Arunachal Pradesh 314
4, Assam 9617
5. Bihar 33459
6. Chandigarh 372
7. Dadra & Nagar Haveli 51
8. Delhi 8721
9. Goa, Daman & Dw 539

10. Gujarat 16194

1. Haryana 6386

12. Himachal Pradesh 2019

13. Jammu & Kashmir 2884

14, Karnataka 17769

18. Kerala 11953
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(Figures in Tonnes)

Si No. States/Union Territories Monthly quota from February, 1987 on
1 2 3

16. Lakshadweep 71
17. Madhya Pradesh 25031
18. Maharashtra 29938
19. Manipur 694
20. Meghalaya 662
21. Mizoram 261
22. Nagaland 426
23. Orissa 12393
24, Pondicherry 400
25. Punjab 7945
26. Rajasthan 16914
27. Sikkim 165
28. Tamil Nadu 22547
29. Tripura 1001
30. Uttar Pradesh 52926
31. Woest Bengal 25888
Total 333068

[English] (a) whether it is a fact that a number of

States have imposed restrictions on the In-

inter State Movement of Ghee ter-State movement of vegetable (Ghee) oils

2153. SHRIJAYANTILAL VIRCHAND
SHAH: Willthe Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

in the country;

(b) whether Union Government have

. urged the State Govemments to ensure free
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movement of vegetable ghee within the
country;

(c) i so, the details thereof;

(d) whether Government have granted
permission to increase capacity in vegetable
ghee units during last two years, if so, the
details thereof; and

(e) the present policy of Government
with regard to allowing capacity increase in
vegetable ghee Sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) There were
some reports about the restrictions imposed
on the movement of vanaspati/edible oils by
the Government of Gujarat.

(b) and (c). Yes, Sir. The Union Govern-
ment had taken up the matter withthe Gujarat
Government, who had informed that no
restrictions on movement of vanaspati out-
side Gujarat formal or informal have been
placed by Government of Gujarat.
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(d) Yes, Sir. Astatement is given below.

(e) Expansion is allowed to all the
vanaspati units who are having a capacity of
less than 25 tonnes per day as a minimum
economic size. However, vanaspati units
located in hilly areas and zero industry dis-
tricts are considered for higher capacity For
allowing expansion more than 25 tonnes per
day capacity, the following guidelines have
been laid down:~—

(a) Location of the unit;

(b) Production performance of the
unit and the quality of its prod-
ucts;

(c) Demand for and consumption of
vanaspati;

(d) Availability of infrastructure fa-
cilities like coal, power etc.

(e) Availability of raw material par-
ticularly with reference to the
availability of permited edible oils.



List of factories who have been granted permission to increase capacity in vegetable ghee during last two years (1.8.1988 to 16.8.1990)

STATEMENT

Sl No. Name of the Unit Existing Capacity Additional Capacity Total Capacity
1 2 3 4 5
1. M’s. Purohit and Company, Nagpur 6000 1500 7500
2. M/s. Madras Vanaspati Limited 6000 1500 7500
3. Ms. Sri Krishna Vanaspati Products 3150 4350 7500
4, M/s. Haryana Vanaspati Limited, Kundii 3000 4500 7500
5. M/s. Rajadhiraj Industrial Limited, Seoni 7500 7500 15000
6. Ms. Nafed., Raichur 4500 3000 7500
7. M/s. WIPRO Limited, Tumkur 1575 5925 7500
8. M/s. Dipak Vegetable Oil Industrial, 6000 1500 7500

Manvadar
9. M/s. Sree Radhakrishna Vegetable Oil 3000 4500 7500

Products Company, Kalluru

ecl
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SI. No. Name of the Unit Existing Capacity Additional Capacity Total Capacity
1 2 3 4 5
10. M/s. Kerala Soaps and Oi's Limited, 3000 4500 7500

Calicut
1. M’s. Tungabhadra Industrial Private 4500 3400 7500
Limited, Secunderabad
12. M/s. Liberty Vegetable Products 1575 5925 7500
Private Limited, Bangalore
13. M/s. Swarup Vegetable Products 7500 7500 15000
14. Ms. Dipak Vegetable, Manavadar 7500 7500 15000
15. Ms. U.P. Coop. Fed. Limited 15000 15000 30000
16. Mss. Oswal Van and General Industrial 7500 7500 15000
Grand Total: 87300 85200 172500
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Setting up of Commisslon for the
Minorities

2154. SHRI A.K.A. ABDUL SAMAD:
Will the Minister of WELFARE be pleased to
state:

(a) the names of States which have not
established Minorities Commission, Minori-
ties Finance and Development Corporation,
Wakf Development Corporation or Minori-
ties Development Board;

(b) whether Union Government have
asked State Governments to establish such
institutions; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) to (c). The Central Government, as a
matter of policy, considered that it is for the
State Governments to examine the need for
sefting up State level Minorities Commis-
sions/ Boards, Minorities Financial Corpora-
tions/development Boards, Wakf Develop-
ment Corporations etc. and take a decision
in the matter. No formal instruction shave,
therefore, been issued to the State Govern-
ments 1o establish such institutions.

As perthe information available, Andhra
Pradesh, Assam, Bihar, Gujarat, Karnataka
and Uttar Pradesh have established Minori-
ties Commissions/Boards as well as finan-
cial/Development Corporations/Boards as
well as Financial/Dsvelopment Corporations/
Boards, while Madhya Pradesh, Rajasthan
and Tamil Nadu have only Minorities Com-
missions. Other States/Union Territories are
yet to set up such institutions.

Wakf Development Corporations have
been established by U.P. and Karnataka.
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Execution of Government Works
Through Private Agencles

2155. PROF. RAM GANESH KAPSE:
Willthe Ministerof URBAN DEVELOPMENT
be pleased to state:

(a) whether all Central Government
works are required to be executed through
the Central Public Works Department;

(b) whether execution of some works is
being done through private agencies also;

(c) it so, the facts in this regard;

(d) whether Government propose to
stop execution of such works through private
agencies; and

(e) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOL! MARAN): (a)
Yes, Sir. In accordance with Rule 136 of the
General Financial Rules, all central Govern-
ment works except those of Railways and
Defence are required to be executed by the
C.P.W.D. and prior approval of this Ministry,
being administratively incharge of the
C.P.W.D., is required for entrusting any such
work 1o an agency other than the C.P.W.D.

(b) and (c). Recently, this Ministry had
agreed 1o entrusting the works of the Lon-
gowal Institute and the Indira Gandhi Na-
tional Open University to the N.B.C.C. and
H.P.L. which are Public Sector Agencies. A
general approval had aiso been given to
entrust the work, to an agency other than the
CPWD, in respect of tourism projects cost-
ing upto Rs. 20.00 lakhs.

(d) and (e). N is not proposed to put a
complete stop to the execution of such works
through agencies other than the C.P.W.D.,



129  Written Answers

as individual cases are considered on mer-
its.

Allocation to Maharashtra for Welfare
Schemas

2156. SHRI BABANRAO DHAKNE:
Will the Minister of WELFARE be pieased to
state:

(a) whether Union Government make
allocation to State Governments for imple-
mentation of Welfare Schemes; and

(b) it so, the allocation made to Mahar-
ashtra during Seventh Plan and first year of
Eighth Plan, year-wise?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Information is being collected.

Payment of Enhanced Procurement
Price of Wheat

2157. SHRI P.M. SAYEED: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether the Punjab Government
and Haryana Government have preferred
their claims to Union Government for pay-
ment of enhanced procurement price of
wheat,

(b) i so, the amount claimed by the
States separately; and

{(c) the time by which the payment
would be cleared?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Punjab and Haryana Government
had requested for release of price differen-
tial payable to farmers on account of en-
hancement of procurement price of wheat
for 1990-91 Rabi Marketing Season by Rs.
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15/- per quintal announced on 20th April, 90.

(b) No specific amounts had been
claimed by the state Govemments. The dif-
ferential is payable to farmers.

(c) Orders for payment of differential to
the farmers in respect of the quantities of
wheat sold by them to the Food Corporation
of india and State procuring agencies from
Ist April, 1990 till the enforcement of the
enhanced support price of Rs. 215/- per
quintal, have been issued by Government
on 13.7.1990 to all the concerned State
Governments and Food Corporation of In-
dia.

Admission to Various Medical Colleges

2158. DR. DAULATRAO SONUJI
AHER: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the details of admissions made to
various Medical colleges under 15 per cent
CentralQuotaon All India basis through Pre-
medical Test during the last three years,
Year-wise and state-wise;

(b) the number of students admitted
from Maharashtra during the above period;
and

(c) whether these admissions are
completed by August each year and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) There are 80 recognised medical col-
leges under 15% central quota and the de-
tails of seats available State/U.T. wise are
given in the Statement below.

(b) There are 211 MBBS seats in
Maharashtra under 15% quota and 211
students are sent for admission.
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(c) The first allotment is over in the was made in time but vacancies occurring
month of August and the last date for joining  due to not joining of the students were filled
for MBBS students is 31st August, 1990. up lateron as per Supreme Court guidelines.
During the last two years, the first allotment

STATEMENT

Sl. No. Name of the States No. of MBBS Seats
1 2 3
1. Assam 51
2. Bihar 74
3. Delhi 62
4, Goa 1
5. Gujarat 108
6. Haryana 17
7. Himachal Pradesh 10
8. Karnataka 94
9. Kerala 90
10. Maharashtra 211
. 11. Madhya Pradesh 109
12. Orissa 48
138. Pondicherry 10
14, Punjab 44
15. Rajasthan 83
16. Tamil Nadu 147
17. Uttar Pradesh 134
18. Waest Bengal 110

Total 1412
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Private Entrepreneurs In Deep Sea-
Fishing

2159. SHRI SUDHIR GIRI: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government propose to
collaborate with the private entrepreneurs in
the field of deep sea-fishing; and

(b) it so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Ministry of Food Processing Industries does
not have any such proposal.

(b) Does not arise.
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[ Translation]
Revenue Earnings of D.D.A.

2160, SHRIHARISHANKARMAHALE:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the category-wise number of offi-
cers/employees in DDA;

(b) the total annual expenditure being
incurred on the salaries, etc. of the entire
staff;

(c) the total annual income of the DDA
from all sources and the annual expenditure
incurred; and

(d) the steps taken or proposed to be
taken to increase the revenue earnings?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMURASOLIMARAN): (a) :-

DDA Main Slum Wing
1 2 3
Group ‘A’ 422 47
Group ‘B’ 1270 135
Group ‘'C’ 6931 865
Group 'D’ 4743 309
1335 1356
(b) Rs. 38.35 crores by DDA Main & Rs. 2.38 crores by Slum Wing during the year 1589-
90.
(c)—
(Rs. in Crores)
Year Income _ Expenditure :
DDA Main Slum Wing DDA Main Sium Wing
1989-90 399.09 20.90 364.21 22.48
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(d) The steps taken for increasing the
revenue earnings include development of
land and disposal fo commercial properties
such as the shopping complexes, office
complexes, cinema sites, Hotel sites, etc.

[English)
Price Support to Farmers

2161. SHRI NANI BHATTACHARYA:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether it is a fact that the benefit of
price support given to farmers of cereals,
sugar-cane and cotton are grabbed by the
middiemen by market-manipulation during
distress sale; and

(b) i so, the steps Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Wheat, paddy and coarse grains are pro-
cured by Food Corporation of Iindia/State
procuring agencies directly from farmers
under price support scheme with a view to
avoid any chances of distress sale of
foodgrains by farmers below the support
price. Procurement is made on the basis of
voluntary sale by farmers and is undertaken
at a large number of centres, which are
mostly mandies, where the farmer is free to
sell either to FCl or designated state procur-
ing agencies or to private traders/millers if
he can get a price higher than support price.
No middiemen are involved in the procure-
ment operations.

As regards sugar-cane, the Central
Government fixed the minimum sugar-cane
price Sugar (Control) Order, 1966 payable
by vacuum pan sugar factories. No vacuum
pan sugar factory can pay to the growers
less than the statutory minimum suaar-cane
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price fixed by the Central Government.

The cotton Corporation of india Ltd.
under the Ministry of Textiles is the nodal
agency for carrying out price support opera-
tions in the eventuality of drop in market
prices of Cotton/Kapas below the minimum
suppont price levels. The C.C.I. Generally
purchases Cotton/Kapas in the Regulated
Markets in open auctions/secret tender
system under the aegis of the Regular Mar-
ket Committees which are statutory bodies
entrusted with the responsibility of market-
ing of agricultural produce. The Corporation
also purchases Cotton/Kapas through pri-
mary cooperative societies of cotton grow-
ers. No middiemen are involved in the entire
process.

Central Committee on Pesticide

2162. SHRI MANDHATA SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any Central Com-
mittee on Pesticides Residue to look into the
various harmful effects of the same:

(b) the composition of the Commiittee;

(c) whether eminent experts from In-
dian Council of Agriculture Research also
represents the Committee; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) There is a Pesticide Residue Sub-
Committee to assist Central Committee for
Food standards on matters pertaining to
Pesticide Residues in Food Products.

(b) The composition of the Committee
Is aiven in the statement below.
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(c) Yes, sir. Two experts from the Indian

Council of Agriculture represent the commit-

tee.

(d) The question does not arise.

STATEMENT

Function: To deal with laying down lim-

its of Pesticides Residues Tolerance infoods
and also be suggestions methods for their
detection and estimation.

1.

Dr. R.L. Rajak,

Plant Protection Advisorto the Gowt.
of India, Dte. of Plant Protection,
Quarantine & Storage, N.H. IV,
Faridabad.

...Chairman.

Director,

Central Food Laboratory, 3 Kyd.
Street, Calcutta. .

Dr. Raj Singh,

Secratary (Representative), Cen-
tral Insecticide Board, Dte. of Plan
Protection Quarantine & Storage,
N.H. IV, Faridabad.

Dr. G.K. Girish,

Joint Commissioner (S&R), Depart-
ment of Food, Krishi Bhawan, New
Delhi.

Dr. N.K. Ray,

Head of the Division of Agricultural
Research Institute, Pusa, New
Dethi-110012.

Dr. R.L. Kalra,
Sr. Insect Toxicologist, Punjab
Agricultural University, Ludhiana.
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13.

14.
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Director,
National Institute of Nutrition,
Hyderabad.

Manager (Q.C.),
Food Corporation of India, 16-20,
Barakhamba Lane, New Delhi.

Dr. S.K. Mazumdar,

Director, Central Food Technologi-
cal Research Institute, Mysore-
570013.

Agricultural Marketing Adviser to
the Gowt. of India, Dte. of Marketing
& Inspection, Dte. of N.H. IV, Fari-
dabad.

Director,

Central Eeomesic Sciences Lab.
Central Bureau of Investigation East
Block VII, Rama Krishna Puram,
New Delhi-110022.

Director,

Central Food Laboratory, Central
Food Technological Research in-
stitute, Mysore 570001.

Director,

Food Research & Standardisation
Laboratory, Navyug Market,
Ghaziabad-201001.

Director,

Central Food Laboratory, C/o State
Public Health Lab., Stanley Road,
Pune-411001.

Shri T.D. Sethi,

Scientist Industrial Toxicological
Research Centre, P.B. No. 60,
M.G. Marg, Lucknow.

Shri S.K. Handa,
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Project Coordinator, All india Proj-
ect Coordinated Research Project
on Pesticide, Indian Agricultural
Research Institute New Delhi.

17.  Dr. D.P. Singh Nag,
Deputy Director (T&P) & Head,
Division of Toxicology & Pherma-
cology, Central Insecticide Lab.,
Dte. of Plant Protection, Quaran-
tine & Storage, N.H. IV, Faridabad.

18. Director, Defence Food Research
Lab. Jyoti Nagar Mysore-570011.

19. Director (Chemical), Bureau of
Indian Standards, Manak Bhavan,
9, B.S. Zatar Marg, New Delhi-2.

20. Secretary, Central Committee for
Food Standards, Dte. G.H.S. Nir-
man Bhavan, New Delhi.

Procurement Price to Farmers

2163. SHRIHET RAM: Willthe Minister
of FOOD AND CIVIL SUPPLIES be pleased
to state:

(a) the estimated amount likely to be
given to the farmers as a result of recent
increase intha procurement prices for 1989-
90 season crops and 1990-91 Kharif crops;

(b) the estimated amount by which the
tarmers would be benefited, State-wise; and

(c) the basis on which the estimated
amount of benefits has been calculated?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES

AUGUST 22, 1990

Written Answers 140

{(SHRiRAM PUJAN PATEL): (a) and (b). As
a result of increase of Rs. 25/- per quintal in
the support price of paddy of all varieties for
1989-90 kharif marketing season over the
previous kharif marketing season 1988-89,
the farmers are likely to get additional price
of about Rs. 81.25 crores from the procuring
agencies. State-wise break up is given in
Statement-| below.

Consequent upon the increase in the
support price of wheat by Rs. 32/- per quintal
for rabi 1990-91 marketing season as com-
pared to 1989-90 rabi marketing season, the
farmers are likely to get additional price of
about Rs. 166.07 crores from the procuring
agencies. State-wise break-up is given in
Statement-H below.

Support price of paddy for 1990-91 kharif
marketing season commencing from Ist
October, 1990 has been increased by Rs.
20/- per quintal for all varieties as compared
to the support price for 1983-90 kharif mar-
keting season. It is not possible to work-out
any estimates regarding likely procurement
of paddy under price support operations
during 1990-91 at this stage. However,
assuming the procurement level of paddy of
32.50 lakh tonnes in the entire country
reached during 1989-90 kharif marketing
season till 17th August, 1990, the farmers
are likely to get an additional price of Rs. 65
crores during 1990-91.

(c) The additional estimated price pay-
abls to the farmers has been calculated on
the basis of actual procurement for Kharif
1989-90 and Rabi 1990-91 till 17th August,
1990. In case of likely procurement of paddy
for 1990-91 kharif marketing season, the
level of procuremnt of paddy during 1989-90
kharif marketing season till 17th August,
1990 has been adopted.
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STATEMENT-I

Statement Showing Additional Amount payable to Farmers Due to Enhancement in
procurement Price of paddy for Kharif 1989-90

. Fig. in Lakh MT

Qty. of paddy lacs MT Procurred Additional amount payable

by FCl/Agencies during 1989-90 @ As. 25/- per Q.

Kharif as on 17.8.1990 (Rs. in lacs)
Punjab 17.74 4435.00
Haryana 0.53 132.50
Uttar Pradesh 0.08 20.00
Rajasthan 0.03 7.50
J&K 0.08 20.00
Andhra Pradesh 157 392.50
Tamil Nadu 12.30 3097.50
UT Podicharry 0.06 15.00
Madhya Pradesh 0.02 5.00

32.50 8125.00

STATEMENT-lI

Statement Showing Differential Amount payable to Farmers Due to Enhancement of
procurement Prices in 1990-91 Rabi (As on 17.8.1990)

Oty. procured Amount (Rs. lakhs)
(Lakh MTs)
Punjab 67.42 10113.00
Haryana 25.90 3885.00
Uttar Pradesh 16.01 2401.50
Rajasthan 1.38 202.50
UT Chandigarh 0.02 3.00
Himachal Pradesh 0.01 1.50

110.71 16606.50
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Constltution of De-Addition Centres

2164. SHRIRAJVEER SINGH: Willthe
Minister of WELFARE be pleased to state:

(a) whether Government propose to
constitute De-addiction Centres to checkthe
increased number of drug addicts in the
country; and
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(b) it so, when and [f not, the reasons
theretor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). 36 De-addiction centres have
already been set up through voluntary or-
ganisations to provide treatment facilities to
drug addicts and to check the increase in
their number all over the country. Their year-
wige breakup is given below:—

1986-87 1987-88 1988-89 1989-90 Total
1 2 3 4 5 6
No. of De-
adiction Centres
set up 1 7 16 12 36
[English) (d) the outcome thereof?
Retaill Market Prices of Essential THE MINISTER OF STATE IN THE
' Commodities MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) Statement
2165. SHRI SHANKERSINH | and li showing the average wholesale and
VAGHELA: retall prices of rice (coarse), wheat, ground-
DR. A.K PATEL: nut oil, mustard oil, vanaspati, sugar, pato-

SHRI RESHAM LAL JANGDE:
SHRI S.C. VARMA:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the average retail and wholesale
price of rice (coarse), wheat, groundnut oil,
mustard oil vanaspati, sugar, vegetables
pulses, tea and kerosene oll in February,
March, April, May and June, 1990 in princi-
pal markets of the country;

(b) the reasons for increase in prices if
any;

(c) the steps taken to bring down the
increased prices; and

toes, onions, gram, arhar, tea and kerosene
in February, March, April, May and June,
1990 based on selected important centres in
the country are given below.

(b) The main reasons for price rise are
increase in money supply during 1989-90
and earlier years, rising consumer demand,
demand and supply gap in ¢ase of some
essential items like puises and edible oils,
increase in procurement and minimum sup-
port prices of agricultural commodities and
seasonable factors.

(c) and (d). The Government has ac-
corded highest priority to check the rising
trend in prices of essential commodities.
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Both long-term and short-term measure are
being taken for the purposes.

Apart from the measuras on the broad
macro-economic front such efforts to reduce
growth in money supply and fiscal discipline,
specific measures have been taken by the
Government in respect of particular essen-
tial commodities under pressure such as
edible oils, pulses, tea, sugar and cement
eoic. The measures taken by tha Government
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broadly include steps to increase the pro-
duction of essential commodities Act and
other regulatory measures and augmenting
domestic supplies through impornts wher-
ever necessary subject to overall constraints
of foreign exchange. As a result of these
measures, prices of rice, wheat, sugar have
remained at reasonable levels, tea prices
have shown tendency of softening and the
run-away Increase in the prices of edible oils
has been restrained.



Average wholesale prices of selected commodities based on selected important centres in the country

STATEMENTH

(Rs. per quintal)

Sl No. Commodity Average Wholesale Prices (in Rs.)
February 1990 March 1990 April 1990 May 1990 June 1990
1 2 3 4 5 6 7
1. Rice (Coarsa) 375.10 378.74 381.55 380.73 388.43
2. Wheat 263.51 256.58 260.78 268.45 272.71
3. Groundnut Oil 2482.57 2563.12 2636.35 2700.54 2627.38
4, Mustard Oil 2004.04 2050.68 2235.25 2189.41 2435.76
5. Vanaspati 2624.42 2705.42 2900.68 2986.25 3150.73
6. Sugar 822.91 831.33 854.95 813.76 836.48
Vegetabies
()] Potatoes 133.00 142.00 179.00 222.00 245.00
i) Onions 115.00 130.00 127.00 140.00 172.00
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(Rs. per quintal)

Sl. No. Commodity Average Wholesale Prices (in Rs.)
Febrvary 1990 March 1990 April 1990 May 1990 June 1990
1 2 3 4 5 6 7
Pulses

M Gram 818.58 831.26 886.70 900.64 926.38

(i) Tur {Arhar) 929.75 959.91 101053 1019.76 1068.75
Tea 4518.40 4813.15 5155.16 5308.25 5352.83
Kerosene Oil
(Per Kilo Litre)
(Ex-Storage Point)
Bombay: Calcutta 1956.93 1956.93 1956.93 1956.93 1956.93
Madras

Source: (i) Civil Supplies Departments of States/U.Ts.

(i) Ministry of Petroleum and Natural Gas (for Kerosene only)

(i)  National Horticulture Board, Ministry of Agriculture (for Potatoes and Onions only)
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STATEMENT-#

Average retail Prices of selected commodities based on selected important centres in the country

Sl. No. Commodity Average Retail Prices (Rs. per kg.)
February 1990 March 1990 April 1990 May 1990 June 1990
1 2 3 4 5 6 7
1. Rice (Coarse) 4.16 414 418 4.18 4.26
2. Wheat 29N 2.84 2.89 2.96 2.88
3. Groundnut Oil 25.67 26.72 27.55 28.00 30.64
4, Mustard Oil 21.28 21.97 23.69 23.29 25.51
5. Vanaspati 27.50 28.20 30.24 31.06 3259
6. Sugar 8.55 8.60 8.85 8.54 8.70
Vegetables
)] Potatoes 1.98 2.07 242 2.82 3.14
(i) Onions 2.02 2.04 2.09 2.71 2.56
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SL No. Commodity Average Retail Prices (Rs. per kg.)
February 1990 March 1990 April 1990 May 1990 June 1990
1 2 3 4 5 6 7
Puises
0] Gram 9.13 9.12 9.63 9.80 10.07
(ii) Tur (Arhar) 10.14 10.45 10.92 11.12 11.54
Tea (loose) 46.91 51.08 54.07 53.58 55.93
Kerosene 243 245 2.60 254 255

Source: Civil Supplies Departments of States/UTs Dte. of Economics and Statistics, Ministry of Agriculture (for Kerosene only)

siomMsUY VO €51

(vyvs) 2161 ‘L€ YNVAVYHS

SIOMBUY UM

1413



185  Written Answers
[ Translation]
import of Edible Olls

2166. SHRt MANJAI LAL:
SHRIPHOOL CHAND VERMA:
SHRI P.R.S. VENKATESAN:
SHRI HARIN PATHAK:
SHRI BALASAHEB VIKHE
PATIL:

Wilt the Minister of FOOD AND CIVIL
SUPPLIES be pleased 1o state:

(a) whether the State Trading Corpora-
tion propose to import edible oils during the
current year;

(b) if so, the value of edible oils likely to
be imported during this year,

(c) whether Government have consid-
ered the import of oilseed before taking the
decision for import of edible oils;

(d) if so, the details thereof; and

(e) the reasons for which Government
decided to opt for the import of edible oil
only?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) The State
Trading Corporation of India acting as an
importing agency of the Government im-
ports such quantity of edible oils which is
authorised by the Government and for which
foreign exchange is provided.

(b) The quantity of edible oil to be
imported and value thereof will largely de-
pend upon the ensuring kharif crops of ed-
ible oilseeds and availability of foreign ex-
change.

(c) to (e). Considering the prices of
edible oils in the international market and
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taste preferences of consumers inthe Coun-
try, at present only palmolein is being im-
ported. This oilis required to be processed in
the place of its origin itself. However, the
proposal of importing oilseeds instead of oil
was considered in the pastbut due to various
considerations, like plant quarantine require-
ments, varying economics of import of
oilseeds, the logistic and administrative
problems in obtaining and the distribution of
the administrative problems in obtaining the
distribution of the resultant oils, etc., Gov-
ermmment has not favoured the import of
oilseeds.

Price Inscription on Goods

2167. SHRI BALESHWAR YADAV.
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government have directed
alithe manufacturers to write maximum price
inclusive of all taxes on each packet;

(b) whether manufacturers have started
doing so;

(c) o so, since when and if not, whether
Government are going to take concrete steps
to implement it; and

(d) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) 1o (d). The manufacturers have
been allowed a change-over time upto 30
November, 1990.

[English)
Opium Addicts in Rajasthan
2168. SHRI NANDLAL MEENA: Wil
the Minister of WELFARE be pleased to
state:
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(a) whether any survey has been con-
ducted in Rajasthan to know the number of
opium addicts;

(b) i so, the details thereof; and

(c) the provision made in Eighth Plan to
help opium addicts in Rajasthan to enable
them to leave such habits?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Information is being collected.

Action Plans for Rivers of Bihar

2169. SHRI KARIA MUNDA: Wil the
Minister of WATER RESOURCES L~
pleased to state the progress of different
action plans being carned out in Bihar on
important nvers and amount sanctioned/
incurred till now?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHA!I KOTADIA): The National Water
Policy formulated in September, 1987 en-
j0ins that water resources planning hasto be
done for a hydrological unit, such as, a nver
basin, as a whole or for a sub-basin. As a
follow up, the State governments have been
advised to formulate basin plans for river
basins under their jurisdiction to enable their
integration at the Centre. The State Govern-
ment has to give response to the proposal.

Demonstration by National Federation
of Blinds Listing Thelr Demands

2170. SHRI RAM SAJIWAN:
SHRI UTTAM RATHOD:

Will the Minister of WELFARE be
pleased to state:

(a) whether hundreds of visually handi-
capped, under the banner of National Fed-
eration of Blind, held demonstration outside
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the PM's house on July 16, 1990 and submit-
ted a memorandum to the Prime Minister
listing their demands;

(b) it so, the details of their demands;
and

(¢) whether Government propose to
bring forward a legislation for the implemen-
tation of welfare measures for visually handi-

capped?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, piease. The visually handicapped
under the banner on Factional Federation of
the BEnd held a demonstration on July 16,
1280 and submitted a memorandum listing
their demands.

(b) and (c) The details of the demands
and the Government's decision thereon are
indicated in the statement given below.

STATEMENT

The demands contained in memoran-
dum dated 16.7.1990 of the National Fed-
eration of the Blind are listed below:—

1. Immediate introduction of ‘Leg-
islation for the Disabled’ in par-
liament positively in Monsoon
Session.

2. Filling upof backlog of vacancies
reserved for the blind and giving
employment to all the blind regis-
tered with employment ex-
changes and vocational rehabili-
tation centres throughout the
country numbering about 3500/-
within a period of three months.

3. Alitheblind Lower DivisionClerks
recruited as a resuit of special
recruitment drive during the year
1987 be exempted from type-



159  Written Answers

writing test and their services
regularised.

The position in respect of above de-
mands is given below:—

1. ABill for the enactment of legis-
lation on the Rights and Welfare
of the Handicapped will be intro-
duced in the Monsoon Session
of the Parliament.

2. The Central Government had
started in 1987 a special recruit-
ment drive for filling up the back-
log of vacancies reserved for the
visually handicapped in Central
Government and Publfic Sector
Undertakings. In the first phase,
recruitment was carried out in
respect of Central Government
Offices in and around Dethi and
subsequently in Bombay, Cal-
cutta and Guwabhati. A special
examination for clearing the
backiog of vacancies as on
1.4.1990 was conducted by the
Staff Selection Commission at
the instance of this Ministry on
17.6.1990. All out efforts are
being made to clear the backlog
of vacancies.

3. Exemption to blind Lower Divi-
sion Clerks from typewriting test
was considered, but has notbeen
agreed to. The matter is being
reconsidered.

Procurement and import of Wheat

2172. SHRI HARIKEWAL PRASAD:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the quantity of wheat procured by
Government agencies during the current
year so far;
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(b) whether Government propose to
import wheat from foreign countries; and

(c) if so, the quantity thereof and the
rate at which itis proposedto be purchased?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) A quantity
of 110.71 takh tonnes of wheat has been
procured for Central Pool during the current
rabi marketing season upto 17.8.1990.

(b) and (c). There is no proposal with
the Government to import wheat from for-
eign countries.

[ Translation]

Change of the Name of All india Insti-
tute of Medical Sclence

2173. SHRIKALPNATH SONKAR: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any representation had
been received to change the name of All
India Institute of Medical Science after the
name of late Prime Minister, Shri Lal Ba-
hadur Shastri;

(b) if so, the steps taken by Government
thereon so tar;

(c) the time by which Government is
likely to change the name of this institute
after the name of Shastriji; and

(d) ¥ not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOQOD):
(a) Yes, Sir.

(b) to (d). The matter is under consid-
eration.
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Setting up of New Sugar Factories in
Maharashtra

2174. SHRI NANASAHEB UDAYSIN-
GRAO GAIKWAD: Willthe Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) the number of applications received
for setting up new sugar factories during the
period from April to June 1990 in the state of
Maharashtra;

(b) the number of applicants who have
beEn granted licences so far under the pro-
vigions of new Sugar Policy; and

(c) the number of applications still pend-
ing for consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJAN PATEL): (a) 43 applica-
tions for establishment of new sugar facto-
ries in the State of Maharashtra have been
received during the period from April to June
1990 in the Department of Food.

(b) Nil.

(c) Ali the aforesaid applications will
now be considered by the Department,
keeping in view the new guidelines an-
nounced vide Press Note dated 23.7.90.

White Paper on Agricultural Labour

2175. SHRIMATI JAYAWANT! N.
MEHTA: Will the Minister of LABOUR be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the News item
captioned ‘Back laws to aid farm workers’
appeared in The Times of India, Bombay on
9th March, 1990;
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(b) if so, the states which have agreed
to lend support to the Centre in enacting
legisiations aimed at providing social secu-
rity to agricultural labour;

(c) whether Government propose to
come out with White Paper on agricultural
labour; and

(d) if so, when?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) Yes, Sir.

(b) At the 38th Session of the State
Labour Ministers’ Conference held in New
Delhi on 20th April, 1990, there was a gen-
eral consensusthatthe Central Government
should enact a suitable legislation for agri-
cultural workers which could provide protec-
tion of employment, wages and aiso have
provision of welfare facilities, etc.

(c) No, Sir.
(d) Does not arise.

Sea-Erosion Along the Southern
Coasts

2176. SHRIN. DENNIS: Will the Minis-
ter of WATER RESOURCES be pleased to
state:

(a) whether Government have con-
ducted any study to determine the extent of
sea-erosion along the Southern coasts in
recent times;

(b) if so, the details thereof;

(c) the steps taken by Government to
prevent sea-erosion; and

(d) the protection offered by Govern-
ment to the fishermen and others who are
affected by sea-erosion?
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THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). Onthe
basis of the assessment made by the State
Governments, nearly 80% of the coastline in
Kerala and 26% in Karnataka is reported to
be affected by sea erosion. in other States,
erosion is reported at isolated points.

(c) and (d). Apart from extending the
technical advice through the Beach Erosion
Board, Central Government is giving Central
loan assistance to the Government of Kerala
for construction of new sea walls and for
strengthening existing sea walls in special-
ised reaches. Upto March, 1990, Central
Loan Assistance of about Rs. 47 crores has
been released.

Hotels for Asiad

2177. DR. SUDHIR RAY: Will the Min-
isterof URBAN DEVELOPMENT be pleased
to state:

(a) the names of hotels which were
constructed for ASIAD;

(b) whether Government have suo moto
or on the representation of any other quar-
ters enquired into the relevant land deals
struck for construction of these hotels;

(c) i so, the outcome thereof; and

(d) the action taken, if any, as aresult of
the enquiry made?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The Department of Tourism approved the
following hotel projects on the recommenda-
tions of the Asian Games Steering Commit-
tee for ASIAD 82:~

1. Hyatt Regency
2. Sutya Sofitel
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3. ~ Maurrya Sharaton (Expan-
sion)

4. Siddhartha Continental
5. Taj Palace

6. Samrat Hotel

7. Centaur Hotel

8. Meridien Hotel

9. Holiday Inn

10.  Park Hotel

(b) The tand for the hotels was given
either on a iease basis to public agencies on
apre-determined commercial land rate or by
permitting conversion of an existing lease
into commercial on payment of conversion
charges as prescribed by Government for
such conversions or by way of auction to
private parties by following the then existing
policy and procedures of Govermnment and
DDA. Hence, question of enquiry into the
land allotment in these cases did not arise.

(¢) and (d). Do not arise.
Swiss Assistance to Sericulture Project
2178. SHRIC.P. MUDALAGIRIYAPPA:

Will the Minister of TEXTILES be pleased to
state:

(a) Whether a National Sericulture
Project has been set up witthe assistance of
Swiss Development Corporation;

(b) i so, whether this project is likely to
enablethe country to double its production of
all the four types of silks; and

(c) the details thereof?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The National Sericulture Project being
implemented with assistance from the World
Bank/Swiss Development Cooperation is
meant only for Development Cooperation is
meant only for development of mulberry
sericulture in the country. The Project envis-
ages an additional production of 6,000 ton-
nes of muiberry silk at the end of the project
period.

Blending of Olis used in Vanaspati

2179. SHRIMAT! SUBHASHINI ALL:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government have permit-
ted blending of vegetable oils used in the
manufacture of vanaspati; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Vanaspati is a blend of various permitted
hydrogenated oils. The following edible oils
are permitted in the manufacture of vanas-
pati:—

Imported Oil
() Soyabeen
(1) Rapeseed oil
(m) Palm oil
ligenous oil
(i) Cottonseed ol
(i) Solvent Extracted groundnut oil

(fii)y Mahua oil
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(iv) Nigerseed oil
(v) Palm ol
(vi} Maize (Corn) oil
(vii) Ricebran oil
(viii) Soyabean oil
(ix) Sunflower oil
{x) Watermelonseed oil
(xi) Palmoiein

(xii) Salseed ol not exceeding 10 per
cent.

(xiii) Solvent Extracted Rapeseed/
Mustard oil

(xiv) Sunflower (Kardi seed) oil
(xv) Solvent Extracted Sesame olil.

Sllicos is Among Penclil industry
Workers

2180. SHRI ANAND SINGH: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether alarge number of workers
in pencil industry are suffering from silicosis;

(b) if so, the number of workers sus-
pected to be suffering from this disease; and

{c) the steps taken/proposed to be
taken so far to protect the workers?

THE MINISTER OF STATE OF THE,
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b) The National Instituta of Oceunation
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Health, Ahmedabad had conducted envi-
ronmental and medical survay in slate Pencil
industry of Mandsaur in 1981-82 which re-
vealed that out of 593 subjects examined,
324 (54.6%) were sutfering from silicosts. Of
these, 105 (17.7%) were suffering from
progressive massive fibrosis (very severe
form of disease and remaining were suffer-
ing from simple silicosis. Dust levels were
several times higher than threshold limit
values. A follow up examination of these
workers after 16 months showed that pro-
gression of silicosis was very rapid with high
mortality among those who had progressive
massive fibresis (PMF). Twenty three work-
ers having PMF died during this period. Their
mean age at the time of death was 34.7
years, with lean duration of work for 11.9
years, High mortality was attributed to expo-
sure to high conceritrations silica dust.

(¢) A local exhaust system developed
by Bharat Heavy Electricals Lid., Bhopal, in
collaboration with nationai Institute of Occu-
pational Health, Ahmedabad, was installed
on the cutting machines. A subsequent sur-
vey showed that this local exhaust system
could control about 95% dust. The use of
local exhaust system has been made com-
pulsory by the Government of Madhya
Pradesh.

[ Translation)

Converslon of Houses Into National
Memoriais

2181. SHRISANTOSH KUMARGANG-
WAR: Wili the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether there is any proposal for
converting the houses of prominent leaders
into national memorials; and

(b) if so, the details thereof and when it
is likely to be implemented?

AUGUST 22, 1990

Written Answers 168

THE MINISTER OF URBAN ‘-DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir. There is no such proposal under
consideration at present in the Ministry of
Urban Development.

(b) Does not arise.

Water Supply in Gole Market Area, New
Delhi

2182. SHRI KANKAR MUNJARE: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are aware that
the residents in Gole Market area, New
Delhi, particularly the Government quarters
of C Sector (Albert Square), are facing the
problem of inadequate supply of water for
the last many years;

(b) o so, the reasons for continuous
shortage of water in this area; and

(c) the steps taken or proposed to be
taken by Government for making normal
water supply in the area?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) Shortage of water in the area Is
mainly due to the overall shortage in the bulk
supply made by the Municipal Corporation of
Delhi. During the summer season, the sup-
ply gets further reduced due to power break-
downs, voltage fluctuations, less availabiity
of raw-water and diversion of water during
fire-fighting operations.

(c) The supply of water in the area is
supplemented by the tubewelis operated by
the NDMC and also the CPWD. A new
tubewell has been bored in the area by the
CPWD. The NDMC have also provided an
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additional connections for supply to Sector
‘D

Salary to IT! Trained Persons

2183. SHRI ARVIND NETAM: Will the
Minister of LABOUR be pleased to state:

(a) whether ITI trained persons are
entitled to get the minimum salary in their
jobs according to their trades;

(b) it so, the trade-wise amount of
minimum salary which such persons are
entitled to get initially and the details thereof;

(c) whether some provisions have also
been made for giving them annual incre-
ments later on; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) All persons employed in scheduled
employments under the Minimum Wages
Act, 1948 are entitled to the minimum rates
of wages fixed for that employment.

(b) to (d). The information regarding the
trade-wise amount of minimum salary and
annual increments for IT| trained persons
are not maintained in the Ministry.

[English)
Outlay of Food Processing Induatries

2184, SHR! S.B. THORAT: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the details of the products being
produced by the Food Processing Indus-
tries;

(b) the details of the outlays of food
processing units in public sectors; and
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(c) the proposed investment in those
units during 1980-91 and during the Eighth
Plan?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Food Processing Industries are indi-
cated as item No. 27 of the ist Schedule to
the industries (Development & Regulation)
Act, 1951,

These are:
(1)  Canned fruit & products
(2)  Milk Foods
(3) Maited Foods
(4) Flour
(5) Other processed foods

(b) and (c). There are two public Sector
Undertaking under the administrative con-
trol of the Ministry of Food Processing Indus-
tries;

1. Modem Food Industries (India)
Ltd.

2. North Eastern Regional Agricul-
tural Marketing Corporation
Limited.

The Ministry of Food Processing Indus-
tries has an approved plan outlay for invest-
ment of Rs. 5.50 crores, including provision
of Rs. 2 crores from the Internal and Extra
Budgetary Resource (IEBR) for the Modemn
Food Industries (India) Limited for the year
1990-91. Budgetary provision for the North
Eastern Regional Agricultural Marketing
Corporation Limited is made by the North

Eastern Council.

Investment details for the period 1991-
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95 in the VIl Five Year Plan have not been
finalised.

Recharging Ground Water

2185. SHRIBANWARILAL PUROHIT:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the Ground water Survey
and Development Agency (GSDA) has re-
cently come out with a novel experiment on
recharging of ground water,;

(b) if so, whether GSDA has conducted
survey relating to Nagpur district; and

{c) if so, the details thereof and to what
extant the orange plant would be saved as a
result thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Str.

(o) Survey and experiments for re-
charging to ground water have been con-
ducted by the Ground Water Survey and
Development Agency (GSDA) in some parts
of Nagpur District.

(c) Sample studies in a smaller area
show that 50 per cent of the exist'ng orange
plants can be saved by adopting recharge
techniques, using weak and permeable areas
to recharge ground water body.

Extension of Reservation Policy to
Private Sector

2186. SHRI V. KRISHNA RAO:
SHR! C.P. MUDALAGIRI-
YAPPA:

Will the Minister of WELFARE be
pleased to state:

(a) whether Union Government have

AUGUST 22, 1980

Written Answers 172

any propsal to extend the reservation policy
in recruitmant to private sector as well; and

(b) it so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
{a) There is no such proposal under consid-
eration of the Government at prasent.

{b) Does not arise.
Production of Milis Under N.T.C.

2187. SHR! T. BASHEER: Wil the
Mimister of TEXTILES be pleased to state:

(a) the value of the products of the mills
under the National Textile Corporation dur-
ing the last year and that expected during the
year 1990-91;

(b) whether losses ware sustained by
the National Textile Corporationduring 1989-
90, and

(c) # so, the amount thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Provisional production value of NTC
Mills during 1989-90was Rs. 1159.17 crores.
The expected production value during 1990-
91 is Rs. 1291.56 croras.

(b) and (c). Yes, Sir. During the year
1989-90. the mills under National Textile
Corporation suffered a provisional net loss
of Rs. 196.28 crores.

Modernisation of Jute Industry

2188. DR. ASIMBALA: Wiilthe Minister
of TEXTILES be pleased to state:

(a) whether Government are paying
special attention to revitalisation of the jute
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industry in West Bengal; and

(b) ¥ so, the details of steps taken in
modemisation of jute mills in West Bengal?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) The Government of India have cre-
ated a Rs. 150 crores Jute Modernisation
Fund Scheme (JMFS) w.e.f. 18t November,
1986 for providing financial assistance to
eligible jute mills for undertaking their need
based modernisation and diversification.

15-Point Programme for Minoritles

2189. SHRI RAM NAIK: Will the Minis-
ter of WELFARE be pleased to state.

(a) the details included in the 15-Point
programme for the development of minori-
ties;

{b) whether Government have decided
to prepare a plan to help the minority youth
to start their own industry/business in the 41
districts of 11 states and

(c) if so, which are these districts and
which are the minorities in these districts and
what is their percentage to the total popula-
tion in these districts?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) A Copy of the 15 Point Programme is
given below as Statement-{.

(b) A concrete Action Progarmme for
Waelfare of minorities has beenfinalised which
inter-alia includes programme for small scale
indusries and Khadi and village industries in
minority concentration districts. These pro-
grames include setting up of common facill-
ties centre, prototype development centres
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at Aligarh and Howrah during 1980-91,
sponsoring schemes for small indusries,
special training programme under TRYSEM
for training artisans, and Entrepreneurial
development programme, special pro-
gramme for rural artisans for minority con-
centrations districts by Khadi & Village in-
dustries, utifisation of programmes under
IRDP/IRYSM for self-employmentiraining
in minority concentration districts and identi-
fication of special occupation/ftrade relevant
to minorities in these districts and emphasis
given under IRDP/TRYSEM

(c) Atnationallevel, five religious groups
namely, Muslims, Christan,s Sikhs, Non-
Budhists and Zoratrians are considered for
the purposes of implementation of 15-Point
Programme. The details as regard the per-
centages of minorities to the total population
in 41 districts is given in Statemaent-|i below.

STATEMENT-!

15-Point Programme for Welfare of
Minorities

I. Communal Riots

1. Inthe areas which have been iden-
tified as communally sensitive and
riot prone. District and Police Offi-
cials of the highest known effiency,
impartiality and secular record must
be posted In such areéas and even
elsewhare, the prevention of com-
munaltension should be one of the
primary duties of DM and SP. Their
performances in this regard should
be an important factor in determin-
ing their promotion prospects.

2. Good work done in this regard by
District and Police Officials should
be rewarded.

3, Severe action should be taken
against all these who incite com-
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munal tensions or take part in vio-
lence.

Special court of courts specifically
earmarked to try communal of-
fences should be set up so that
offenders are brought to book

speedily.

Victims of communal riots should
be given immediate relief and pro-
vided prompt and adequate finan-
cial assistance for their rehabilita-
tion.

Radio & TV must also help in re-
storing confidence, communal
harmony and peace in such af-
fected areas.

it is unfortunate that certain sec-
tions of the Press sometimes in-
duige in tendentious reporting and
publications of objectionable and
inflammatory material which may
incite communal tension. Editors,
printers, publishers and other con-
cemed will cooperate in finding a
way to avoid publications of such
material.

. Recruitment to State and Central Serv-

8. inthe recruitment of police person-

10.

nel, State Governments should be
advised 1o give special considera-
tion to minorities. For this purpose,
the composition of Selection Com-
mittees should be representative.

Tha Central Govarnment should
teke similar action in the recruit-
ment of personnel to the Central
‘Police Forces.

Large scale employment opportu-
nities are provided by the Railways,
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Nationalised Banks end Public
Sector Enterprises. in thase cases
aiso the concermned departments
shouid ensure that special consid-
eration is given to recruitment from
minority communities.

in many areas recruitment is done
through competitive examinations.
Often minority groups have been
handicapped in taking advantage
of the educational system to com-
pete on equalterms in such exami-
nations. To help them to overcome
these handicaps steps should be
taken to encourage the starting of
coaching classes in minority edu-
cationalinstitutions totrain persons
to compete successfully in these
examinations.

The acquisition of technical skills
by those minorities who are today
lagging behind would also help in
national development. Arrange-
ments should be made to set up llis
and polytechnics by Government
or private agencies in predomi-
nantly minority areas to encourage
admission in such institutions of
adequate number of persons be-
longing to these communities.

. Other Measures

13.

14.

In various development pro-
grammes including the 20-point
Programme, care shouid be taken
to see that minorities secure in a
fair and adequate measure the
benefits flowing therefrom. in the
various committees which are set
up to oversaee the implementation
of such programmes, members of
these communities should be ac-
tively involved.

Apant from the above general is-
sues there are various local prob-
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lems which develop Into neediess
irritants to minorities. For instance
encroachment of wakf properties
and on graveyards have led to
protests and grievances in some
placas. Sultable steps should be
taken to deal with such problems
on an expeditious and satisfectory
basis.
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15, Problems relating to minorities need

to be attended to on a continuing
basis s0 that apprehensions are
ailayed and genuine grievances
redressed. To facilitate this, a spe-
cial cell will be created in the Minis-
try of Home Affairs to deal with
matters relating to minorities.



STATEMENT-!I

States Districts Percentage of Minorities
to Total Population
2 3 4
Uttar Pradesh 1. Rampur 51.38
2. Bijnor 40.74
3.  Moradabad 38.57
4, Saharanpur 32.52
5.  Muzaffarnagar 29.23
6. Meerut 26.05
7.  Bahraich 26.94
8. Gonda 2253
9.  Ghaziabad 21.77
10.  Pilibhit 25.14
11.  Deoria 20.76
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SiL No. States Districts Percentage of Minorities
to Total Population
1 2 3 4
12.  Barabanki 20.50
13. Basti 20.45
2. West Bengal 14.  Murshidabad 58.78
15. Malda 45.48
16.  West Dinajpur 36.62
17.  Birbhoom 31.23
18.  Nadia 24.79
19.  24-Parganas-North
] 24.49
20.  24-Parganas-South
21.  Cooch-Bihar 20.87
22. Howrah 20.43
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Sl. No.

States

Districts Percentage of Minorities
to Total Population

1 2 3 4
3 Kerala 23.  Malapuram 67.89

24.  Kozhikode 38.75

25. Gannanore 35.24

26. Paighat 26.88

27. Wynanad 49.02
4, Bihar 28.  Purnea 41.70

29.  Katihar 37.18

30. Darbhanga 21.61
5. Kamataka 31. Bidar 23.08°

32. Gubarga 17.33

33. Bijapur 12.82
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Sl No. States Distncts Percentage of Minorities
fo Total Population
1 2 3 4
6. Maharashtra Greater Bombay 26.50
35.  Aurangabad 24.96
7. Andhra Pradesh 38. Hyderabad 39.83
37.  Kumool 19.84
8. Haryana 38. Gurgaon 31.36
9. Madhya Pradesh 39. Bhopa 26.29
10. Rajasthan 40. Jaisalmer 23.40
1. Gujarat 41.  Kachch 18.99
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Narmada Sagar Project

2191. SHRINARSINGHRAO SURYA-
WANSHI: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether according to Narmada
Water Disputes Tribunal Award, the sub-
mergence of villages would be allowed only
after making adequate provisions for reha-
bilitation of the oustees;

(b) if so, whether this norm is followed
at all;

{c) if not, the reasons therefore; and

(d) whether Maharashtra Government
had expressed its inability to find adequate
land for the rehabilitation of the villages to be
submerged?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI! KOTADIA): (a) and (b). Yes,
Sir. All norms are being followed in this
regard.

(c) Does not arise.

(d) The problem of land for rehabiliation
of the oustees of Maharashtra has been
resolved, as the Government of India has
ordered release of 2,700 hectares of forest
land in Dhule district for the purpose of
resettlement of oustees of Sardar Sarovar
project.

Contraceptive Vaccine

2192. SHRI BHABANI SHANKAR
HOTA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a new contraceptive vac-
cine has been successfulin mice in USA and
¥ so, the full details thereof as reported in
April, 1990 issue of Health for Millions;
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(b) whether these results are based on
similar R & D work carried out earlier at All
India Institute of Medical Sciences and now
at National Institute of Immunology, and if
so, the details thereof; and

(c) whether new US vaccine has any
features which makes it more effective?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir. Avaccine has been successfull
in mice. There is a layer encircling the ovum
termed as ‘Zona plluceda that consists of a
number of proteins. The antibodies directed
against Zona antigens would act by preven-
tion of sperm-ovum interaction and thus
provide pre-fertilization block of fertility.

(b) No, Sir. The studies carried out at
USA in mice are ditferent and independent
from the studies that are being carned out at
National Institute of iImmunology.

(c) The studies are at laboratory stage
only and need further confirmation. it is diffi-
cult to comment at this stege about the
effectiveness of the vaccine.

Pre-Paid Ticket Advice’ System

2193. SHRIVAKKOM PURUSHOTHA-
MAN: Willthe Minister of LABOURbe pleased
to state:

(a) whether Union Government have
received any proposal for Kerala Govern-
ment for the discontinuance of the condition
of ‘Pre-Paid ticket advice’ as a pre-requisite
for emigration clearance for all job seekers
going abroad; and

(b) if so, the reaction of Union Govem-
ment thereto?
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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The matter is being examined.

Paimolein to Kerala

PROF. P.J. KURIEN:
SHRI S. KRISHNA KUMAR:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased 1o state:

2194.

(a) whether there is a shortage of Pal-
molein which has atfected its supply through
Public Distribution System in Kerala;

(b) it so, whether Government propose
to increase the supply inthe coming months;
and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) to (c).
Distribution of imported edible oils to con-
sumaers through Public Distribution System
is intended to supplement the availability of
ediole oils and not to meet the entire edible
oil requirements of alithe consumers. Dueto
constraint of foreign exchange, a limited
quantity of edible oil is available to be distrib-
uted through the PDS. Considering the in-
crease in the prices of indigenous edible oil
in the market and escalation in consumption
due to festivals, the monthly allocation of
edible oil for PDS in respect of the State of
Keralahasbeenincreased from 3500 MTs in
July, 199010 5,000 MTs in August, 1990 and
this increased allocation Is likely to continue
for a couple of months to meet the require-
ments of festivals months.

Production of National Textiles Corpo-
ration Mills, Tamil Nadu.

2195. SHRI C. SRINIVASAN: Will the
Minister of TEXTILES be pleased to state:

(a) whether the National Textiles Cor-
poration units functioning in Tamil Nadu have
earned profit in the previous year;

(b) if so, whether the National Textiles

Corporation have any proposal to augment
the production in their units functioning in
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Tamil Nadu Particularly in Dindigul, in order
to increase the turnoverthe coming year and

(c) the Government propose to give the
weavers working in the National Textiles
Corporation units in Tamil Nadu?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) NTC has neither any unit situated at
Dindigul nor is there any proposal to estab-
lish one at Dindigul. However, NTC has
plans to augment production in their units
tunctioning Tamil Nadu from Rs. 169 crores
in 1989-90 to about Rs. 196 crores during
1990-91.

(¢} The workers in the NTC mills of
Tamil Nadu are aiready getting incentives as
they are on piece-rated jobs. There is no
proposal for further incentives.

Drug Addiction Ward in Safdarjung
Hospital

2196. SHRI L.K. ADVANI:
KUMARI UMA BHART!:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the expenditure incurred on setting
up of a drug addiction ward at Safdarjung
Hospital, Delhi and the number of Patients
who were attended there, since inception;

(b) whether any deficiency was de-
ducted in the arrangements;

(c) if so, the details thereof; and

(d) whether de-addiction wards were
also established in Lady Harding Medical
College and Smt. Sucheta Kriplani Hospital,
if so, at what cost and the number of patients
who got attended to in these hospitals,
Hospital-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOQD):
(a) The foliowing expenditure has been
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incurred on setting up of a drug de-addiction
inward in Satdarjung Hospital, New Delhi:

1987-88 — Rs. 1.19 Lakhs
1988-89 — Rs. 7.60 Lakhs
1989-90 — Rs. 0.40 Lakhs

287 patients were attended at the centre
since inception.

(b) and (c). Due to shortage of ade-
quate space for housing the drug de-addic-
tion Unit in Safdarjung Hospttal, it was not
possible to continue the centre there.

(d) Inview of the position stated aga.nst
(b) & (c) above, the drug de-addiction centre
was transferred from Satdarjung Hospitaito
Smt. Sucheta Kriplani Hospital, New Delhi
on 8.09.1989. The expenditure incurred and
patients treated at this centre are given be-
low:

Expenditure:

Rs. 7.15 Lakhs from 18.09.1989 to
31.03.1990.

Rs. 2.13 Lakhs from 01.04.1990 to
31.07.1990.

Number of Patients Treated:
837 From 18.09. 1989 to 20.08.1990.
[ Translation}

Wages of Tea Plantation Labour in
Darjeeling (West Bengal)

2197. SHRIYAMUNA PRASAD SHAS-
TRI: Willthe Minister of LABOURbe pleased
to state:

(a) whether the daily wages aid to the
labourers for packing tea leaves in tea plan-
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tations of Darjeeling;

(b) whether the wages being paid to
them by the tea plantation owners are far
less than the minimum wages fixed by the
Government; and

(c) i so, whether Union Government
propose to issue instructions to the tea plan-
tation owners to pay at least the minimum
wagaes to the labourers and also the arrears
of the wages, which they have saved by
paying less wages?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Information is being collected and
will be laid on the Table of the House.

[English)
Doctors Posted in Villages

2200. SHRIJAGANNATH SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of doctors who were
posted in rural areas during 1989; state-
wise;

(b) the number of doctors who actually
assumed their duties in the rural areas;

(c) the number of such doctors who did
not join their duties in the rural reas; and

(d) the action taken against those who
did not join their duties in rural areas?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
a) to (d). The information is being collected
rom the States and will be placed on the
Table of the Sabha.

implementation of Cine-Workers
Woelfare Fund act, 1981

2201. SHRI P. PENCHALLAIAH: Will
the Minister of LABOUR be pleased to state:

(a) whether Government propose 10
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amend the rules and Constitute Control
Advisory Committee/ Board for effective
implementation of the Cine-Workers Wel-
fare Fund Act, 1981 as resolved in the Tripa-
triate meeting of March, 1986;

(b) i not, the reason therefor; and

(c) the efforts made to get five percent
net Bfoﬁt of Gandhi Film Fund through
N.F.D.C.?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN]):
(a) and (b). In 1988 the Government
amended the Cine Workers Welfare Fund
Rules, 1984 to change rules regarding
composition of the Central Advisory Com-
mittee. In November, 1989 the Central Advi-
sory Commitiee was reconstituted as per
amended rules. There is no proposal to
amend rules regarding composition of Advi-
sory Committees. State vemments of
Maharashtra, Karnataka, Kerala, Tamil Nadu,
Andhra Pradesh and West Bengal have been
requested to send nominations for Advisory
Committees.

(c) The transfer of 5% profit to Cine
Artistes Welfare Fund is being held up at the
instance of Sir Richard Attenborough. The
Government is alive to the situation and
making its best efforts to get 5% net profit
from the film Gandhi repatriated and trans-
ferred to Indiato Cine Artistes Welfare Fund.

Complaints recelved from Indlan
Migrant Workers Overseas

2202. SHRI S. KRISHNA KUMAR: Will
the Minister of LABOUR be pleased to state:

(a) whether there is any Government
Machinery to deal with the complaints from
Indian Migrant Workers overseas;

(b) # so, the details thereof;

(c) the number and nature of com-
plaints received during 1989 and 1990 till
date; and

(d) the decision taken thereon?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and ;b). Compilaints, as and when re-
ceived, from the Indian emigrant workers
aganst foreign employers, Project Exporters
and registered and unregistered Recruiting-
Agents are examined and enquired into with
the help of Indian Missions abroad and/or
the Police Authorities depending upon the
nature of each case.
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(c) and (d). The information is being
ﬁolbctod and will be laid on the Table of the
ouse.

[ Transiation)
Development of Towns in Madhya
Pradesh

2204. SHRI RESHAM LAL JANGDE:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the amount given by Union Govern-
ment to Madhya Pradesh Government dur-
ing the period from 1985 to November 1989
and from December, 1989 to July, 1990
separately for the development of towns in
Madhya Pradesh under Integrated Develop-
ment of Small and Medium Towns Scheme
and the details of development work done;

(b) the details of development works
undertaken in the various towns in Bilaspur
and Raipur districts of Madhya Pradesh
during the above said period and the amount
spent thereon; and

(c) the allocation made in this regard to
Madhya Pradesh, particularly for districts of
Raipur and Bilaspur, for the year 1990-917

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Under the centrally assisted scheme of inte-
grated development of Small and Medium
Towns, Rs. 565.25 lakhs and Rs. 182.23
lakhs, respectively, have been released to
the Government of Madhya Pradesh during
the period from 1985 to November 1989 and
December 1989 to July, 1990.

(b) In the district of Bilaspur two towns
namely, Kota and Bilaspur have been cov-
erad under the scheme during the above
period. Schemes like residential, commer-
cial and Traffic & Transportation costing Rs.
110.75 lakhs and Rs. 52.62 lakhs have ben
undertaken for the above two towns respec-
tively. The central assistance released dur-
ing the said period are Rs. 21.5 lakhs for
Bilaspur and Rs. 15.40 lakhs for Kota. An
amount of Rs. 22.25 lakhs has already been
released for Bilaspur prior to this period. The
reported expenditure upto September 1988
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is Rs. 112.27 lakhs on Bilaspur and Rs. 5
lakhs on Kota. No town in the District of
Raipur has been covered as the State Gov-
ermnment had not identified any town of this
District.

(c) Sofar no allocation has been made
under the scheme.

[English)

Persons Left for Guif Countries from
Punjab, Delhi and Chandigarh

2205. SHRI KAMAL CHAUDHRY: Will
the Minister of LABOUR be pleased to state:

(a) the number of person who went to
the various Gulf countries from Punjab and
Union Territories of Delhi and Chandigarh
separately during the years 1989 and 1990
(till date), year-wise and country-wise;

(b) the number of workers who have
lodged complaints with Indian Embassies in
Gulf countries during the said period for
settling their problems;

() the number of such complaints
settled; and

(d) the number of complaints still pend-
ing together wit the reason therefor and the
steps taken for their expeditious settlement?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The statistics of emigrations clearances
granted are not maintained State-wise.

(b) to (d). The information is being

collected and will be laid on the Table of the
House.

[ Translation}
Surgical Apparatus
2206. SHRI YUVRAJ: Wil the Minister

of HEALTH AND FAMILY WELFARE be
pleased {0 state:
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(a) whether our country is unable to
meet its requirement in respect of surgical
apparatuses indigenously;

(b) whether due to acute shortage of
research and development the technique of
most of the surgical apparatus is imported;
and

(c) the steps taken to meet the demand
of surgical apparatuses indigenously?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) No Sir, except in the case of highly
sophisticated and advanced equipments.

(b) and (c).
tained.

Facts are being ascer-

Reconstruction of Virpur Barrage in
Bihar

2207. SHR! SURYA NARAYAN
YADAV: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether Government propose to
reconstruct the Virpur Barrage in Bihar after
the expiry of the life thereof;

(b) if so, the amount sanctioned for this
purpose,

(c) if not, whether there would be total
loss of life in Darbhanga, Saharsa, Purnea
and Bhagalpur areas of Bihar in case of the
damage caused to this barrage; and

(d) if so, the reasons for delay in the
reconstruction thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). No
such proposal hasbenreceived atthe Centre.

(c) and (d). Do not arise.
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[English]
Capacity of Biood Banks

2208. SHRIUTTAM RATHOD: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the estimated requirements of blood
to be stored in blood banks for the benefit of
the suffering humanity;

(b) how much is the capacity of blood
banks in the country now;

(c) the steps being taken or proposed to
be taken to boost blood collection activities;
and

(d) the steps being taken or proposed to
be taken to protect the donors against the
harmiul effects of donating blood and to
protect receipents against transmission of
any diseases?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). The estimated requirement of
blood, based on the norm suggested by the
World Health Organisation at 7 units per bed
per annum, is about 40 lakhs units per an-
num,

According to a survey conducted re-
cently, the quantity of blood collected in the
existing blood banks is estimated at 19.5
lakhs units per annum.

Under the existing scheme for encour-
aging voluntary blood donation, financial
assistance is provided for educating and
motivating people for voluntary blood dona-
tion. It is proposed to introduce schemes to
provide financial assistance to Indian Red
Cross Society and voluntary organisations
for organising camps and wherever feasible
in operating a centralised blood bank. In
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order to ensure safety of blood donation, the
Director General of Health Services has
issued administrative guidelines in operat-
ing a centralised blood bank for blood trans-
fusion services, on 6thJanuary, 1988. These
guidelines, interalia, deal with aspects con-
nected with donor safety. The rules framed
under the Drugs and Cosmetics Act pre-
scribe the tests to be performed for ensuring
safety of blood.

Screening of blood donors as a compo-
nent of HIV (Human Immuno Deficiency
virus) surveillance was initiated in April, 1986.
Testing facilities are now available in 27
cities besides the 4 metropoliton cities where
all the blood banks have been linked with
zonal blood testing centres for ensuring that
the blood used for transfusion is free HIV
anti-bodies. In the next phase of the pro-
gramme, 37 zonal blood testing centres
linked with blood banks will be established in
16 States. The ultimate objective is to link all
the blood banks with the zonal blood testing
centres in a phased manner so that safe
blood is available for transfusion.

Supply of Rice and wheat to West
Bengal

2209. SHRI AJIT KUMAR PANJA:
SHRIMATI GEETA MUKHER-
JEE:
SHRI SATYAGOPAL MISRA:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the quota of rice, wheat, sugar and
adible oils fixed for West Bengal for the
months of August, September and October,
1990;

(b) whether Government propose to
enhance the quota for rice and wheat and
other essential commodities for West Ben-
gal in the said months; and
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(c) it so, the details theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
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(SHRIRAM PUJAN PATEL): (a) The alloca-
tionof rice, wheat, sugar and edible oils fixed
for West Bengal for the months of August to
October, 1990 is as follows:

(figures in tonnes)

Commodity August September October
1 2 3 4
Rice 74,000 84,000 —_
Wheat 90,000 90,000 —
Leavy Sugar 25,888 25,888 25,888
imported Edible Oils 10,000 —_ —

The allocation of rice and wheat for the
month of October will be made in the month
of September, 1990.

(b) and (c). An increased allocation of
10 thousand tonnes of rice was made to
West Bengal for the month of September,
1990 to meet the additional demand on
account of Puja Festival. In case of sugar, a
quantity of 3898 tonnes each for the months
of September&October, 1390 has been re-
leased as Festivals quota. Forimported edible
oils, the monthly allocation of West Bengal
during August, 1990 is 10,000 tonnes which
is an increase of 4,000 tonnes over the July
allocation, given to cope with the enhanced
requirement for the festival months. The
allocation for September, & October, 1990
will be made later.

Supply of more Essential Commodities
through Fair Price Shops

2210. SHRI HANNAN MOLLAH: will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether Union Government has
received any proposais for supplying four-
teen essential commodities through Public
Distribution System;

(b) if so, the detalls of such commodi-
ties; and

(c) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) The 14 items suggested are:—

(1) cereals (rice and wheat), (2) Sugar
(3) edible oils (4) washing soap (5) torlet
soap (6) biscuits (7) powdered spices (8)
idodised sait (9) ghee (10) was (11) matches
(12) controlied cloth (13) Janata dhoties &
sarees, and (14) exercise books.

(c) The Central Government is already
supplying key essential commodities hke
wheat, rice, levy sugar, kerosene, imported
edible oils and soft coke to the States/UTs
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for distribution through Public Distribution
System.

it is not feasible to inicude more items
under PDS at the Central level. States and
UTs have however, been advised from time
to time to consider inclusion of some items of
massconsumptionintheir respective States/
UTsfordistribution by using the PDS outlets.

Mandal Commission Report

SHRIMAT| BASAVA RAJES-
WARI:
SHRI G.S. BASAVARAJ:

2211.

Wil the Mimister of WELFARE be
pleased to state:

(a) whether Government have asked
the State Governments to send their views
on Mandal Commission recommendations
on backward classes;

(b) if so, whether any time-Schedule
has been fixed for furnishing the views,

(c) it so, whether any States have so far
sent their views; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Yes, Sir.

(c) and (d). Three States namely Tamil
Nadu, U.P. and Mizoram have sent their
views. They have by and large agreed  with
the recommendations of the Mandal Com-
mission.

Instant Coffee under F.P.I.
2212. SHRIR. GUNDU RAO: Will the

Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:
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(a) whether the Karnataka Government
have urged Union Government to reduce
excise duty on instant coffee and include the
same under the Ministry of Food Process-
ing;

(®) if so, the reaction of Government
thereto; and

(c) by when a daecision is fikely to be
taken?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The requisite information is being col-
lected and wili be laid on the Table of the
House.

Safety of Fluoridated Toothpaste

SHRIK.S. RAO:
SHRI HARISH PAL:
SHRI RAM SANJIWAN:

2213.

Wilt the Minister of HEALTH AND
FAMILY FAMILY WELFARE be pleased to
state:

(a) whether Government are aware of
dangers caused by using fluoridated tooth-
paste;

(b) if so, whether any research work has
been Undertaken by the Ministry orthe World
Health Organisation on the use of fluori-
dated toothpaste in relation to dental decay;

(c) whether any clinical tests have been
conducted to assertain safety of the use of
fluoridated toothpaste; and

(d) if so, the details thereof and the
reaction of Union Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY HEALTH AND FAMILY WEL-
FARE (SHRI RASHEED MASQQD): (a) to
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(d). To generate data both for and against
addition of flouride in toothpastes and follow-
ing complaints that excess fluriode in tooth-
pastes may cause serious health hazards in
the country especially in those areas which
are endemic for fluorosis, Ministry of Health
had constituted a Committee to advice
Government regarding the permissible limit
of fluoride content in toothpastes. Based on
the recommendations made by the Commit-
tee which were accepted by the Govern-
ment, a draft amendment to the Drugs and
Cosmetics Rules giving specific provisions
relating to toothpastes containing fluoride
has been published for comments in the
Gazette vide G.S.R. No. 410 (E), dated the
29th March, 1990. The details are as fol-
lows:—

(i) Fluoride contentintoothpastes shall
notbe more than 1000 ppm and the
content of fiuoride in terms of ppm
shall be mentioned on the tube and
carton.

{ii) Everytube and carton of the tooth-
pastes shall bear the following
cautionary note:—

Caution:— Children below 7 years
should not be allowed to use fluo-
ride toothpastes.

(i) Date of expiry should be men-
tioned on tube and carton,
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The commaents receivaed will be exam-
ined by the Government beforae finalising the
amendment.

Changes in Price index Norms

2214. PROF. RASA SINGH RAWAT:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the increase in Consumer and
Wholesale Price indices and the norms for
collecting the statistics in this regard;

{b) the commodities which have been
included in it and the criteria for their inclu-
sion;

(c) whether Government propose to
change the criteria in view of the improve-
ment in the standard of living and the present
needs of the people; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (d).
The increases in the All India Consumer
Price Index for Industrial Workers (Base
1982=100) and All Commodities Wholesale
Price Index (Base 1981-82=100) for se-
lected periods are given below:

ALL INDIA CONSUMER ALL COMMODITIES
PRICE INDEX FOR INDUSTRIAL WHOLESALE PRICF INDEX *
WORKERS @
1 2
June, 90 July, 90
— +1.6% 1.2%
May, 90 June, 90 *
June, 90 July, 90
—_— 4.5% P —— %
March,90 March, 50+ 487
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1 2
June, 90 July, 90
—e 4 8. 7% 6.1%
Dec. 89 ’ Jan.90 '
June.90 | g.8% July 90 L 9.0%
June, 89 July, 89

@ Latest available Consumer Price index for Industrial Workers is for the month of June,

1990 (compiled by Labour Bureau, Shimia).

* All Commodities Wholesale Price Index (compiled by Office of the Economic Adviser,
Ministry of Industry) is available for the month of July, 1990.

(2) CONSUMER PRICE INDEX FOR IN-
DUSTRIAL WORKERS

The price data for compilation of the
index numbers are collected from 226 se-
lected markets relating to 70 industrialcentres
scattered all over the country. About 260
commodities are featuring invarious centres,
the number varying from centre to centre,
between 109 to 168. The commodities are
included in the index basket of a centre on
the basis of consumption pattern revealed
by Working Class families during family in-
come and expenditure survey. The com-
modities are grouped under (i) Food, Pan
Supari, Tabacco and Intoxicants; (ii) Fuel
and Light (iii) Housing, (iv) Clothing, Bedding
and Foodwear Group; and (v) Miscellane-
ous.

(3) ALL COMMODITIES WHOLESALE
PRICE INDEX

The index is compiled on the basis of
pricas received from important market
centres/manufacturers in respect of selected
items and grades/varieties thereof. in all 447
commodities have been included in the cur-
rent Wholesale Price Index series (Base
1981-82=100) These commodities belong

to various important groups and sub-groups
of commodities and included, broadly under
(i) Primary Articles (such as Food Articles
and Non-Food articles like Fibres) (ii) Fuel,
Powar, Light and Lubricants; (iii) Manufac-
tured Products. Aimost alitheimportantitems
being transacted in the economy which
account for a significant value of production
have been included in the current Wholesale
Price Index series, in accordance with the
suggestions of expert sub-groups or other
concerned organisations. The selection of
agricultural commodities and their markets
has been done on the basis of the recom-
mendations of the experts sub-group consti-
tuted for the purpose. As regards selection of
manufactured products, all items having a
value of production of Rs. 20 crores or more
as perthe Annual Survey of industries, 1980-
81 have been included. The items with sub-
stantial imports amounting to at least Rs. 20
crores including the value of indigenous
production have also been included. Some
items with a value of output ranging between
Rs. 10 crores and Rs. 20 crores including
imports have alsobeen retained onthe advice
of the concerned Ministries/Departments.
The selection of specifications as also the
sourcaes for supply of price data in respect of
the selected industrial items has been made
from out of the list of leading manufacturers
producing these items.
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(c)and (d). CONSUMER PRICE INDEX
FOR INDUSTRIAL WORKERS

As per the recommendations of the In-
ternational Labour Organisation, the fresh
working class family income and expendi-
ture surveys should generally be conducted
atintervals not exceeding 10 years to update
the list of items and their importance in the
index basket. Accordingly, Government
proposes to conduct fresh working class
family income and expenditure survey dur-
ing 1992-93 as the previous surveys were
conducted during 1981-82 on which 1982
series is based.

ALL COMMODITIES WHOLESALE
PRICE INDEX

Thereis no proposal at presentto change
the criteria for the selection of items in the
Wholesale Price index, as the current series

AUGUST 22, 1990

Written Answers 208

was introduced only about a year back.
Regional cancer Treatment Centres

2215. SHR! ASHOK ANANDRAO
DESHMUKH: Will the Minister of HEALTH
ANDFAMILY WELFARE be pleased to state:

(a) the particulars of regional cancer
treatment centres in the country;

(b) the number of operations performed
annually at each of these centres; and

(c) the particulars of the diagnostic and
therapy equipments installed atthese centres
during the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a)to (c). The required information is given in
the Statement below.



STATEMENT
SL No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer treatment centres in the country performed at each of these and therapy equipments instalied
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
1. Dr. B.B. Cancer Institute, Guwahati 1987 — (a) Image Intensifier with
television and ultra sound
1988 - 991 unit
1989 — (b) Therapy Selectron
(c) Treatment Planning System
2. Institute Rotary Cancer Hospital (All At present, IRCH has got no facility (a) interstital brachy therapy
India Instt. of Medical Sciences), for surgical beds and operations
New Delhi are being conducted by the (®) Cell Separator
respactive departments of
AlIMS, New Delhi (c) Selectron Planning System

()

X-ray Film Processor
(Automatic)
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Sl. No. The particulars of the various regional The number of annual operations

The particulars of the diagnostic
cancer treatment centres in the country performed at each of these

and therapy equipments installed

Lie

centres, as per infcrmation

at these centres during the last

available with this Ministry three years
1 2 3 4
(e) GIC Gastro Intestinal
Fibroscope
(f)y Cardiac Monitor
3. Cujarat Cancer and Research Institute 1987 (a) Crycstate Bench Standing
Ahmedabad Microtome
1988 — 4927
(b) Steri-Cult Incubator
1989 —
(c) Baker Analyte-l and Il
(d) Baker Micro Processor

(e)

("

(9)

Portable X-ray Unit

Baush and Lom Galen Il
Microscopes

CARL ZEISS Colposcope
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SL No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer treatment centres in the country performed at each of these and therapy equipments installed
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
(h) Balmont operating Table
(i) RML Neuroprobe System ill
(i) Seward-UK Cardiac Monitor
(k) CO2 Surgical Laser equipment
() Valley lab Force-4 Electro
Surgical
4 Regional Cancer Centre, Trivandrum 1987 — 418 (a) Boyle Anaesthesia System
1988 — 428 (b) Binocular Microscope
1989 - 373 (c) Hydraulic Operation Table
(d) Respirator Mannuali

(e)

Truscope with accessories
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Sl. No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer treatment centres in the country performed at each of these and therapy equipments installed
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
(f) Non-invasiva pace-maker
(9) De Defribrillator
(h) Selectron Applicator
(i) Linear Transducer
(i) Mobile Racking System
(k) Operation lights
5. Kidwai Memorial Institute on Oncology, 1987 - NA (a) Linear Accelerator
Bangalore
1988 - 1790 (b) Cobalt 60
1989 - NA (c) Simulex Machine
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SL No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer trealment centres in the country performed at each of these and therapy equipments installed
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
6. Cancer Hospital and Research Institute, 1987 — 253 (a) Cobalt 60 Theratron
Gwalior
1988 —_ 472 (b) Boyle's Apparatus
1989 — 497 (c) Secondary Standard

Dosimeter
(d) Whole Body CT Scan
(¢) ECG Machine
(f) Micro Pipettes
(g) Opthelmoscope
(h) Direct Laryngoscope

(i) Rigid Fiberscope
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Sl No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer treatment centres in the country performed at each of these and therapy equipments installed
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
7. Tata Memorial Centre, Bombay 1987 — 19799 (a) Theraton 780-C
1988 — 22544 (b) Micro Selection Unit
1989 — 21940 (c) Ultra Sound Body Scanner

(d)

(e)

®

)]

(h)

Film and Zerox Memography
System

Xerox System 125

Seimens Nanomobil 100 MA X-
ray Unit

Eiscint Model APEX-409 AG
Large

Field Gamma Camera

612
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Sl. No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer treatment centres in the country performed at each of these and therapy equipments installed
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
() Kodak Automatic X-ray fil
processor
(i) Tekhind 100 mhz Digital
Storate Oscilloscope
(k) Echocardio Probe
8. Regional Centre for Cancer Research 1987 - 1109 (a) 500 MA X-ray unit
and Training Society, Cuttack
1988 — 1339 (b) Gamma Camera with SP ECT
facilities
1989 —_ 1294
(c) Colposcope
(d) Laporoscope

(e) Flexible Nasopharmgoscope

(f) Theratron 780 Cabalt unit with
remote coritrol facilities

Y14
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SL No. The particulars of the various regional The number of annual operations The particulars of the diagnostic
cancer treatment centres in the country performed at each of these and therapy equipments installed
centres, as per information at these centres during the last
available with this Ministry three years
1 2 3 4
(g) Buchier Breshytherapy unit
(h) Treatment Planning System
9. Cancer Institute Madras 1987 — 6590 (a) Gamma Camera
1988 - 6927 (b) Ultra sound
1989 — 9728 (c) Linear Accelerator
10. Chittaranjan National Cancer Institute, 1987 — 1528 (a) Cobalt 60 unit
Calcutta
1988 - 13386 (b) Brachytherapy unit
1989 —_ 1354

(c) Selectron Treatment Planning
unit .

(d) Simulator

(e) Cesium 137 unit

1 X44
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Sl. No.

The particulars of the various regional
cancer treatment centres in the country

The number of annual operations
performed at each of these
centres, as per information
available with this Ministry

The particulars of the diagnostic

and therapy equipments installed
at these centres during the last
three years

3

@

(@
(h)
()
0
)

Histokinetic Apparatus
equipments for Cytology
screening

Semi autoanalyzer
Blood Cell Counter
Elisa equipment

Common laboratory apparatus

X-ray machine-500 M.A.
300 M.A.
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Eradiction of Baby Export Trade

2216. SHRI NARSINGRAO SURYA-
WANSH]I: Will the Minister of WELFARE be
pleased to state:

(a) whether Government's attention has
been drawn to the news-item published in
the Deccan Herald dated 30 April, 1990
captioned "Law on adoption®;

(b) if so, whetherthe act of selling illegiti-
mate and other unwanted children to for-
eigners for huge sums of money is still preva-
lent; and

(c) if so, the steps taken or proposed to
be taken in this regard?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The Government have not received
any report of sale of illegitimate and other
unwanted children to foreigners in the guise
of adoption.

(c) Does not arise.
Discharge of Water from DVC Dams

2217. SHRIINDRAJITGUPTA: Wilithe
Minister of WATER RESOURCES be
pleased to state:

(a) whether excessive discharge of water
trom the Damodar Valley Corporation dams
has caused videspread floods in the month
of July/August in Midnapore, Burdwan,
Bankura and Birbhum;

(b) whether any measures are likely to
be taken to control the water levels and
discharge volumes fromthese dams in order
to prevent recurring floods; and

(c) the extent of damage, number of
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deaths caused by floods in the above men-
tioned districts?

THE MINISTER OF STATE OF THE
MINISTRYOFWATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Release
of water was according to the provisions in
the regulation manual. These releases are
monitored by a Committee headed by
Member (Floods) of Central Water Commis-
sion and comprising representatives from
Bihar, West Bengal and Damodar Valley
Corporation. So far, there are no reports
received from the concerned about exces-
sivedamagaes in these districts on account of
the floods from the rivers.

[ Transiation)
Leprosy Patients in Delhi

2218. DR. LAXMINARAYAN PANDEY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether an extensive scheme to
eliminate leprosy from Delhi was prepared
by Delhi Administration;

(b) if so, when;

(c) the expenditure incurred on this
scheme and the steps taken for the rehabi-
tation of leprosy patients;

(d) the location of this re-settiement
colony and the number of persons residing
there;

(e) whether any medical officer to look
after the children of leprosy patients in this
re-settlement colony is posted from the very
beginning; and

(f) the name of officer responsible for
looking after the arrangement in this colony
at present?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I RASHEED MASOOD):
(a) and (b). National leprosy Eradication
Programme is implemented as a 100%
centrally sponsored scheme. Delhi Admini-
stration implements N.L.E.P. as per direc-
tions and guidelines of Central Government.
Delhibeing alow endemic area with apreva-
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lence rate of leprosy of less than 1 per
thousand, no specific scheme has been
prepared. The leprosy cases are being
treated in all the hospitals, run by Central
Govermnment, Delhi Administration, M.C.D.
etc.

(c) Funds allocated during the last 4
yearstoDelhiunder N.L.E.P. is asfollows:—

(Rs. in Lakhs)
Year Cash Kind Total
1 2 3 4
1987-88 - 0.50 0.50
1988-89 0.50 0.50 1.00
1989-90 0.50 0.50
1990-91 0.50 0.50 1.00

Steps taken for the rehabilitation of leprosy
patients in Dethi:—

() Runningofone rehabilitation Centre
by Department of Social Welfare,
Delhi Administration.

(i) Sheltered Workshop and Training-
cum-Production Centre run by
Department of Social Weltare, Delhi
Administration.

(ii) Grant of Rs. 300/- per month as
maintenance and up-keep to 1520
leprosy aftected persons.

(iv) Leprosy Home run by Municipal
Corporation of Delhi at Tahirpur,
Shahdra.

(d) Tahirpur, Shahara, 1520 beneficiar-

ies are residing.

(e) Yes, Sir. Two Medical Officers have
been posted by Municipal Comoration of
Delhi.

(f) (i) Dr. Hari Om Aggarwal, Medi-
cal Officer Incharge, Leprosy
Home, MCD, Tahirpur.

(i) Shri A.K. Sinha, Senior Supdt.,
Departmentof Social Welfare, Delhi
Administration Leprosy Home,
Tahirpur.

Closure of Sugar Mills
2219. SHRIC. D. GMIT: Will the Minis-

ter of FOOD AND CIVIL SUPPLIES be
pleased to state:
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(a) the number of closed or sick sugar
mills in private and public sector in the coun-
try, State-wise;

(b) the amount invested in these sugar
mills;

(c) the reasons for closure and sickness
of these sugar mills;

(d) the number of persons rendered
jobless as a result of closure/sickness of the
Mills; and

(e) the amount sanctioned by Govern-
ment to revive these sick and closed sugar
mills?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) 20 sugar
factories did not work during the 89-90 sea-
son due to various reasons, State-wise/
Sector-wise list is given at the Statement
below.

(b) The Central Government does not
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make an share capital investment in the
sugar factories.

(c) The sugar factories have remained
closedfor various reasons such as inadeqni-
cal and managerial competence etc.

(d) Since some Sugar factories have
not worked for a number of years and some
factories undertake intermittant crushing, it
is not possible to assess the number of
persons rendered jobless as a result of the
closure of these sugar mills.

(e) Sugar Mills can avail of financial
assistance at concessional rate rate of inter-
est for rehabilitation and modernisation, as
well as for cane development schemaes, from
the Sugar Development Fund as per rules,
orders etc.

One of the closed sugar units has been
sanctioned a loan of Rs. 800 lakhs from
Sugar Development Fund for modernisation
and rehanilitation.



STATEMENT

State-wise and Sector-wise number of Sugar Mills remained closed during 1989-90 season

Si. No. State Public Sector Joint Stock Sector Cooperative Sector
1 2 3 4 5
1. Andhra Pradesh - 1 —_
2. Assam 1 —_ _—
3 Bihar - 2 —
4 Gujarat — — 3
5. Karnataka — 1 1
6. Kerala — — 1
7. Maharashtra — 6 —_

8. Rajasthan _ 1 —_
9. Uttar Pradesh 1 —_— —_
10. Tamil Nadu - 1 -

11.

West Bengal — 1
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DDA Filats in Madipur

2220. SHRI YUSUF BEG: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government have received
any complaints about DDA flats constructed
by Slum Department in Pocket in Pocket ‘E'’
of Madipur, Delhi; and

(b) if so, the action proposed to be taken
by Government in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAM): (a)
and (b). Slum Wing of the Delhi Develop-
ment Authority has reported that a complaint
was received from Residents Welfare Asso-
ciation, Madipur, E Block, DDA (Slum Janta
Flats). On verification it was found that ex-
cepting the three allegations mentioned
below, the causes of complaint were not
genuine:—

(i) Some rain water pipes were found
not discharging rain water properly
from the baiconies;

(i) Open space earmarked for shop-
ping complex had been developed
as grassy lawns; and

(i) Garbage from the complex is not
being removed.

Slum Wing has taken action for remov-
ing the causes of complaint.

Development of Patna

2221. PROF. SHAILENDRA NATH
SHRIVASTAVA: Willthe Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the number of proposals submitted
by Bihar Government to Union Government
for urban development during December,
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1989 to June, 1990;

(b) the names of the schemes which are
fully controlled by Union Government and
the names of the proposals in respect of
which partial assistance has been sanc-
tioned;

(c) whether Bihar Government has
submitted any scheme to Union Govern-
ment for the integrated development of its
capital Patna; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Central assistance for Urban Devel-
opment is provided to the States/Union
Territories through the Scheme of integrated
Development of Small and Medium Towns.
Under Under this Scheme, no proposal has
been received from the Government of Bihar
during the period from December, 1989 to
June, 1990. However, proposals forthetowns
of Madhubani, Darbhanga and Bihar Sharif,
received earlier were approved during this
period and amounts of Rs. 29545 lakhs, Rs.
29.75 lakhs and Rs. 29.75 lakhs respec-
tively, were released to these towns as part
of the central assistance.

(c) No, Sir.
(d) Does not arise.

Meningitis in Delhi

2222. SHRI HARISH PAL: Will the
Minister of HEALTH AN DFAMILY
WELFARE be pleased to state:

(c) the total number of persons died due
to meningits in the country, State-wise;

(b) the number in Delhi during the last
six months; and
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(c) the steps being taken by Govern-
ment to eradicate this disease?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RASHEED MASOOD):
(a) and (b). A statement showing the number
of deaths due to Meningitis/Meningococcal
Meningitis reported from States/ UTs during
1990, i1s given below:

(c) The control measures for Menin-
gococcal Meningitis consist of the following:

(i) early reporting of cases by para-
medical health personnel sothat all
suspected cases are treated in
hospitals;
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(ii)

(i)

(iv)

v)
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constituting medical teams to visit
the affected areas to detect and di-
agnose cases;

treatment of patients by providing
suitable drugs viz. Crustalline
Benzyl Penicillin and Chioram-
phenicol;

vaccination of medical and para-
medical personnel who attend pa-
tients in hospitals and csualty de-
partments;

providing protection to persons who
may come into contact with patents
by giving them sulphadiadiazine.



STATEMENT

Reported cases of deaths due to Meningitis/Meningococcal Meningitis in State/U.Ts in India during 1990

Sl. No. States/UTs Number of deaths Period upto reported

1 2 3 4
1. Andhra Pradesh 11 30.4.90
2 Bihar 9 30.4.90
3. Gujarat 207 7.7.90
4, Haryana 1 31.3.90
5. Himachal Pradesh 3 16.6.90
6. Kerala 2 28.5.90
7. Madhya Pradesh 304 31.7.90
8. Maharashtra 236 21.7.90
9. Punjab 3 31.3.90

10. Rajasthan 120 30.6.90

6€C

0661 ‘22 LSNONY S1emsuy UM

SIOMSUY USNIIM

ove



Sl No. States/UTs Number of deaths Period upto reported
1 2 3 4
11. Tripura 1 26.5.90
12 Uttar Pradesh 1 14.7.90
13 Dehi* 4.8.90
14 Orissa 84 31.7.90
(Data is provisional)

* Based on 14 hospitals sentinel Surveillance.
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[English)
Colours used In Soft drinks
2223. SHRIJAGPAL SINGH:

SHRI KALP NATH RAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pieased to state:

(a) whether Government are aware that
some of the colours or ingredients used in
soft drinks under different names are not
safe for health;

(b) if so, details thereof;

(c) whether any investigations were
made into the matter; and

(d) the steps taken to ban the use of
harmful colours and ingredients in softdrinks
industries?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). Information is being collected from
States/U.T.s

(d) The Prevention of Food Adulteration
Rules, 1955 permit only those colours and
ingredients which are considered to be safe.
On the basis of advice of experts, this Minis-
try has decided to ban three synthetic col-
ours viz. Amaranth, Fast Red-E and Green-
S.

[ Translation)

Non Payment of Provident Fund to
workers of Textile Milis in Madhya
Pradesh

2224. SHRISATYANARAYANJATIYA:
Will the Minister of LABOUR be pleased to
state:
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(a) the details of the textile mills in
Madhya Pradesh where payment of provi-
dent fund has not been made to the workers
after their retirement;

(b) the number of such workers in each
mill and the outstanding amount of providing
fund to be paid to them; and

(c) the steps being taken by Govern-
ment 10 ensure payment of provident fund to
workers immediately after their retirement?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The information is being collected
and will be laid on the table of the Sabha in
due course.

Steps to check soll erosion In Bihar

2225. SHRISURYANARAYAN SINGH:
Will the Minister of WATER RESOURCES
be pleased 1o state:

(a) whether Bihar Government have
asked for central assistance to check soil
erosion in the river Ganga;

(b) if so, the details thereof; and

(c) the action proposed to be taken by
Government to check soil erosion in the
River Ganga without further delay?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). Special
schemes seeking Central assistance have
not been received from State Government.

(c) The works are undertaken by the
State Government as per the site conditions
and availability of funds.
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Separate council for Physiother-
apists

2226. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government have received
any representation from the Indian Associa-
tion of Physiotherapists for the formation of
a separate counclil for them; and

(b) it so, the reaction of Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Yes. On the basis of the repre-
sentation received from the Indian Associa-
tion of Physiotherapists, it has been decided
{o set up a separate Council for Physiother-
apists and Occupational Therapists with
separate ceils. Steps 1o set up the said
Council are being taken.

Rehabllitation Centres for Drugs
addicts

2227. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of WELFARE
be pleased to state:

(a) whether Government propose to
implementdrug laws strictly in order to check
drug menance in the country and to set up
rehabilitation centres for those who have
aiready become victims of drug addition;

(b) if so, the details thereof;

(c) whether Government have taken
any action in this regard; and

(d) if so, the details thereof and if not, the
reasons therefor?
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THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) to (d). The Narcotic Drugs and Psy-
chotropic Substances Act, 1985 and the
Prevention of lilicit Traffic in in the country
and are being implemented by the con-
cerned agencies. Besides, a comprehen-
sive multi-dimensional strategy to combat
drug abuse has been adopted. Under the
Scheme of Assistance to Voluntary Organi-
sations for prohibition and Drug Abuse Pre-
vention sponsored by the Ministry of Welfare
108 conselling centres, 36 de-addiction
centres and 7 After-care Centres have been
set up in States and Union Territories for
providing counselling, de-addiction and af-
ter-care services to the victims of drug addic-
tion.

Accommodation to Armed forces and
B.S.F. Personnel In Delhi

2228. SHR! DHARMANNA MON-
DAYYA SADUL.: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether armed forces and Border
Security Force personnel posted at Delhi
hitherto considered for allotment of Central
Government accommodation in accordance
with date of priority of their joining Central
Government have been excluded from the
aliotment list and no code number for allot-
ment of accommodation has been provided
to B.S.F.; and

(b) if 80, the reasons for their exclusion
and steps proposed to be taken to safeguard
their interests?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
and (b). Since BSF has got its own pool
having accommodation in Type-i, Iii, IV and
V, its employees are not eligible for aliotment
from general pool in these categories. In
other categories, however, they are entitled
to get accommodation from general pool
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with code No. 01630. The Armed Forces
Personnel are also not eligible for allotment
from general pool since Ministry of Defence
have got their own pool of accommodation
for them. The civilian employees of Defence
establishment located in eligible zones are,
however, eligible from general pool if their
names have been got included in the eligibil-
ity list after fulfilling the requisite formalities.

Acommodation for Holiday Purposes
in Metropolitan Cities

2229. PROF. YADUNATH PANDEY:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Directorate of Estates has
any accommodation in metropolitan cities
like Bombay and Calcutta which is made
available 1o the Government employees for
holiday purposes;

(b) if so, the details thereof;
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(c) the procedure for allotment of such
accommeodation; and

(d) the average licence fee charged for
the accommodation?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOLI MARAN): (a)
Yes, Sir.

(b) In the Central Government Touring
Officers’ Hostel at Bombay, Calcutta and
Madras accommodation is also provided to
officers even while on leave/holiday.

(c) Accommodation in the aforesaid
Central Government Touring Officers’ Hos-
telis allotted to officers on leave on first come
first served basis. No advance reservation is
permitted.

(d) The rates of licence fee for the ac-
commodation in these Hostels are given in
the Statement below:



STATEMENT
Rent from room
Sl Category Government employees Central Government Employees of public Private persons
No. on duty/MPs employees on leave sector undertakings/ (when allotted as
& employees of public State Government on guest of Government
sector undertakings on leave employees/guests
duty & employees of of MPs
State Government on
duty not covered by
reciprocal arrangements
1 2 3 4 5 6
1. Single bed room Rs. 5/- per bed Rs. 10/- Rs. 20/- Rs. 40/-
2. Double bed room Rs. 10/- Rs. 20/- Rs. 40/- Rs. 80/-
3. Dommitory/PA’'s oom  Rs. 3/- per bed Rs. 6/- per bed Rs. 12/- per bed Rs. 24/- per bed
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in addition, charges for air conditioners and geysers may be charged as under—

Sl.Category Charges for Government employees Guests of Govermnment employees
No. on duty/leave, employees of PSU’s & MPs & guests of MPs

1 2 3 4

1. Single bed room Air conditioner Rs. 8/- per A.C. per day A.C. Rs. 15/- per A.C. per day

Geyser Rs. 1/- per day
2. Double bed room A.C. Rs. 8/- per A.C per day

Geysers Rs. 2/-per day

Geyser Rs. 4/- per day
A.C. Rs. 15/- per A.C. per day

Geysers Rs. 8/- per day

Rent for the entire period of intended stay in the hoste! would be recoverable in advance.

Rent for overstayal would be charged at the rate prescribed for private persons. In case of overstayal by private persons, rent at double the rent

applicable to them would be charged.
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Conference on Subarnarekha Muiti-
Purpose Project

2230. SHRI SAMARENDRA KUNDU:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether there was a high level con-
ference of officials and engineers on Suber-
narekha multi-purpose project recently, if so,
what decisions were taken;

(b) how much money has been spent on
the project so far including the money given
by World Bank and how much more money
has to be spent;

(c) by what time the project will provide
irrigation and help control floods in Orissa;
and

(d) whether it will fully control the floods
in Subernarekha River on Orissa side?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The last meet-
ing of the officials of the Government of
India, State Governments of Bihar and Orissa
and the World Bank officials was held on
12.7.90 wherein various aspects regarding
preparation of the projects posed by Bihar
and Orissa Governments for assistance by
the World Bank were discussed.

{b) Likely expenditure to the end of 3/90
on Subernarekha project of Bihar (including
the World Bank's assistance of US § 127
million) and Orissa, is Rs. 460.15 crores and
Rs. 155.37 crores respectively. Estimates of
cost at current prices have not been final-
ised.

(c) Partial benefits by the end of 8th
Plan.

(d) The States of West Bengal and
Orissa have to formulate embankment
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schemes to supplement flood control benefit
from the dam project.

Issue price of Rice under ITDP

2231. SHRI K. PRADHANLI: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the present rate at which subsidised
rice is supplied in sub-plan Tribal areas;

(b) whether there is any increase in the
price thereof; and

(c) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHR! RAM PUJAN PATEL): (a) The end
retail prices of rice to consumers fixed by the
Government of India under the scheme for
supply of wheat and rice at specially subsi-
dised prices in Integrated Tribal Develop-
ment Project areas, tribal majority States
and North Cachar and Karbi Anglong dis-
tricts of Assam are as follows:—

(Rs. per quintal)

Rice (Common) 264
Rice (Fine) 324
Rice (Superfine) 345

(b) The end retail prices of rice issued
under the scheme were revised with effect
from 25.6.1990.

(c) The increase in the prices of rice
over the earlier prices is to the extent of Rs.
45 per quintal.

AIDS to newly Born Bables
2232. SHR! VIJAY KUMAR
MALHOTRA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:
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(a) the number of persons including
newly born babies getting AIDS from in-
fected blood and otherwise;

(b) the reasons for these personsba-
bies getting infected with AIDS;

(c) whether biood procured from com-
mercial blood banks is not tested before use
in Government hospitals and eisewhere;

(d) the details of steps taken to hence-
forth check the purity of the blood and to
check recurrence of such events in future;
and
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(e) whether there is any proposal to
checkthe blood in all the blood banks of their

purety?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). 48 persons have been detected
with full blown clinical symptoms of AIDS,
out of which 12 are foreigners. No case of
newly born babies infected with AIDS has
been reported in the country.

The probable source of infection 36
Indians who developed the disease is as
under:

Source of infection In India Abroad
1 2 3
Hetero-sexual Promiscuity 15 12
Blood transfusion 1
Blood product infusion 1
Homosexual contact 1
-Spouses of an AIDS patient 0
Protessional blood donor 0
21 15

(c) to (e). Purity of blood is certified by
the blood banks before it is issued to the
user.

Drugs and Cosmetic rules have been
amended vide GSR No. 370 dated 11.7.89
making it mandatory for the blood banks to
get sample of every blood unit tested for
being free from HiV-antibodies. The date of
performing of such test shall be recorded on
the label of the container also.

Students of Medical College, Srinagar

2233. SHRI PIYARE LAL HANDOO:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of students of Medical
College, Srinagar who have been provided
admission in other States;

(b) the namas of places where these
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students have been admitted; and

(¢) how the migrant students of Jehlum
Valley Medical College have been dealt with?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). The Government has decided that
medical students of Government Medical
Coliege, Srinagar shouid first be adjusted by
the Government of Jammu & Kashmir in
Government Medical College, Jammu, fail-
ing which, on receipt of their particulars from
the State Government of Jammu & Kashmir,
efforst would be made to adjust them in
different states other than Delhi Accord-
ingly, the names and particulars of the stu-
dents of Government Medical College, Sri-
nagar, receved from the State Government
of Jammu & Kashmir, have already been
sentto the State Governments of Rajasthan,
Madhya Pradesh, Maharashtra, Orissa and
Uttar Pradesh and P.G.l., Chandigarh for
adjusting them in their respective medical
collages, on temporary basis till such time
that they can return 1o their own college.

2. As per the migration rules prescribed
by the Medical Councilof India, the migration
is permissible from one recognised medical
college 10 another recognised medical col-
lege. Since the Jhelum Valley Medical Col-
lege is not recognised by the Medical Coun-
cil of India, the migration of students of this
college is not permissible as per rules of
Medical Council of India.

[Translation]
Lung cure Institute in Bhopal (M.P)
2234. SHRI RAMESHWAR PATIDAR:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
open a Lung Cure institute at Bhopal for
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treatment of lung disease in comtext of Bho-
pal Gas tragedy and also keeping in view the
demand made by Govemment of Madhya
Pradesh since 1987 for establishing there a
‘National Lung institute of industrial Disaster
Management’;

(o) whether Government propose o
open e full fledged Institute; and

(c) if so, the time by which this institute
is likely to be established there?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). There is a proposal under consid-
eration by the Indian Councit of Medical
Researchto set up a National Lung Institute
for Industrial Disaster Management at Dethi
with Satellite centres at Ahmedabad, Pune
and Bhopal. The Sateffite centre at Bhopal
will have the additional responsibility of
monitoring the long-term health effects of
toxic gas exposure of the Bhopal gas vic-
tims. The Centre will primarily be for re-
search purposes and not for treatment cure
of lung problem of all the victims. The Insti-
tute is expected to be set up shortly after
formal approval of the 8th Five Year Plan.

increase of Beds In Government
Hospitala, Deihi

2235. SHRIHARISH RAWAT: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the availability of Doctors and beds
against per thousand persons at Govern-
ment Hospitals in Delhi;

(b) whether there is any proposal to
increase the numbaer of beds available in the
hospitals of Delhi during the year 1990-91;
and

(c) if so, the names of hospitals in which
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the beds are likely to be increased?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) As per Delhi Administration, bed popula-
tion ratio in Union Territory of Delhi is 2.41
per thousand persons. Number of Doctors
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for different sizes of Hospitals is based on
staffing norms.

(b) and (c). Delhi Administrationis inthe
process of formulating proposal to increase
the bed strength in the following hospital
during 1990-91:—

1. Rao Tula Ram Memorail Hospital
2. Guru Nanak Eye Centre

3. G.B. Pant Hospital

100 beds

50 beds

50 beds

Necessity of fruit juice In Cold Drinks

2236. PROF. PREM KUMAR DHU-
MAL.: Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether there is any proposal re-
ceived from Himachal Pradesh Government
forthe use of 20 per cent fruit juice in the cold
drinks in order to benefit the fruit growers;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) The matter is under consideration.
[English]
Improvement of Caicutta City
2237. SHRI CHITA BASU: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether West Bengal Government

has sent the 800 crores project planned by
Calcutta Municipal Corporation for the im-
provement of Calcutta city; and

(b) if so, the response of Gove{nment
thereto?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). No such proposal has been received
from the Government of West Bengal.

Cases pending In Labour Courts

SHRI R. N. RAKESH:

SHRI MANIKRAO HIDLYA
GAVIT:

SHRI HARISH PAL:

2239.

Willthe Minister of LABOUR be pleased
to state:

(a) whether a large number of cases are
pending in the labour Courts;

(b) if so, the details thereof and the

reasons therefor; and

(c) the steps Government propose to
take for their speedy disposal?
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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). As per available information,
2,00,985 industrial disputes and applica-
tions were pending before the Labour Courts
and Industrial Tribunals and 12,787 indus-
trial disputes and applications were pending
before the Central Government Industrial
Tribunal-cum-Labour Courts ason31.12.89.

The reasons identified generally for
delay in disposal of these cases are, inter-
alia, heavy work load, occasional delay in
tilling vacancies of Presiding Officers, proce-
dural impediments such as absence of
Advocates, adjournments for furnishing in-
formation, stay orders of superior courts, or
attempt to make out of court settlement, etc.

(c) The steps in hand for expediting
adjudication of industrial disputes are inter-
alia the following:

(i) Improving and strengthening of the
Conciliation Machinery so that a
larger number of cases are settled
at the conciliation stage;

(i) Expeditious filling up of vacancies
inthe posts of Presiding Officers of
the Labour Courts and the Indus-
trial Tribunals;

(i) Setting up of additional Labour
Courts and Industrial Tnbunals as
appropnate;

(iv) Holding of Lok Adalats where pos-
sible.

List of Life Saving and Essential Drugs
2240. SHRI RAJ MANGAL MISHRA:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any essential and
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life saving drug list published by .C.M.R./
U.N.O/W.H.O;

(b) whether Indian drugs conformed to
said list;

(c) if not, the details of such variations
and reasons for such variation; and

(d) the action Government propose to
take to make Indian drugs production re-
stricted to essential and life saving drug of
I.C.M.RW.HO.MU.NO.?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I RASHEED MASOOD):
(a) WHO has compiled a ‘List of essential
drugs'. it is mentioned in the preamble that
selection of the essential drugs would de-
pend on the health needs and on the struc-
ture and development of health services of
each country.

(b) The drugs given in the WHO's es-
sential drug list are generally marketed inthe
country,

(c) In view of (b) above, does not arise.

(d) There is no such proposal.

[ Translation)

Production of Vegetable Oll in Rajast-
han

2241. SHRI GIRDHARI LAL BHAR-
GAVA: Willthe Ministerof FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) what percentage of oilseeds is pro-
duced in Rajasthan as against the country;

(b) the quantity of vegetable oils pro-
duced in the country and the quantity thereof
produced in Rajasthan;
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(c) whether the quantity of vegetabie oil
produced in Rajasthan is sufficient for the
State; and

(d) if not, whether Government propose
to issue more licences for setting up vege-
table oil factories?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD ANDCIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Based onthe production of cultivated oilseeds
in 1988-89 the percentage of oilseeds pro-
duced in Rajasthan as againstthe country is
10.7%.

The quantity of vegetabie oils produced
from cultivated sources in the same year is
estimated to be of the order of 42 lakh
tonnes. The share of Rajasthan in the vege-
table oil production is estimated to be around
14%, on the assumption that the oilseeds
produced in the State are all processed
within the State itself and that there has been
no inter-state movement of oilseeds/oils ei-
ther from or to the state.

(c) and (d). As per available information
the quantity of vegetable oils produced in
Rajasthan seem to be sufficient in the State.

Bringing Ganga and Chambal Water to
Pali

2242. SHRIGUMAN MAL LODHA: Wili
the Minister of WATER RESOURCES be
pleased to state:

(a) whether any survey has been con-
ducted in regard to the proposal for bringing
the Ganga and Chambal waters to Pali dis-
trict of Rajasthan; and

(b) if not, by whattime the survey is likely
to be conducted in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
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MANUBHAIKOTADIA): (a) and (b). Nosuch
proposal has been referred to the Centre by
the State of Rajasthan. It is for the State
Govemment to conduct surveys and pre-
pare a project report with the concurrence of
the basin States.

Sugar Milis In Bihar

2243. SHRI BHOGENDRA JHA: will
the Minister of FOOD AND CIVIL SUPPLIES

be pleased to state:

{a) tha number of sugar mills in Bihar
under Bihar State Sugar Corporation;

(b) whether Government have chalked
out any plan to modernise the sugar miils in
the State; and

(c) f so, the time by which Raiyam,
Lohat and Sakan mills are likely to be mod-

ernised?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL)" (a) As per
information available in the Department of
Food, 15 sugar factories of Bihar State are
working under Bihar State Sugar Corpora-
tion Limited.

(b) and (c). Since these sugar mills are
being run by a Corporation of the Bihar
Government, the plans for their modernisa-
tion wouid have to be chalked out by the
concerned State Governmaent.

[English)

Participation of Scheduied Castes and
Scheduled Tribes in National Recon-
struction

2244. SHR! TEJ NARAYAN SINGH:
Will the Minister of WELFARE be pleased to
state:
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(a) whether Government proposeto give
equal participation to Scheduled castes and
Scheduled tribes in national reconstruction
programme;

(b) if so, the details thereot;

(c) whether any steps, have been 1aken
in this regard;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (e). The Government is endeavouring
since independence to bring the Scheduled
Castes and Scheduled Tribes into the main
stream of national life and ensure their par-
ticipation and due share in the national re-
construction programmes. To achieve this
objective, reservation of seats have been
provided to the people of these communities
in Lok Sabha and State Assembilies.

They have also been provided reserva-
tion, 1n proportion to their population, in the
services under the Central Government,
State Governments and Public Sector Under-
takings, etc.

State Governments/Union Territory
Administrations formulate and implement
Special Component Plans for Scheduled
Castes and Tribal Sub Plans for Scheduled
Tribes for their all round development.

Anicles 244 and 244 (A) ol the Constitu-
tion, the Fifth Scheduie and Sixth Schedule
provide for the mechanism of consultation
and participation of tribals in the administra-
tion of their affairs. The Sixth Schedule pro-
vides for active participation of tribais in the
administration of their affairs, development
process and dispensation of justice through
the mechanism of autonomous district/re-
gional councils. Such Councils are function-
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ing in the four North Eastern States of
Meghalaya, Mizoram, Assam and Tripura.
The Fifth Schedule is protective in approach
as compared to the Sixth Schedule. How-
ever, in both the Fifth and Sixth Scheduled
Areas, there is scope o ensure active par-
ticipation of tribals in the development proc-
ess which could be achieved in a number of
ways. important matters concerning Tribals
development are placed before Tribes Advi-
sory Counciis.

The Working Groups on Development
and Welfare of Scheduled Castes and Sched-
uled Tribes during Eighth Five Year Plan
have made several suggestions for their
development. These are being taken into
account in formulating the plans for their
development during this plan period. The
present Government is committed to amelio-
rate the lot of SCs/STs and other weaker
sections of the society so that they can be
brought in the main stream of national life
and participate in national reconstruction.

Banaagar Dam Project in Madhya
Pradesh

2245. KUMARI UMABHART!: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether the construction of Bansa-
gar Dam in Madhya Pradesh has been

completed;
{(b) if not, the reasons therefor;

(c) when the work on the Dam was
started;

{d) the target date of its completion;

(e) the amount spent so far on the Dam
and the cost escalation resulting from delay;
and

() whether the construction of canals
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have completed and if not, the reasonsthere-
for?

THE MINISTER OF STATE OF THE
MINISTRY OFWATERRESOURCES (SHRI

AUGUST 22, 1990
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(b) Main reasons for delay are shortage
of funds and difficulties in acquisition of land
and resettlement and rehabilitation of ous-
tees.

MANUBHAI KOTADIA): (a) No, Sir. (c) April, 1978.

(d)
As per revised schedule Dam upto crest level June, 1992

With gates June, 1995

(e) Cumulative expenditure upto July, Consumption of Drugs
1990 is about Rs. 222 crores. Apart from
general price rise, revised provisions for 2247. SHRI ERA ANBARASU:
rehabilitation have also contributed to the SHRI MANORANJAN
increase in the cost of the project. BHAKTA:

(f) Canal network is scheduled for
completion by 2000.

{ssue of Prescribed Medicine to Pa-
tients

2246. SHRI RAM SAGAR (Saidpur):
WHEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether same medicines as is pre-
scribed by the specialist is not issued to the
patients but at times substitute medicines
are issued; and

(b) if so, the details of steps taken to
ensure the issue of the same medicine as is
prescribed by the specialist instead of a
substitute medicine?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) All medicines as prescribed by the spe-
cialists are issued to the beneficiary.

(b) Does not arise.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is any substantial
increase inthe consumption of drugs mainly
anti-biotics in the last three years; and

(b) the steps taken to check the con-
sumption of drugs?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOQD):
(a) and (b). The information is being col-
lected and will be laid on the Table of the
Sabha.

[ Trans/ation)

Primary Health Centres in Himachal
Pradesh

2248. SHRI K.D. SULTANPURI: Will
the Minister of HEALTH AND WELFARE be
pleased to state:

(a) the number of proposal received
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from Himachal Pradesh for setting up Pri-
mary Health Centres in the State:

(b) whether Government have provided
any amount to the State Government for the
construction of buildings for housing Primary
Health Centres; and

{c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Fortheyear, 1990-91, the Government of
Himachal Pradesh proposed to establish 25
Primary Health Centres in the State.

(b) and (c). Yes, Sir. The Planning
Commission has approved an amount of Rs.
541.00 lakhs for the year, 1990-91 under
Minimum Needs Programme (Health Sec-
tor) for the following purposes:—

(i) To complete the buildings in re-
spect of existing and established
Sub-Centres, Primary Health
Centres and Community Health
Centres;

(i) Opening of new 20 Sub Centres,
25 Primary Health Centres and 5
C.H.Cs. and construction of build-
ingthereof, provision of staff, equip-
ment, machinery, medicine, ve-
hicles etc. for these Health Institu-
tions; and

(iii) To fill up the unfilled sanctioned
posts and recruitment of 250 addi-
tional MPW (Male) during 1990-91.

Special Allowance to Doctors under
Adivasi Sub-Plan
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